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LOK SABHA DEBATES

LOK SABHA

Waeahesday, Novermber 29, 2006/Agrahayana 8, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer mn the Chair]

REFERENCES BY THE SPEAKER

(I) Re: Successful conduct of interception test
using two live misslies

[English]

MR. SPEAKER: Hon. Members, it is a matter of great
pride that india's air defence capability achieved a new
milestone on 27th November, 2006, when DRDO
successfully carried a surface-to-surface missile
interception over the waters of Bay of Bengal off the
Origsa coast. This was the first ever interception test
conducted by the DRDO using two live missiles. With
this major breakthrough India has acquired anti-missile
capability.

| think the House would join me in congratulating all
the scientists and technicians associated with this feat.

11.01 hrs.

(i) Re: Congratulating Ms. M.C. Mary Kom on
winning gold medal in the Women’'s World
Boxing Champlonship heid in New Deihi

MR. SPEAKER: Hon. Members, | have also great
happiness, pleasure and pride to announce that one of
our women boxers, Ms. Mary Kom, has won a gold medal
in the recently held World Women's Boxing Championship
held in New Delhi. This feat will be source of great
inspiration and pride for the sportswomen of the country
in particular and the sportsmen in general.

I think the House would join me in congratulating
her on her accomplishment.

[English]
... (Interruptions)

MR. SPEAKER: | wili allow you after the Question
Hour. Advaniji, | will allow you after the Question Hour.

... (Interyptions)

MR. SPEAKER: | do not know whom to listen to,
how the House will listen and how the business will be
conducted. | am only saying that you can raise it after
the Question Hour. Important questions are there in the
list.

... (Interryptions)

MR. SPEAKER: | do not know what is happening; |
cannot hear anything.

... (Interryptions)

MR. SPEAKER: What is your matter, | do not know.
| am only requesting you that after the Question Hour
you may please raise any matter you like to subject to
my permission.

... (Interryptions)

MR. SPEAKER: | do not know what is happening. |
am very humbly requesting all the hon. Distinguished
Members to please try to consider whether this is a
debating body of Pariament of India. How can | listen to
everybody in this manner? We have devoted one hour
everyday for the Question Hour. There are so many
important questions which the Members want to raise. |
am only saying please do it after the Question Hour.
Now, only 55 minutes are left, and nothing can happen
within 55 minutes. | am appealing to you please let the
House run. So many hon. Members of the Opposition
have put questions. | have no issue except one issue,
that is, | want the House to run properly so that people
can see that we are doing good work. | have no personal
issue except one issue that the House should run

properly.

| am not disrespecting the Leader of Opposition. |
have high regard for him, everybody should know that. |
am sure he knows it too. This is not showing disrespect
to the Leader of Opposition. | assure you that at
12 noon | will call you first. Just see what is happening.
What more can | do tell me.

... (Interryptions)



3 Written Answers

[Trans/ation]

SHRI HARIN PATHAK (Ahmedabad): This Is not an
ordinary thing. ...(/nferruptions) It is the first time in the
history of Parliament of India that a Minister has been
taken direct to jail from here. ...(/ntermyptions) Nothing is
being said by the Government in this regard.
...(Interryptions)

[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI):
Our Prime Minister had the courage to say that a
convicted Minister should not stay in the Government
and accepted the resignation instantly. ... /nferruptions)

MR. SPEAKER: It seems you do not need the
Presiding Officer at all. There is no necessity of having
the Speaker on the chair, if you all decide things for
yourself. You are raising this problem and they are raising
that problem but what can be done? | can only hope
that the people of the country are watching us very closely
and they will form their opinions.

... (Interruptions)

MR. SPEAKER: | will allow the hon. Leader of
Opposition at 12 noon. Please allow me to go to the
Question Hour. Please take your seats. | earnestly appeal
to you to please take your seats. In another 50 minutes
| will allow you. Let us take up the Question Hour. There
are important issues.

[Translation]
Please sit down.
... (Interryptionsj

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker,
Sir, please listen to me.

MR. SPEAKER: Now | will not hear now.

... (Interryptions)

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): |
have a very important question. ...(/ntemuptions)

[English]

MR. SPEAKER: Nothing is being recorded. | have
requested him and | am also requesting you. Please
listen to me. Please cooperate.

... (Interruptions)”

*Not recorded.

NOVEMBER 29, 2006

fo Questions 4

MR. SPEAKER: | am not allowing them. | am
requesting them to sit down. | am not allowing them
Santoshji, please take your seat. You can raise it at
12 noon. | do not know yet what it is.

.. (Interruptions)

MR. SPEAKER: | will allow you at 12 noon. | will
allow you after the Leader of Opposition. At 12 noon |
will call him first and then will call you second. | eamestly
appeal to the hon. Leader of Opposition to please raise
it at 12 noon. | appeal to him. Please let us do some
good work. This is Question Hour.

... (Interruptions)

MR. SPEAKER: | am appealing to the hon. Leader
of the Opposition that | will call him first at 12 o’ clock.

... (Interruptions)
[Trans/ation]

MR. SPEAKER: Will all of you stand up to speak in
this way?

... (Interruyptions)
[English]

MR. SPEAKER: Everybody will rise, and then there
will be a problem. | have already aliowed him but the
question is, everybody started riging.

... (Interryptions)

MR. SPEAKER: | have highest regards for him.
Please do not question that. | am appealing to him.

... (Interruptions)

MR. SPEAKER: | have not said anything on merits.
On merits, | have nothing to say.

... (Interryptions)
[Translation]
MR. SPEAKER: What is this going on?

... (Interryptions)
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[English]

MR. SPEAKER: | am requesting humbly again and
again that you do this at 12 O’ clock. | have highest
regards for him.

... (Interruptions)
[Translation]

MR. SPEAKER: Please, take your seats.

[English]

Go to your seats. | do not know whether Parliament
of India should continue. What for you are calling the
Parliament Session? Let us know what for we are having
this Session? Let us go to the streets and then do what
we want to do.

... (Interryptions)

MR. SPEAKER: Shri Athawale, please go to your
gseat. Do not say anything from here.

... (Inferruptions)

MR. SPEAKER: Can you assure that no other hon.
Member would get up? You cannot assure that other
hon. Members would not get up. Then, Question Hour
should continue.

... (Interruptions)

MR. SPEAKER: Everything is important. | will allow
him at 12 o' clock. As soon as the Question Hour is
over, | will call him first. | am appealing to him again
and again. With ali humility, | am requesting him. He is
such a senior Member. Not even a notice has been given.
Let the country see! Let the people of this great country
see, watch and decide for themselves!

... (Interryptions)
MR. SPEAKER: Nothing will be recorded.

...(Interruptions)*

SHRI PRIYA RANJAN DASMUNSI: Now, they are
disturbing the House and saying that the House cannot
function. We are opposed to it. We are interested in
debating any issue that comes in the form of a proper
Motion. But the manner in which they are disturbing is
absolutely unapproved by you and unacceptable to the

“Not recorded.

AGRAHAYANA 8, 1928 (Saie)

to Questions 6

House. ... finfermyptions) They are shouting now; let them
see their track record of how many cases they are facing
and how many court cases they are still pursuing. Let
the whole country see what is their track record and
what is the track record of this Government. Our Prime
Minister took the resignation instantly, but in their case,
they tried to shield. ... (/nterryptions) You are facing triall
Why are you shouting? Why are you allowing us to rake
up the whole issue of yours? Please protect yourselves!
We are giving an opportunity to you to protect yourssives!
Please engage a competent lawyer to save your people
and to say your leaders! Do not try to expose yourselves!

. (Interryptions)
[Trans/ation]

MR. SPEAKER: Eighteen minutes have passed and
nothing has been done.

... (Interryptions)
[English]

MR. SPEAKER: Although there is no notice given by
the hon. Leader of the Opposition, | will call him at
12 noon. | am promising that. | am giving my undertaking
that | will call him at 12 noon, as the first hon. Member
to speak. | will call him in another 43 minutes.

[Translation)

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): |
need only two minutes. ... (/nterryptions)

[English]

MR. SPEAKER: Sorry. No. There are rules. Every
day rules cannot be violated. | am not agreeable to that.
You can do whatever you like.

... (Interryptions)
[Translation/
MR. SPEAKER: Please sit down. It is enough now.
... (Interryptions)
[Engtish]

MR. SPEAKER: | am requesting again. How many
times shall | make a request?

... (Interruptions)
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MR. SPEAKER: The Speaker's views have no
relevance and whatever you want only will bs done! Sorry.
| am accommodating the Opposition every day. | am
sorry. Whatever you want to do, you can do. You may
carry on.

... (Interruptions)

MR. SPEAKER: | am only following the well-
established decision which was endorsed by our former
Prime Minister and one of the greatest Parliamentarians
that this country had produced, Shri Atal Bihari Vajpayee.

What he said was:

“Mr. Speaker Sir, in this House it has been demanded
right from the beginning that Question Hour should
be allowed to go on and whatever issues are there,
those should be allowed to be raised later on with
the kind consent of the hon. Speaker.

Today, you have repeated the same thing. | want to
associated myself with your view. Let the Question
Hour be allowed to go on. It is for all the Members,
Members of all the political Parties, and not for one
Party only.”

| am only following this.
... (Interruptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, in spite of
your quoting the letter of Shri Atal Bihari Vajpayee, what
they are doing is, they are amply manifesting that they
are disowning Shri Atal Bihari Vajpayee. ... (Inferryptions)

MR. SPEAKER: | will allow you to raise it. Why are
you doing this? There are another 38 minutes for the
Question Hour.

... (Interryptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, after you
have quoted the letter of Shri Atal Bihari Vajpayee,
Members are still continuing. It means that they have
already disowned him long back and perhaps that is why
he is not coming to the House. Sir, this is the character
of their Party. Your appealing to them has not yielded
any result because they have already disowned Shri Atal
Bihari Vajpayee. ... (inferryptions)

NOVEMBER 29, 2008

fo Questions 8

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir,
they are not following the advice given by Shri Vajpayee.
... (Interryptions)

[Trans/ation]

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker,
Sir. you are repeating what Shri Atal Bihari Vajpayee
had said. ... (interryptions) It has been spoken by their
leader. ... (/nteruptions)

SHRI RAGHUNATH JHA (Bettiah): You just quoted
Shri Atal Bihari Vajpayee. ... (/nterryptions)

SHRI RAM KRIPAL YADAV: Sir, you read out
anything, but nothing will happen. ... (/nfemuptions)

MR. SPEAKER: You do not understand what is
happening in the House.

[English]

What is happening in this House of People of India.
We are taking the pride that we are the largest working
democracy in the world. Is this the way we function? |s
this the example we are setting? That is why even a
Cricket Coach is abusing us.

... (Interruptions)

MR. SPEAKER: Please sit down. | would request

you to allow me to take up Question Hour for at least
half an hour.

... (Interruptions)
[Translation]

MR. SPEAKER: Shahnawaz ji, | am happy that you
have been elected to the House. But you need not to
waste your energy.

[English]

Do not waste your energy here like this. | had
weicomed you here. Do not waste your breath.

[Translation)
Deliver a good speech, | will listen to you. Don't

interrupt in Question Hour at least for remaining 35
minutes.

[Enghish/

| appeal to you once more. How many times should
| appeal to you? Kindly allow the Question Hour to be
taken up. It is very pathetic.

... (Interruptions)
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MR. SPEAKER: Are you not prepared listen to my
appeals?

... (Intsrmuptions)

WRITTEN ANSWERS TO QUESTIONS

[English]
Establishment of Model Hospitals

*102. SHRI K.C. PALLANI SHAMY:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Union Government has approved a
proposal to establish model hospitals with research and
training facility in the country;

(b) if so, the details thereof, State-wise;
(c) the expenditure likely to be incurred thereon; and

(d) the extent to which it will help in improving the
maternal and child health care and also in reducing the
mortality rate across the country?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. AMBUMANI RAMADOSS): (a) to (d) The
Government approved the Pradhan Mantri Swasthya
Suraksha Yojna (PMSSY) scheme in March, 2006. Under
the scheme, it is proposed to set up six (6) new AlIMS
like Institutions and upgrade 13 existing Government
Medical College Institutions.

Each new AIIMS like Institutions would have 850
bedded Hospital (500 General Beds, 300 Speciality/
Superspeciality beds and 50 beds for ICU//Trauma) and
would have 39 departments covering all major disciplines.
Each Institution would also have an intake capacity of
100 Under Graduates per year and a similar number of
seats in Post Graduate/Post Doctoral courses. The
estimated cost for setting up each institute is Rs. 332
crores based on CPWD plinth area rates.

The 6 AIIMS like institutions are proposed to be set
up in the States of Bihar (Patna), Chhattisgarh (Raipur),
Madhya Pradesh (Bhopal), Orissa (Bhubaneshwar),
Rajasthan (Jodhpur) and Uttaranchal (Rishikesh).

AGRAHAYANA 8, 1928 (Saks)

to Questions 10

The State Governments have provided a minimum
of 100 acres of land and agreed to provide facilities for
Water, Electricity supply and road connectivity. The
Govemment of india has initiated the following activities
viz. Pre Construction Survey (geo-technical, topographical
& hydrological), Environment Impact Assessment (EIA)
study. The work of construction of boundary wall has
been completed except in Patna where it would be
completed by end of December, 2006. A Prototype
Architectural design has been selected through a Global
competition bid. The process for preparation of Detailed
Project Report (DPR), selection of Project Management
Consuitant and model of execution is being finalized.

In addition it is also proposed to strengthen 13
existing Medical College Iinstitutions in terms of
infrastructure and equipments. List of Institutions being
upgraded is given in the statement enclosed. The
Govermnment of India is investing Rs. 100 Crores for each
institution and the State Government's share is Rs. 20
Crores. In respect of SVIMS, Tirupati, the TTD trust is
bearing half of the cost ie. Rs. 60 Crores, and the Gol
share is only Rs 60 Crores. Likewise, in respect of IMS
(BHU) Varanasi, which is a Gol institution, Rs. 20 Crores
is being provided by Ministry of Human Resource

Development.

The building up of capacity in tertiary healthcare,
medical education and research in the deficient regions
of the country would help provide trained manpower and
improve accessibility of quality heaith care to the people.
It will also provide the necessary referral linkage between
primary, secondary and tertiary level care facilities and a
leadership role to the CHCs/District Hospitals of the region.
The setting up of these AIIMS like institutions would,
therefore, help build capacity of the Primary Health Care
delivery system for improved quality of maternal and chiid
health care services.

Statement
Upgradation of 13 medical instittes under PMSSY

The following 13 medical institutes have aiready been
identified for upgradation under PMSSY:

1. Government Medical College, Jammu (J&K)
2. Govemment Medical College, Srinagar (J&K)
3. Kolkatta Medical College, Kolkatta (W.B.)
4

. Sanjay Gandhi Post Graduate Institute of Medical
Sciences, Lucknow (U.P.)

5. Institute of Medical Sciences, BHU, Varanasi
(U.P)
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8. Nizam Institute of Medical Sciences, Hyderabad
(A.P.)

7. Sri Venkateshwara institute of Medical Sciences,
Tirupati (A.P) (50% cost of upgradation will be
borne by the TTD Trust)

8. Government Medical College, Salem (T.N.)

9. Patliputra Medical College & Hospital, Dhanbad
(Jharkhand)

10. B.J. Medical College, Ahmedabad (Gujarat)

11. Bangalore Medical
(Karnataka)

12. Grants Medical College & Sir J.J. Group of
Hospitals, Mumbai (Maharashtra)

College, Bangalore

13. Medical College, Thirvanthapuram (Kerala)

[Translation]
Eradication of Kala-azar

*103 SHRI GIRIDHARI YADAV:
SHRI HANNAN MOLLAH:

WIll the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

NOVEMBER 29, 2006

to Questions 12

(a) the number of persons died due to Kala-azar
during the last three years, State-wise and year-wise;

(b) whether the incidence of the said disease has
increased during the last three years;

(c) it so, the reasons therefor;

(d) the steps taken by the Government including the
funds allocated for eradication of the disease in the
country; and

(e) the success achieved by the Government as a
result thereot?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c)
There has been increase in number of kala-azar cases
reported during the last three years due to intensive
search for kala-azar cases and improved availability of
drugs in Primary Health Centres, Community Health
Centres, District Hospitals & tertiary health care institutions.

State-wise distribution of kala-azar reported cases and
deaths during the last three years is as follows:

States 2003 2004 2005
Cases Deaths Cases Deaths Cases Deaths

Bihar 13960 187 17324 107 23383 124
Delhi* 126 10 78 9 62 4
Uttar Pradesh 34 1 34 2 73 2
West Bengal 1487 7 3015 23 2706 15
Jharkhand 2607 5 4028 14 6578 12
Total 18214 210 24479 165 32802 167

*imported Cases.

(d) The ftollowing steps have been taken to
achieve the objectives of the Kala-azar Elimination
Programme:

1. Provision of early diagnosis & complete
treatment. '

2. Ensuring vector control by undertaking residual

ingecticide spraying of houses and cattle sheds
in the affected villages.

3. Ensuring availability of drugs for treatment
through all health facilities.

4. Introduction of rapid diagnostic kit rk39 and oral
drug miletfosine during 2006-07 for early
diagnosis and better treatment compliance.
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5. Tralning to upgrade technical skills of
functionaries at all levels, for treatment annd the
control of the disease.

6. Regular supervision & monitoring.

7. IEC activities to involve the community in the
disease control measures.

8. Funds allocated¢ to the States of Bihar,
Jharkhand, West Bengal & Uttar Pradesh during
the last three years are given below:

AGRAHAYANA 8, 1928 (Saks)

to Questions 14

(e) if not, the reasons therefor;

(f) whether the Govemment has any plan to augment
the cargo handling capacity of major ports; and

(g) if so, the steps contemplated to augment the
same during the Eleventh Plan, port-wise alongwith time
frame therefor?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) The detalils of
the existing cargo handling capacity of the Major Ports

(Rs.in lakhs) as on 31.3.2006 is as under:
Year Cash Kind Total St.No. Commodity Total (in Million
Tonnes)
2003-04 761.00 2318.00 3079.00
2004-05 1125.00 2922.94 4047.94 1. POL 162.25
.| .
2005-06° 50.00 2600.00  2650.00 2. lron Ore 55.80
3. Coal (Thermal) 468.25
‘Releases had to be curtalled in 2005-08 due to inadequate
utilization by States. 4. Fertilizers 7.60
(e) Due to free availability of drugs, the turnout of 5. General Break Bulk Cargo 122.20
the patients has increased in Government Institutions. .
6. Container 62.10

Capacity building and regular monitoring has improved
service delivery.

Cargo Handling Capacity at Major Ports

*104 SHRI KASHIRAM RANA:
SHRI HITEN BARMAN:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of the existing cargo handling capacity
of the major ports;

(b) the details of infrastructural developments carried
out in the major ports during the last three years, port-
wise,;

(c) the details of capacity of existing road
infrastructure available for accessing these ports by cargo
containers, including the time taken on an average for
a container to return from pont;

(d) whether the existing infrastructure of accessing
roads to ports are adequate to facilitate projected growth
in export-import trade;

(in lakhs 20 Foot equivalent units) (51.76)

Total 456.20

(b) The details of infrastructural developments caried
out in the Major Ports during the last three years, Port-
wise are given in the enclosed statement-|.

(c) to (e) All Major Ports are connected to a network
of National Highways. Capacity enhancement of
infrastructure including roads is an ongoing process
depending on the requirements. Road Connectivity
Projects conceming Major Ports are generally executed
by the National Highways Authority of India (NHAI)
excepting some cases where small segments of roads
falling in the Port area are developed by the Ports on
their own. The detalls of the Port connectivity projects
undertaken by NHAI are given in the enclosed
statement-il.

The time taken by containers to retum from the port
inter alia depends on yard capacity, number of cranes
and other cargo handiing equipments, customs formalities,
the capacity and conditions of the roads and on the initial
and terminal points of the joumey.
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(f) and (g) A total of 276 projects in the 12 Major
Ports have been identified under the National Maritime
Development Programme (NMDP) with the objective to
upgrade and modemise and infrastructure in these Ports.
These projects include construction/upgradation of berths,
deepening of channels, rail and road connectivity,

NOVEMBER 29, 2006

to Questions 16

equipment upgradation, and other back up facilities. Some
of the projects are aiready under implementation and other
will be implemented by 2011-12 which is the terminal
year of 11th five year plan. The Port-wise details are
indicated in the enclosed statement-lil.

Statement /

Infrastructural developments carmed out in Major Ports during last three years inter alia include the following

SI.No. Port

Project

1 2

3

1. Kolkata Port Trust 0}
(ii)

(i)
(iv)

)
(i)
(vii)

(viil)

(ix)
(x)

(xi)
2. Paradip Port Trust (M
(i)
(i)
(iv)
v
3. Visakhapatnam Port Trust )
(ih)

Two additiona: berths are being constructed in the impounded dock
system at Haldia.

Two mobile harbour cranes alongwith three reach stackers instalied at
Kolkata Dock System.

Two rail mounted quay cranes commissioned at Haldia Dock Complex.

Vessel Traffic Management Systems (VTMS) and Automatic Identification
System (AIS) installed at the Port.

One Mooring berth develop at Sauger encroage.
Induction of five rubber tyred gantry cranes.

Development of berths, yards, sheds etc. and development of roads
including parking facility are under implementation.

Revamping of Railway yard and facilities at Kolkata Dock System (KDS).

Development of road infrastructure including drainage inside and outside
dock at Haldia Dock Complex (HDC).

Improvement of backup area with rallway conncetivity inside the dock
at HDC.

Procurement of a pilot cum survey vessel.
Storage Plots developed

Seven Railway sidings

Qil Jetty commissioned. 2 Kms concrete road
Extension of iron ore berth

Installation of two new cranes

Procurement of a fire float

Procurement of stacker for one handling complex
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10.

Ennore Port Trust

Chennai Port Trust

Tuticorin Port Trust

Cochin Port Trust

New Mangalore Port Trust

Momugao Port Trust

Mumbai Port Trust

(W)
(iv)
v)
(vi)
(vil)
(viii)
(ix)
(x)

0]
(i)
®
(i)
(i)
(iv)
v)
(vi)

U}
(i)

®
(i)
(i)
(v)
v
)
(ii)

Dsvelopment of road

Procurement of four 20 T electrical wharf cranes

Replacement of dredger

Procurement of multi-purpose launch

Improvement of stacking area/rail and road network.

Construction of West Quay berth in Northemm Amm of Inner Harbour.
Procurement of 50 T Tug to replace a 30 T Bollard Pull Tug.

Construction of East Quay 8 and East Quay 9 berths in the Northem
Am of Inner Harbour on BOT basis.

4-laning of Tiruvottyur Ponneri Panchetty (TPP) Road.

Rail connectivity to coal and iron ore yards.

Deepening of Inner Harbour Dr. Ambedkar Dock Basin and Berths.
Procurement of 160 fioating crane

Procurement of four 16 T Electric Level Luffing Wharf (ELLW) Cranes
Procurement of two 15 T Jessop Cranes

Development of security infrastructure in compliance with ISPS Code.

Procurement/instaliation of water bome oil poliution clean up state of
the art equipment.

No infrastructure development project could be taken up during last
three years for want of environmental clearance.

One Reach Stacker commissioned during March, 2004.

Deepening of Inner Channels to 12.5 m draft.

Construction of deep draft multi-purpose berth with a draft of 14 m.
Replacement of Barge Unloaders

Deepening of Berth No. 9 and approach channel.

Providing Marshalling Yard at Harbour.

Construction of two multi-purpose of bulk cargo berths on BOT basis.
Construction of three mooring doiphins.

Upgradation of MbPT Railway Phase-I|

Replacement of common user pipeline from the manifold of Pier Pau
to the storage yard at Sewri, Wadala.
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2 3

(i) Modemisation of Jetties 1, 2 & 3 JD.

Jawaharial Nehru Port Trust () Widening of Road construction of traffic island, widening of State
Highway is in progress.

(i) 4-Laned NH-4B was commissioned on 21st July, 2005.

(i) Doubling of Rail Line between Panwel and JNPT.
Kandia Port Trust (i) Construction of One 2 MMT dry cargo berth.

(i) Construction of 12th berth

(i) Improvement of railroad connectivity.

(iv) Increase in covered storage area.

(v) increase in open storage area.

(vi) Deepening of the channel from 11.20 m to 12 m.

(vii) Procurement of eight heavy dury cranes.

(viil) SPV Partner for gauge conversion rail project for improving rail
connectivity to the hinterland.

Statement l/

Detalls and Status of Port Connectivity Projects

Pod Lenghh In Scope of Work Tol spprved  Awaded  Cumuishve Stakus of Works
km. Project Cost  Cost of O % progress
(e coms)  Works (Rs. wo
In crome) October
208
2 3 4 5 6 7 8
Mumbai 30 New Link (30 km). The proposed

link passes over salt pans and
involves elevated structures
entailing  high cost of
construction. Mumbai Port Trust
informed in May, 2004 that they
would take up this work by

themselves.
Kandla 18 NH-8A (Samakhyali Gandhidham 43.75 31.61 100 Date of Commencement:
Road Project Pkg.-l) Four laning of August, 1998
km 306-324 Scheduled Date of Completion:

August, 2000 Completion
achieved: February, 2001
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1 2 3 4 5 6 7 8
2 NH-8A (Samakhyali Gandhidham 9143 5417 100 Date of Commencement:
Road Project Pkg.-ll) Four laning May, 1999
of km. 324-346 Scheduled Date of Completion:
May, 2001 Completion achieved:
July, 2002
16.16 NH-8A (Samakhysli Gandhidham 62.50 3670 100 Date of Commencement:
Road Project Pkg.-Ill) Four laning May, 1999
of km. 346-3362 Scheduled Date of Completion:
May, 2001 Compietion achieved:
January, 2002
s Jawaharial k) Phase-I 17700 14272 100 Date of Commencement:
Nehru Port Four laning of NH-4B from km February, 2002
§/000 to km 26/967 and km 0/000 Date of Completion: July,2005
to km 4/440 and four laning of Dedicated to the nation:
NH-4 from km 106/000 to km 218t July 2005
108/500
14,35 Phase-| 14300 127.21 53.49 Date of Commencement:
Four laning of SH-54 from km November, 2004
6.400 — 14.550 and construction of Scheduled Date of Completion:
four lane Aamra Marg including May, 2007 Likely Compistion:
six lane major bridge across Panvel May, 2007
Creek (Belapur-Gavanphate-
6.202 km) in Maharashtra State
4, Mormugao 183 Four laning of NH-17B from Vema 80.00 §3 100  Work completed for 13.1 km
(Presently  Junction on NH-17 to Mormugao (18.1 km) Date of Commencement. 1998
131 Port Date of Compietion: June, 2004
im 4 13.1km reach compieted in May,
laned) 04. State Govemment could not

give land free from
encumbrances to take up
balance 5.2 km. Balance streich
of 5.2 km may be taken up at a
later stage only after completion
of utiity shifting, land acquisition
& R&R etc, by the State
Government for which payment
has been released o them.
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o Questions 24

1 2 3 4 5 6 7 8
5. New 375 Four laning of NH-17 (Suratkel 186.50 168.22 10 Date of Commencement —
Mangalore Nantur section), NH-48 (Padil (excluding June, 2005
Bantwal saction) & a bypass from cost of ROBs
Nantur junction on NH-17 to Padil /RUB) Likely date of completion:
junction on NH-8 June 2008
6. Cochin 10.40 Four laning of NH-47 from km 106.00 79.53 42 Work in progress Date of
348/382 to km 358/750 Commencement: February, 2004
Scheduled Date of Completion:
August, 2006 Likely Compietion
December, 2007
7. Tuticorin 47.2 Four laning of NH-7A from Km 231.20 137.80 2 Work in progress
4/000 to km 51/200 Date of Commancement:
February, 2004 Scheduled Date
of Completion: August, 2006
Likely Completion: Dec 2007
8. Chennal 30 Chennai — Ennore Port 309 Rs. 2457 Completed (i) Sea Protection Work along
Connectivity Project — crore  (June, 06) Ennore Expressway
() Sea protection work (cost 25 Date of Commencement:
Crore). June, 2003
(i) TPP Road (Cost Rs. 37.5 four laning —  Scheduled Date of Completion:
Crore). of TPP Road June, 2005
Rs. 39.28 Actual completion: June, 2006
crore
(ii) (a) MORR (5.4 km.) Bide (H) Four laning of TPP Road
(b) IRR (8.1 km.) received —
(c) 1.6 km. from gate to Lowest Bid: Date of Commencement:
Ennore Expressway (Cost Rs. 79.3 Crore. May, 2008

Rs. 54 Crore.)

(v) Balance Ennore Expressway
(cost Rs. 34 Crore)

Scheduled Date of Completion:
Nov., 2007 Scope of work
revised in Dec 05.

(iii) For IRR, MoRR & 1.6 km
EE, financial bid received is
48 % excess.

(iv) Ennore Exprssway

could not be taken up for R&R

of PAFs,

Likely date of start of balance
Ennore  Expressway —
December, 2007
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10.

1".

12

Visakhapatnam

Paradip

Kolkata
(excluding
Barasat

Bypass)

1247

52.2

10

Visakhapatnam Port connectivity

Four laning of NH-5A from km O/
to km 77/0

Four laning of km /0/500 to km
52/700 of Kolaghat-Haldia section
of NH-41 in the State of West
Bengal

84.00

Q140

273.00

.78

awn

219.99

99.0

473

38.6

Work in progresss

Dats of Commencement: June,
2002

Scheduled Date of

Completion: December,

2004

Likely completion: Nov., 2006
Two ramps will be compieted by
30.11.2006 and reach is likely to

be opened by 01.12.08

Work in Progress

Date of Commencement:
February, 2004

Scheduled Date of
Completion: February,

2007

Likely Compietion: Dec, 2007
(Traffic congestion)

Work in progress

Date of Commencement:
September, 2002
Scheduled Date of
Completion: March, 2005
Likely Completion:
December, 2007

Upgradation of 10 km of road

connectivity to Kolkata Port
including 1.7 km long elevated
road link between Vidayasagar
Setu & Swing Bridge was
proposed to be taken up subject
fo its viability.

Investment decision will be taken
with approval of competent

Authority on availability of DPR.

“The capacity of 4 lane roads with central divider and 1.5 metre paved shoulder is around 40,000 PCUs (Passenger Car Units) per
day. These Highways have been designed for a speed of 80 — 100 KMPH.
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o Questions 28

Staternent N/

Projects envisaged under National Mantime Development Frogramme for
augmertation of capaclly of Mafor Ports

SI.No. Major Port Number of Capacity to be achieved by
Projects 2011-12
(in million Tonnes)

1. Kolkata Port Trust 40 82.87
2. Paradip Port Trust 28 88.86
3. Visakhapatnam Port Trust 38 108.60
4. Ennore Port Limited 14 45.24
5. Chennai Port Trust 14 80.58
6. Tuticorin Port Trust 24 39.52
7. Cochin Port Trust 14 42.90
8. New Mangalore Port Trust 20 54.94
9. Mormugao Rort Trust 12 53.30
10. Mumbai Port Trust 14 51.48
1. Jawaharlal Nehru Port Trust 32 81.95
12 Kandla Port Trust 26 92.17
Total: 276 800.41

[English] THE MINISTER OF COMMUNICATIONS AND

Opening of Post Offices in Rural Areas

*105. SHRI RAM KRIPAL YADAV: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government has not opened any
new Post Offices since 2002 in the country;

(b) it so, the reasons therefor;

(c) whether the Government has any plan to increase
the Post Offices especially in rural areas in the country;
and

(d) if so, the number of Post Offices likely to be
opened in the country including their location, State-wise?

INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) No, Sir. During the year 2002-03 & 2003-

04, 485 new Post Offices were opened throughout the
country.

(b) Does not arise in view of (a) above.

(c) and (d) Post Qffices are opened subject to
fulfiiment of distance, population and income norms and
availability of resources. Norms for opening of Post Offices
in rural areas especially in hilly, tribal, desert and
inaccessible areas are relaxed and highly subsidized.

In consonance with the policy directives of the 10th
Five Year Plan regarding rationalization of the postal
network, no plan targets for opening of new Poset Offices
have been alletted since 2004-06. Therefore, if justification
for opening a post office is found, it can only be opened
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on a case to case basis by relocation of an existing post

office which is no longer justified, as per departmental
norms at its present location.

Upgradation and Modemrnisation of Ports

*106. SHRI JASHUBHAI DHANABHAI BARAD: Wil
the Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government proposes to facilitate
participation of private sector in the upgradation and
modernisation of major ports; and

(b) if so, the details thereof including the ports
proposed to be upgraded?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) The
Government has already put in place, a scheme for
private sector participation in the major ports. The
comprehensive guidelines issued by the Govemment for
private sector participation in major ports lay down, /mfer
al/ia, the areas identified for such participation, the
regulatory framework, modalities of participation, the
bidding and evaluation process, the selection criteria and
other general terms and conditions. The Government has
also prescribed model documents for bidding, license
agreement, etc. for such participation to guide the major
ports in carving out project specific documents. The
Government has so far approved 21 private sector projects
in the major ports. Under the National Maritime
Development Programme, a number of projects in all the
12 major ports have been identified for private sector
participation. However, the process of identification and
award of specific projects for upgradation and
modemization is an ongoing one, keeping in view the
demands of maritime trade.

[Translation]
Opening of Dental Colleges

*107 SHRI KIREN RiJiJU:
SHRI SANTOSH GANGWAR:

Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state: .
)

(a) whether a number of private dental colleges have
been opened in the country after 2001 as reported in
Jansaita dated August 30, 2008;

AGRAHAYANA 8, 1928 (Sake)
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(b) it so, the facts reported therein;

(c) whether some of the dental colleges in the country
do not conform to the laid down norms and are playing
havoc with the future of the students; and

(d) if so, the details thereo! alongwith the action taken
by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) The
Central Government has granted permission for
establishment of 106 private dental colleges from 2001
after duly assessing the availability of infrastructure and
facilities, including teaching faculty, as per the Regulations
framed under the Dentists Act, 1948 (16 of 1948). In
view of the increased number of dental colleges, the
Central Government has increased the upper age limit
for retirement of dental teaching facuity from 65 to 70
years to ensure availability of qualified and experienced
dental teachers.

The standard of Dental education is maintained by
ensuring that such permission for opening of new dental
colieges/renewal of permission by Central Govemment is
granted only after ensuring that the colleges have the
required infrastructure as per the Regulations and through
continued periodic inspections by Dental Council of India
as per the Statute.

It is primarily the responsibility of the State
Government to consider the desirabllity and feasibility of
establishment of new dental colieges after having regard
to the number of dental colleges existing in the State,
the number of dental surgeons available and the dentists
population ratio in the State, etc., while granted the
Essentiality Certificate for establishment of a new dental
college at a particular location.

Financial Performance of BSNL

“108. SHRI JIVABHAI A. PATEL:
SHRI HARIKEWAL PRASAD:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the total revenue eamed by the BSNL during the
last two years;
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(b) whether the revenue eamed by the BSNL has
declined over the years against the target fixed for the
same;

(c) if so, the reasons therefor; and

(d) the corrective measures taken by the Government
in this regard?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) During the years 2004-05 and 2005-06, total
revenue eamed (collected) by BSNL was Rs. 33450 crore
and Rs. 36139 crore respectively.

(b) No, Sir. The revenue eamed by the BSNL has
not declined over the years. The details of revenue for
the last two years, vis-a-vis targets fixed for collection
are as under:

Year Target Actual

NOVEMBER 20, 2008

2004-05 Rs. 32052 crore Rs. 33450 crore

2005-06 Rs. 33159 crore Rs. 36139 crore

(c) and (d) Does not arise in view of (b) above.
[English]
Survey on TB

*109 SHRI KISHANBHAI V. PATEL.
SHRI RASHEED MASOOD:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has conducted any

survey to find out the number of persons affected by
tuberculosis every year;

(b) it so, the details of the study conducted including
the sample size of survey in this regard;

(c) whether the Government has failed to treat
pulmonary TB patients in the country;

(d) it so, the reasons theretor;

(e) the remedial steps taken by the Government in
this regard;

fo Questions 32

() whether the Government has received any
suggestions from the Joint Monitoring Committee on T8
of the World Health Organisation regarding eradication of
this disease; and

(g) it so, the details thereot?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (g) A
nationwide cross-sectional survey was conducted in
different zones of India to assess the prevaliling
epidemiological situation of TB, by estimating the Annual
Risk of TB Infection (ART!) between January 2000 and
2003. As per the estimate, there are around 75 new
smear positive TB cases per lakh population in India
totalling to nearly 8 lakh new smear positive cases per
year. The detail of the TB survey is given in the enclosed
statment.

To control TB, with an objective to achieve cure rate
of 85% of new sputum positive cases and to detect at
least 70% of such cases, the Revised National TB Control
Programme (RNTCP) widely known as DOTS, which is a
WHO recommended strategy, was implemented in the
country in a phased manner from 1997. The entire country
had been covered under RNTCP by March 2006. Under
RNTCP, diagnosis by sputum microscopy instead of by
X-ray helps in detecting and curing infectious cases on
priority. Facilities for diagnosis by sputum microscopy have
been decentralized and strengthened. Drugs are provided
under observation and patients are monitored so that they
complete their treatment. Drugs are provided free of cost
in patient-wise boxes. Till date, the RNTCP has placed
more than 63.00 lakh patients on DOTS treatment,
averting more than 11.33 lakh deaths. Every month more
than 1.0 lakh patients are placed on DOTS. In 2005
alone, India placed more than 12.93 lakhs cases on
DOTS, more than any country in a single year in the
world. Overall performance of RNTCP has been excellent
with cure/treatment completion rate consistently above
85% and death are reduced to less that 5%. To increase
accessibility of the masses to the facilities provided under
the Programme, special emphasis is laid on the IEC
activities, involvement of NGOs, private sector and medical
colleges in the revised strategy. It would, therefore, be
incorrect to say that the Government has failed to treat
Pulmonary TB patients in the country.

The Programme was reviewed by a Joint Monitoring
Mission in October, 2006. The Mission has appreciated
the significant progress made by the Indian T8 Control
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Programme, and halled it as the fastest expansion of
DOTS in the world. To preserve and strengthen the
substantial achievements of the Programme, the Mission
suggested to address the following:

1. Ensure financial and human
sustainability of the programme.

resource

2. Ensure that anti-tuberculosis drug procurement,
core full-time RNTCP staff, reporting and
tuberculosis-specific financing are continued
under the National Rural Health Mission (NRHM).

3. With expanding opportunities for the programme
with the introduction of NRHM, it is essential to
increase the programme management capacity
at central and State levels.

4. Increase programme effectiveness by improving
case detection, decentralization of DOTS,
simplification of reporting mechanism, further
strengthen involvement of health care providers
in other sectors and effectively use
communication strategies to improve awareness
of free microscopy and TB care under RNTCP.

5. Further develop and implement strategies for
Multi Drug Resistant TB and HIV/TB.

Statement
National Annual Risk of T8 Infection (ART]) Survey

The study was conducted by National Tuberculosis
Institute (NTI), Bangalore, along with Tuberculosis
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Research Centre (TRC), Chennal and other institutions in
coliaboration with Central TB Division, between January
2000 and 2003.

For the purpose of the survey, the country was
startified into four zones, viz north, south, east and west
each having approximately equal population. A staggering
1,88,103 children between 1 to 9 years of age were
investigated in 26 districts:

The zone-wise selection of districts for the survey is
as under:

North zone Raebarely, Hardoi, Jaunpur,
Gurdaspur, Kangra, Delhi.

South zone Dakshina Kannada, Beigaum,
Maillappuram, Medak, Kanyakumari,
Chingelput.

West zone Junagadh, Nagpur, Ratnagiri, Thane,
Jhabua, Kota.

East zone Samstipur, Purbi Singhbhum, Papum

Pare, Cuttack, Kamrup, East Sikkim,
Jalpaiguri, Bardhaman.

The survey was designed to estimate the average
ARTI in each of the four zones. Zone-wise distribution of
the different States/Union Territories and the total
estimated New Smear positive cases per lakh population
based on the zonal ART| estimates is summarized below:-

Zone States/Union Territories Estimated New Annual Risk
Sputum Positive of TB
cases per lakh Infection

population (ARTI)
North Haryana, Himachal Pradesh, Jammu & 95 1.9%
Kashmir, Punjab, Uttar Pradesh,
Chandigarh, Delhi, Uttaranchal

East Assam, Bihar, Manipur, Meghalaya, 5 1.3%
Mizoram, Nagaland, Origssa, Sikkim,
Tripura, West Bengal, Andaman &
Nicobar, Arunchal Pradesh, Jharkhand

South Andhra Pradesh, Kamataka, Kerala, 50 1%
Tamil Nadu, Pondichernry, Lakshadweep

West Goa, Gujarat, Madhya Pradesh, 80 1.6%

Maharashtra, Rajasthan, Dadra & Nagar
Haveli, Daman & Diu, Chhattisgarh
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The zonal ARTI estimates derived from the study
were also used to estimated a national ARTI of 1.5%
(estimated new smear positive cases = 754akh).

The above table exhibits that the ARTI is highest in
the Northem Zone, followed by the Westem Zens and
Eastern Zone. The ARTI is lowest in the m Zone.

Growth Rate of Services Soc‘kv '

“110. SHRI K.S. RAO: Will the PRIME MINISTER
be pleased to state:

(a) the annual growth rate of services sector and its
share in GDP for the last five years;

(b) the requirement and availability of skilled
manpower needed to sustain the growth rate in the field
of health, information technology, education, legal services,

-tourism etc.,

(€Y -the future requirement projections of skilled
manpower and steps being taken to set up more
universities and institutions of higher leaming, to meet
demands of medical outsourcing and tourism development
to take advantage of our demographics:

(d) whether the Government proposes to formulate a
new policy to open up foreign direct investment in buflding
up a pool of skiled manpower to sustain growth and
competitiveness of services sector ensuring a balance
between emerging demands and availability of skilled
manpower; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The
information on annual growth rate of services and its
share in GDP for the last five years is given in the table
below:

Annual Growth Rate and Share of Services Sector in
GOP at constant (1998-2000) prices

Year  Annual Growth Percentage
rate (%) contribution (%)
1 2 , 3
1999-2000 —_ 49.2
2000-2001 5.6 49.8
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1 | 2 3
2001-2002 7.1 505
2002-2003 73 52.2
2003-2004 8.2 62.1

2004-2005 9.9 53.2
2005-2006 10.0 54.0

Source: “Aatona/ Accounts Stalistics 2008, published by Central
Statistical Organisation, Ministry of Statistics and Programme
Impiementation.

(b) and (c) There is no centralized system of
assessing and projecting the specific requirement and
availability of skiled manpower in various sectors such
as health, information technology, education, legal
services, tourism etc. These dare studied/assessed by
specialized bodies/agencies. Industry associations, trade
bodies and chambers of commerce periodically estimate
the requirement of skitled manpower in their specific areas.

The higher education system in the country is in the
broad control of the University Grants Commission (UGC),
which is responsible for coordination, determination and
maintenance of standards etc., and the Professional
Councils are responsible for recognition of courses,
promotion of professional institutions, etc.

Apart from the statutory councils, there are many
other autonamous societies/institutions of higher leaming,
touching upon the issue of skilled manpower development.

(d) and (e) No decision has been taken regarding
Foreign Direct Investment in education and training.

[Transiation]
Life-Saving Equipments in Hospitals

“111.  PROF. MAHADEORAO SHIWANKAR:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether latest life-saving equipments are available
in all the hospitals under Central Government;

(b) i so, the total number of equipments available
with each hospital at present;
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(c) if not, the reasons therefor;

(d) the total number of such equipments actually
required by these hospitals; and

(e) the steps taken by the Union Giovernment
including the funds being provided to each hospital in
this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) Life
saving equipments are available in Central Government
Hospitals namely Safdarjung Hospital, Dr. Ram Manohar
Lohia Hospital, Lady Hardinge Medical College and
Associated Hospitals and JIPMER, Puducherry. The total
number of equipments costing more than Rs. one lakh
available in the Central Government Hospitals is as
under:-

Safdarjung Hospital 544
Dr. R.M.L. Hospital 564
LHMC 222
JIPMER 206

The strengthening of the Hospitals is a continuous
dynamic process. The latest equipments are procured as
per need and with the available resources.

The funds provided over three years for purchase of
equipment to Central Government Hospitals are as
under:-

Hospital 2004-05 2005-08 2006-07
Safdarjung Hospital 2290 2090  12.99
Dr. R.M.L. Hospital 775 2125  11.00

LHMC & SSK Hospital 4.50 5.50 6.00

JIPMER, Puducherry 5.63 45.37 23.33

[English]
Eradication of Leprosy

*112. SHRI TUKARAM GANGADHAR GADAKH: Wil
the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:
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(a) the estimated number of leprosy patients during
the: last three years, State-wise and year-wise;

(b) whether funds allocated for leprosy have
decreased over the years;

(c) if so, the details thereof and the reasons therefor;

(d) the target fixed by the Government for eradication
of leprosy in the country; and

(e) the steps taken by the Govemment in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMAN! RAMADOSS): (a) to (e) The
detalis about new cases detected and cases on record
at the end of year, State-wise and year-wise, are given
in the enclosed statement.

Year-wise funds allocated and released to States
during the 10th Plan (2002-07) is given below:-

(Rs. In crore)

Year Fund allocation Revised Actual release
(BE) Estimate
(RE)

2002-08 75.00 75.00 74.97
2003-04 74.20 54.97 50.22
2004-05 55.00 42.84 42.34
20056-06 41.75 28.32 23.46
2008-07 42.25 38.36 24.59

(As on 31.10.06)

The funds released to the States have marginally
declined over the years and the reasons are as under:-

(i) Due to declining trend of leprosy in the country,
the requirement of Multi Drug Therapy (MDT)
has also decreased.

(i) Most of the contractual vertical staff existing
under 2nd NLEP project was phased out after
March, 2004.

(il) Unspent balance lying with States was taken
into consideration for calculating the actual
amount to be released since 2004-05 onwards.
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The Govemment has not fixed any target date for
eradication of leprosy in the country. As per National
Health Policy 2002, the goal was to achieve elimination
of leprosy as a public health problem (Reaching PR below
1 case per/10,000 population) at National level which was
achieved in December, 2005. At present, the country is
working towards further reducing the load of leprosy from
the remaining States/Districts that have not achieved
elimination and to sustain the same with provision of
quality leprosy services from all Health Centres.

National Leprosy Eradication Programme (NLEP) is
being continued with special emphasis as below:-

(i) Sustaining the availability of diagnostic and
treatment services to leprosy patients from all

Staterment

NOVEMBER 29, 2008

(i

(iil)

(iv)

to Questions 40

Govemment Health institutions in rural and urban
areas.

Achieving elimination of Leprosy in remaining.
States, districts and blocks by providing quality
Muiti Drug Therapy (MDT) services with Focused
attention on Endemic districts, Endemic Blocks,
Endemic urban localities, Districts with high
disability rate and States with higher child

proportion.

Capacity Building of ali categories of staff by
induction and reorientation training.

Increasing awareness about Leprosy among
masses and Inter personal communication (IPC)
to remove social stigma.

New Cases Detoected and Cases on Record for last 3 years

2003-04 2004-05 2005-08
SI.No. States/UTs New Anmval  Csseson PR New Annual  Cases on PR New Awvuwal  Caseson PR
Cases NCOR/  record as Cases NCOR/  record as Cases  NCOR/  record as
Detected 10,000 on March Detected 10,000 on March Detected 10,000 on March
1 2 3 4 - ] 7 8 9 10 " 12 13 "
1. Andhra Pradesh 31816 404 15628 199 18751 235 6328 079 81N 101 4567 057
2 Arunachal Pradesh 104 089 82 070 66 055 69 058 5 046 61 050
3. Assam 1331 047 1203 046 1227 043 1182 041 1176 041 1088  0.38
4. Bihar 65019  7.28 44351 497 40395 442 16532 181 25835 276 12166  1.30
5. Chhattisgarh 15385 704 12918 591 13110 590 7994 360 9040 400 4515 200
6. Goa 320 228 263 188 20 204 200 1.4 186 129 132 082
7. Gujarat 10229 190 6946 129 6900 126 3651 067 6399 114 4082 073
8. Haryana 643 028 amr 021 49 0.19 423 0.18 33 0.14 388 016
9, Himachal Pradesh 308 048 215 043 252 039 241 037 21 03 205 031
10. Jharkhand 17719 619 11836 406 19131 654 7823 268 7357 247 3912 131
1. Jammu and Kashmir 36 033 366 034 208 027 M8 031 253 022 292 026
12. Kamataka 10568 192 7742 140 7850 140 4821 088 5307 083 3272 057
13. 'Kerala 1891 058 1627 050 1500 045 1282 039 1159 035 998 030
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1 2 3 4 ] ] 7 8 9 10 " 12 K] i\
14.  Madhya Pradesh 12899 197 10320 160 7626 116 6182 004 6850 102 4832 073
15.  Maharashira 44192 430 20407 287 32618 311 16513 157 13844 120 6888  0.64
16.  Manipur 53 021 38 015 4 015 33 012 4 017 3% 013
17. Meghalaya 17 007 32 013 27 on 2 016 16 006 31 o012
18.  Mizoram 18 019 10 010 18 018 10 010 24 024 16 016
19.  Nagaland 55 024 33 014 59 024 38 016 98 03 4 019
2.  Orissa 21201 553 13382 349 20505 529 8325 214 8477 215 4177 1.08
21, Punjab 1345 052 1218 048 1173 045 1047 040 1143 043 1084 041
2. Rajasthan 2000 033 2291 038 1209 021 1996 032 1442 02 1479 0.3
23 Sikkim 47 080 40 068 39 064 26 043 37 059 3 058
24.  Tamil Nadu 16051 250 8868 138 11244 174 6503 085 6654 102 3919 0.0
2. Tripura 93 028 92 028 60 018 47 014 73 021 83 024
26.  Uttar Pradesh 80072 450 62575 352 48010 © 264 33884 186 36409 196 1761 117
27.  Uttaranchal 1971 215 1226 137 1280 141 850 083 894 087 661 O
28.  West Bengal 25050 297 26757 306 20891 244 18041 211 15755 181 10794 124
20.  Andaman and Nicobar 55 144 2 076 @ 1.2 % 0% B 06 2B 070
Islands
3.  Chandigarh 346 348 200 291 289 281 285 277 247 232 18 177
31.  Dadra and Nagar Haveli 616 2438 311 1231 195  7.38 66 250 157 567 47 170
32 Daman and Diu 5 028 3 017 2 on 2 oM 6 031 2 010
33, Debhi 5362 348 6052 392 4221 264 4958 310 3705 223 3221 194
34.  Lakshadweep 4 063 16 252 3 048 5 o7 5 076 5 078
35.  Pondicheny 26 220 8 08 106 101 2 031 a7 044 2 02
Total 367143 337 265781 244 260063 234 148910 234 161457 143 95150 084

NCDR — New Case Detection Rate.

National Rural Health Mission

be pleased to state:

*113. SHRI CHANDRA BHUSHAN SINGH:
SHRI L. RAJAGOPAL:

(a) whether the Union Government has tied up with

private bodies to assess the success of the National Rural

Heatth Mission (NRHM);

Wil the Minister of HEALTH AND FAMILY WELFARE

States in this regard;

(b) if so, the details thereof;

(c) whether any survey has been carried out in the
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(d) if so, the results of the survey;

(e) the details of bodies that are supervising/assessing
the success of NRHM in the States, particularly Andhra
Pradesh; and

(f) the number of ASHAs appointed in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d)
National Rural Health Mission (NRHM) envisages an
accountability framework through a three pronged process
of community based monitoring, external studies and
stringent intemal monitoring. One of the potent mechanism
of monitoring the progress of the initiatives is evaluation
through reputed independent agencies. The various
initiatives under the Mission are accordingly being
allocated to the appropriate agencies for concurrent
evaluation. The following actions have already been taken
in this regard:

1. Independent evaluation of Immunisation initiative
was entrusted to UNICEF and preliminary reports
have been received. These indicate All India
coverage of BCG vaccination at 83%, DPT3 at
67% OPV3 at 61.3% and Measles at 68.1%.

2. The Institute of Public Auditors of India (IPAl),
New Delhi has been assigned the responsibility
of review of financial systems at all levels in
health sector. This pilot study has been allocated
for one district each of the five States of Uttar
Pradesh, Bihar, Assam, Kerala and Tamill Nadu.

3. The UNFPA has been allocated the task of rapid
evaluation of ASHA initiative and JSY in three
States of MP, Rajasthan and Orissa.

4. The Empowered Programme Committee (EPC)
of NRHM has approved a proposal for
comprehensive, independent evaluation of the
Mission activities through selected reputed
institutions.

5. The Government also undertakes regular District
Level Household Surveys (which generates
District level data and focus on utilisation of
Public Health services and user satisfaction).
Besides, the National Family Health Survey is
also conducted in a sample of households
throughout the country every five years. It
provides state and national information for india
on fettility, infant and child morality, the practice
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of family planning, matemnal and child health,
reproductive heaith, nutrition and other related
services. The Sample Registration Survey (SRS)
which is conducted by the Registrar General of
india wouid also give important ingight into the
effectiveness of various strategies under NRHM.

(e) The monitoring of NRHM activities in States is
done under overall supervision of State Heaith Mission
and the Integrated State Health Society. The State Health
Mission is headed by the Chief Minister. The Govemning
Body of the State health Society, headed by the Chief
Secretary/Development Commissioner and the Executive
Committee of the society headed by the Principle
Secretary/Secretary (H & FW) are the highest decision
making Mission. At the District level, this task is done by
the District health Mission which is headed by Chairman
Zila Parishad. The District Magistrate heads the Goveming
body of District Health Society and CEO, Zilla Parishad
heads the Executive Committee. These bodies are highest
decision making authorities for supervising and assessing
progress of NRHM at the district level. At the level of
respective health facility, supervision and assessing
success of NRHM initiatives rests with Rogi Kalyan
Samitis (RKS) of the respective facility. These Samitis
have representation of elected representatives and ensure
control of the community over health infrastructure.

In Andhra Pradesh, State and District Health Missions
have aiready been constituted and opertionalised. Over
1062 Rogi Kalyan Samitis have also been constituted at
various levels in Andhra Pradesh for supervision of the
NRHM initiatives in the tacilities. The independent
evaluation of Immunisation in the State by UNICEF has
reported 87% coverage for BCG, 85% coverage for DPT3,
83.4% coverage for OPV3 and 82.7% coverage for
Measles. This evaluation has reported 72.3% coverage
of Full Immunisation of children in the State. The coverage
of Pulse Polio initiative has been reported at 96.3%.

() ASHA is envisages to be a trained, voluntary,
community link worker who would reinforce community
action for universal immunization, safe delivery, newbom
care, prevention of water-bome and other communicable
diseases, nutrition and sanitation etc. Selection of ASHA
is envisaged in 18 High Focus States and in tribal areas
of other States. As on date, 2.39 lakh ASHAs have been
reported as selected by various States out of which 1.18
lakh have also received first module training. States like
Andhra Pradesh, Haryana and Chhattisgarh have selected
and trained Health Link Workers similar to ASHA as part
of the Reproductive and Child Health Programme (II).
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Indo-EU Ties

"114. SHRI ANWAR HUSSAIN: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the steps taken/proposed to be taken by the Union
Govemment to strengthen its ties with the European Union
(EV),

(b) whether any exchange/training programmes in the
field of academics, media and business have taken place
during the last one year;

(c) if so, the details thereof, programme-wise;

(d) whether EU has any proposals for funding in the
North-Eastem Region; and

(e) it so, the details in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (c) India has always
attached importance to its relations with the European
Union and GOl has taken several steps to strengthen
its ties with the Union. Frequent bilateral interaction takes
place at several levels covering the entire gamut of
political, economic, S&T, educational, civil society,
parliamentary and cultural relations. India-EU relations
have grown from what used to be a purely trade and
economic driven relationship to a strategic partnership
agreed upon at the 5th India-EU Summit at The Hague
in 2004. A Joint Action Plan was endorsed at the 6th
Summit held in New Delhi in September 2006. It is a
comprehensive road map for India-EU interaction i all
important sectors. The relationship was further
strengthened at the 7th India-EU Summit heid in Heisinki
on October 18, 2008, when the two sides aiso agreed to
launch negotiations on a broad based Trade and
Investment Agreement.

There are various programmes of cooperation relating
to academics, media and business.

There is a separate India Window under the Erasmus
Mundus programme for Indian students, which is
operational since 2005. It provides scholarships for
Masters Courses in large number of subjects. There is
an EU-India Economic Cross Cultural Programme (ECCP)
which promotes and facilitates interactions between civil
society organization in India and EU in the fields of media,
enterprise and academic cooperation. Interaction has aiso
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begun through the first EU-India Higher Education Fair
on 25-28 November 20086.

An India-EU CEO Round Table was launched during
the 7th India-EU Summit in October at Helsinki under
the lead of the business conferderations on both sides.
An India-EU Business Summit, which is an annual event,
was organised in paraliel with the Summit.

The European Commission invites Indian journalists
from time to time, /nfer als, to acquaint them with the
EU and its functioning.

(d) No.

(e) Does not arise.
Fake HSCIST Certificates

*115. SHRI' SANAT KUMAR MANDAL: Will the
PRIME MINISTER be pleased to state:

(a) whether a large number of persons secured
Government jobs on the basis of fake SC/ST certificates;

(b) it so, the number of such cases detected;

(c) whether any action has been taken against those
found guilty;

(d) if so, the details thereof, and

(e) the steps taken/being taken by the Union
Govermnment to prevent recuitence of such cases?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) to (e) In accordance with the directions
of the Hon'ble Delhi High Court in the Civil Writ Petition
No.6976 of 2003 filed by Shri Chadreshwar Prasad, the
Central Bureau of Investigation (CBI) is investigating
certain cases of the empioyees who have secured jobs
under the Government of India/Government of National
Capfital Territory of Delhi or its agencies on the basis of
forged/failse Scheduled Tribe (ST) certificates during
1986-2000.

CBI has registered 34 cases for securing jobs on
the basis of fake ST certificates. Out of these 34 cases,
charge sheets have been filed in 14 cases against
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26 persons and 7 cases have been closed for want of
evidence. In one case, regular departmental action for
major penalty has been recommended and the
investigation has not been completed in the remaining
12 cases.

As regards securing jobs on the basis of fake SC
certificate, CBI has registered 2 cases against 3 persons
and investigation has not been completed in both these
cases.

The Government has issued instructions from time
to time that it is mandatory on the part of the appointing
authority to verify the caste status of SC/ST officials at
the time of initial appointment and promotion. These
insttuctions have been reiterated vide O.M. No.36011/3/
2005-Estt.(Res.) dated 09.09.2005.

Road Development Programmes for.
North-Eastern States

“116. SHRI SARBANANDA SONOWAL:
SHRI M.K. SUBBA:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to stgter”

(a) whether the National Highways Authority of India
has major road development progiammes for the North-
Eastern States;

(b) if so, the details thereof, programme-wise and
State-wise,

(c) the cost involved therein, State-wise;

(d) the actual expenditure incurred during the last
two years, State-wise; and
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() the time frame fixed for completion of these
programmes?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) Yes,
Sir. The National Highways Authority of India (NHAI) has
been entrusted with construction and widening of 1227
km long sections of National Highways in the States of
Assam, Meghalaya, Nagaland and Sikkim under National
Highways Development Project — I (NHDP — 1I) i.e.
North-South East-West Corridor and phase ‘A’ of Special
Accelerated Road Development Programme in North
Eastemn Region (SARDP-NE) and aliso for preparation of
Detailed Project Reports for 4-laning of 1381 km long
National Highway sections in Assam, Manipur, Meghalaya,
Mizoram, Nagaland and Tripura under NHDP-IliB and
phase ‘B' of SARDP-NE. The details, including cost
involved, are given in the enclosed statement.

(d) The expenditure has been incurred only on the
construction of East-West corridor (NHDP Ph-ll) in Assam,
as given below. The construction and widening of roads
under SARDP-NE, phase ‘A’ had not started till the end
of 2005-06:

Year Expenditure (Rs. Crore)
2004-05 15.82
2005-06 98.77

(e) The substantial completion of construction and
widening of National Highway sections under NHDP-lI
and phase ‘A’ of SARDP-NE is targeted by December,
2008 and March, 2009, respectively. The time-frame for
4-laning under NHDP-IIIB and phase ‘B' of SARDP-NE
will be finalised along with the investment decision.

Statement

Construction and widening of National Highways and preparation of Delailed Project Reports for 4-laning of National
Higthways in North Eastem region taken up by the National Highways Authonty of India

Sl.No. Stretch of National Highway Length Cost State
(km) (Rs. Crore)
1 2 3 4 5
Construction and widening
1. Construction and widening to 4-lane from 678 6000 Assam

Srirampur to Silchar, as part of East-West
corridor under NHDP-II.
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1 2 3 4 5
2. Construction and widening to 4-lane from 315 1890 Assam
Nagaon to Dibrugarh, NH 37 under SARDP- :
NE, phase ‘A’
3. Construction and widening to 4-lane from 62 372 Meghalaya
Jorabat to Barapani, NH 40 under SARDP-
NE, phase ‘A’
4, Construction and widening to 4-lane from 81 486 Nagaland
Dimapur to Kohima, NH 39 under SARDP-
NE, phase ‘A’
5. Construction of Shillong bypass under 50 300 Meghalaya
SARDP-NE, phase ‘A’
6. Construction and widening to 2-lane with 41 248 Sikkim
paved shoulders from West Bengal/Sikikim
border to Gangtok. NH 31A under SARDP-
NE, phase ‘A’.
Total 1227 km
Preparation of Detalled Project Reports for 4-laning
1. 4-laning from Daboka to Dimapur, NH 36 & 124 Yet to be Assam &
39, NHDP-lliIB assessed Nagaiand
2. 4-laning Baihata Charali to Itanagar, NH 52 345 Yet to be Assam &
& 52A, NHDP liiB assessed Arunachal
Pradesh
3 4-laning from Kohima to Imphal, NHDP |iiB 140 Yot to be Nagaland &
assessed Manipur
4, 4-laning from Shillong to Churaibari, 252 Yet to be Assam,
excluding Shillong bypass, NH 44 under assessed Meghalaya
NHDP-IliB. & Tripura
5. 4-laning from Silchar to Aizwal, NH 54 180 Yet to be Assam &
under NHDP-IiIB assessed Mizoram
6. 4-laning from Churaibari to Agartala to 330 Yet to be Tripura
Sabroom, NH 44 under SARDP-NE, phase assessed
IBO
Total 1381 km
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Strike by Chemists

*117. SHRI PRABHUNATH SINGH: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the frequent strikes by the authorized
chemists supplying medicines to CGHS dispensaries,

particularly in Delhi are putting the beneficiaries in great
inconvenience;

(b) it so, the number of times the chemists went on
strike during the last three years and the reasons therefor;

(c) whether the authorized chemists do not supply
all the prescribed medicines and the beneficiaries have

to visit dispensaries a number of times to procure the
same;

(d) if so, whether the Govermment proposes to review

the system of procuring specialists’ prescribed medicines;
and

(e) if so, the details thereot?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b)
Since January, 2008, the chemists supplying medicines
to CGHS dispensaries in Delhi have not gone on strike
and no beneficiary has been put to inconvenience thereto.
However, the chemists had resorted to strike during the
last 3 years on the dates as mentioned below:-

(1) 1.1.2003 to 17.1.2003

(2) 1.11.2003 to 16.1.2004
8.3.04 to 4.4.04
26.8.04 to 31.8.04

(3) 17.2.05 to 28.2.05
25.3.05 to 18.4.05
24.11.05 to 14.12.05

The reason for the strike was mostly due to non-
payment of their bills due to paucity of funds near the
end of the financial year and it took time to seek
additional fund for clearing the bills of the Chemists. In
March, 2005, the Chemist had also raised the issue of
introduction of VAT by the Government of NCT of Delhi.

(c) No. Sir. By and large the authorized Chemists
supply the prescribed medicines. Whenever the prescribed
medicines are not supplied by the Local Chemists, the
beneficiaries are allowed to purchase the same from the
open market and get the reimbursement.
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(d) and (e) In view of (c) above, the question do not

arise.

[Translation/

Setting up of ‘Coal Videsh'

*118. SHRI BHUVANESHWAR PRASAD MEHTA: Will
the Minister of COAL be pleased to state:

(a) whether the Coal India Limited proposes to set
up a company named ‘Coal Videsh’' to explore the
possibilities of coal mining in the foreign countries;

(b) it so, the details thereof; and
(c) the present status of the said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) Yes Sir. -

(b) Coal India Limited (CIL) has proposed to set up
a new subsidiary “Coal Videsh Limited” for acquiring coal
equities abroad.

(c) CIL has submitted the proposal for approval of
the Government and the same is under consideration.

[English]
Introduction of Bliometric Passports

*118. SHRI NIKHIL KUMAR:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Govemment has recently decided to
introduce biometric passports using sophisticated finger
printing technology in the country;

(b) i so0, the: details thereof;

(c) whether the passports at present are liable to be
tampered with and maniputated; and

(d) if 8o, the extent to which the introduction of
biometric passports is likely to put a check on alleged
tampering of passports?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE):. (a) and (b) Yes, Sir. The
Government has decided to introduce e-passports, aiso
known as bio-metric passports, initially for diplomats and
officials as a pilot project.

(c) The passports at present are machine-printed and
machine-readable; and as per the specifications laid down
by the International Civil Aviation Organization (ICAO).
There have been a few cases, where unscrupulous
elements have tried to tamper with the passports by
substituting the photographs or changing personal
particulars.

(d) The incorporation of bio-metrics in the passports
such as finger-prints etc. will put a check on the tampering
of passports and will make them more secure travel
documents as per international standards.

Uniform Security Guidelines for Telecom
Companies

*120. SHRI BASU DEB ACHARIA:
SHRI ASADUDDIN OWAISI:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has ensured that national
security will not be compromised while enhancing FDI in
the telecom sector from 49% to 74% as reported in the
Business Line dated October 27, 2006;

(b) if so, the facts of the matter reported therein;

(c) whether the Department of Telecom (DoT) has
suggested uniform security guidelines for tetecom
companies krespective of foreign investment or foreign
nationals heading the company;

(d) if so, the detailed guidelines framed by DoT in
this regard;

(e) whether these guidelines have been approved by
the Ministry of Home Affairs;

(f) i so, the details thereof, and

(g) the time by which security guidelines are Hkely to
be issued to telecom operators?
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THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHR!I DAYANIDHI
MARAN): (a) and (b) The Govemment has already notified
the policy for enhancement of Foreign Direct Investment
(FDI) ceiling from 49% to 74% in telecom sector vide
Press Note No. 5 (2005 Series) dated 03.11.2005, which
also stipulates certain conditions for addressing the
security concems. A number of representations have been
received from various stakeholders seeking relaxation of
some of the conditions in the interest of sustained growth
of the telecom sector and Information Technology sector,
which is dependent on telecom infrastructure. These
representations are under consideration of the
Govemment.

(c) to (g) The representations received, as mentioned
above, are being examined through inter-ministerial
consultations, wherein concemed ministries/departments
including the Department of Telecommunications (DoT)
and Ministry of Home Affairs (MHA) have expressed their
views.

Revision in the policy for FDI in the telecom sector,
it any, is likely to be announced on or before 2nd January,
2007.

[Translation]
Computer Facllities in Post Offices
of Rural Areas

*121. KUNWAR MANVENDRA SINGH: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Govemment proposes to provide rural
post offices with e-mail, intemet and computer facilities;

(b) if so, the details thereof;

(c) the number of rural post offices in the country
presently equipped with e-mail, intemet and Computer
facilities;

(d) whether the Government has formulated any time
bound programme to provide computer facilities in the
remaining rural post offices in the country;

(e) if so, the details thereof, and

(f) if not, the reasons therefor?
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THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI DAYANIDHI
MARAN): (a) to (c) Yes, Sir. The Government has
provided departmental rural post offices having more than
two public counters each with computer facilities. There
are 2,355 such post offices of which 243 have intemet
and 181 e-mail transmission facilities.

(d) and (e) As of now, the Department does not
have any approved time bound programme to provide
computer facilities in the remaining rural post offices of
the country. However, formulations in this regard are in
progress.

(f) Does not arise in view of (d) and (e) above.
[English]
Implementation of Awards of Board of Arbitration

1067. SHRI KULDEEP BISHNOI: Wili the PRIME
MINISTER be pleased to state:

(a) whether the Union Government has appointed
Board of Arbitration to settle disputes between the
Government and its employees;

(b) if so, the requisite provisions in this regard;

(c) the number of awards given by the Board, which
have not been implemented so far;

(d) the reasons for non-implementation of the awards
of the Board; and

(e) the concrete steps taken by the Union
Government for the implementation of the awards of the
Board of Arbitration alongwith the progress made in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURYI): (a) and (b) Under Para 19 of the Scheme
for Joint Consultative Machinery (JCM) and Compuisory
Arbitration for Central Government employees, there is
provision for appointment of a Board of Arbitration. The
Board consist of a Chairperson and a member each from
the Staff side and Official Side drawn from a panel of
five names submitted by each side.
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Consequent to completion of tenure of the previous
Chairperson Board of Arbitration, process for appointment
of a new Chairperson has been commenced by Ministry
of Labour.

(c) to (e) Presently, there are 16 awards of Board of
Arbitration which are under consideration. Out of these,
8 awards are under consideration with the Govermnment
while in the other 8 awards, resolution is to be moved in
the Parliament.

The matter regarding implementation of awards was
discussed with the Staff Side of JCM. The Staff Side
desires that the 16 pending Arbitration Awards be
discussed with the Staff Side first, before the Government
processed those Awards further.

Accordingly, discussions on pending Awards have
been held by respective Ministries like Ministry of Finance,
Department of Posts and Department of Personnnel &
Thaining.

[Trans/atron]

Employment Opportunities

1088. SHRI KAILASH MEGHWAL: Will the PRIME
MINISTER be pleased to state the details of proposed
schemes formulated by the Ministry of Agriculture and
Planning Commission to ‘generate employment
opportunities in all the sectors of Economy including
Agriculture during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): Various
development schemes with employment potential are
implemented by the Government in all the sectors of
economy. Some of these schemes include Sarva Shiksha
Abhiyan, District Primary Education Programme, Mid-Day-
Meal, National Rural Health Mission, National Mission on
Sanitation, National Urban Renewal Mission, Bharat
Nirman Scheme to build Rural Infrastructure, Schemes
for Women Self Help Groups like Swyamsidha, Swa-
shakti, Rashtriya Mahila Kosh etc., Integrated Chile

‘Development Services, Up-gradation of Industrial Training

Institutes to Centres of Excellence, National Child Labour
Project, National Rail Vikas Yojana, National Highway
Development Project, Special Accelerated Road
Development Programme for the North-Eastern-Region,
Pradhan Mantri Gram Sadak Yojna, Schemes for Khadi
and Village Industries, Capacity Building of Tourism
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Service Providers, Integrated Development of Tourism
Circuits and Product Infrastructure and Destination
Development for Tourism.

The schemes which are primarily for poverty
alleviation and employment generation are Swam Jayanti
Gram Swarojgar Yojana and Sampooma Grameen Rozgar
Yojana for rural areas, Swarn Jayanti Sahari Rozgar
Yojana for urban areas, Prime Minister's Rozgar Yojana
for educated unemployed and Rural Employment
Generation Programme for setting up rural industries.

The Government has enacted National Rural
Employment Guarantee Act (NREGA) in September, 2005.
The Act guarantees 100 days of employment in a financial
year to any rural household whose adult members are
wiling to do unskilled manual work. The Act will cover
the whole country within five years. Two hundred districts
have been identified for implementation of the National
Rural Employment Guarantee Act (NREGA) in the first
phase.

For agricultural development, thrust areas in the Tenth
Five Year Plan are for utilization of waste land, watershed
development, rain water harvesting, development of
irmigation especially micro irrigation, diversification to high
value crops, seed and planting material production, agri-
clinics/agri-business centres, increasing cropping intensity,
promotion of organic farming, dairy, poultry, tisheries etc.

National Horticultural Mission has been launched in
2005-06 for agricultural diversification into horticultural
crops to increase income of the farmers.

So far over 537 Krishi Vigyan Kendras have been
established to disseminate farm technology to farmers
and provide training to increase agricultural productivity.

Implementation of RTI Act

1069. SHRI RAGHUVEER SINGH KOSHAL: Will the
PRIME MINISTER be pleased to state:

(a) whether any joint initiative has been undertaken
alongwith United Nations Development Programme
(UNDP) with a view to implementing the Right to
Information Act; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) The ‘Capacity Building for Access
to Information’ project is a joint initiative of the Department
of Personnel & Training (DoPT), Government of India
and United Nations Development Programme (UNDP) that
aims to build capacity for effective implementation of the
Right to Information Act, 2005. The main objectives of
the project are:-

(i) Building the capacity of Govemnment officials in
select states and districts.

(il) Developing the capacity of citizens and civil
society to demand information and creating
awareness.

(iii) Establishing institutional mechanism for improved
citizen-state interface; and

(iv) Undertaking research, documentation,
communications etc. by sharing best practices.

The project presently is being implemented in 12
States (Andhra Pradesh, Assam, Chhattisgarh, Guijarat,
Karnataka, Kerala, Madhya Pradesh, Maharashtra,
Rajasthan, Tamil Nadu, Uttaranchal and West Bengal)
with two selected Districts in each State.

[English]
Revised One India Plan by MTNL

1070. SHRI ASADUDDIN OWAISI: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the MTNL has introduced the revised
‘One India Plan’ for landline, WLL and mobile telephone
users of Delhi and Mumbai;

(b) it so, the details thereof,

(c) the number of subscribers at present with MTNL
including One India Plan;

(d) whether subscribers are facing difficulties in
Sanchar Haat to get them enrolied under this new plan;

(e) if so, the reasons therefor; and
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(f) the target fixed by MTNL regarding revenue
generation and subscribers to its net?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir. MTNL has
introduced revised One India Plan in Landlire and WLL
(Fixed). There is no change in rental of One India Plan
for Mobile users.

(b) The monthly rental of One India Plan has been
reduced from Rs. 299/- to 180/- with no free calls for
landline and WLL (Fixed) users.

(c) In MTNL, the total number of all types of
subscribers including One India Plan as on 31.10.2006 is
681,70,954.

(d) No, Sir.
(e) Does not arise in view of (d) above.

(f) MTNL has fixed the target of gross revenue
generation of Rs. 5582.52 crores and an increase of 10
lakhs of all types of subscribers to its net.

[Translation]
Rashtriya Sam Vikas Yojana in Chhattisgarh

1071. SHRI PUNNU LAL MOHALE: Will the PRIME
MINISTER be pleased to state:

(a) the number of people living below poverty line in
Chhattisgarh; and

(b) the funds provided by the Union Government to
Chhattisgarh under Rashtriya Sam Vikas Yojana during
the financial year 2005-06, till date and the various
schemes/projects implemented thereunder?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) On the
basis of unit level data of 55th Round (1999-2000) of
National Sample Survey Organization relating to household
consumption expenditure, the number of people living
below poverty line during 1999-2000 in Chhattisgarh was
89.52 lakh.

(b) An amount to Rs. 120.00 crore was allocated to
the State Govermment for the eight districts covered under
the RSVY during each of the financial year 2005-06 and
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2006-07 respectively. Against theee allocations an amount
of Rs. 90.00 crore and an amount of Rs. 52.50 crore
have been released to the State Govemments during
2005-06 and 2006-07 till date, respectivety. The various
schemes/projects being implemented in the State relate
to agriculture, irrigation, connectivity, health, livelihood
promotion, rural electrification etc.

[English]
Kendriya Bhandar in Tamil Nadu

1072. SHRI E.G. SUGAVANAM: Will the PRIME
MINISTER be pleased to state:

(a) the number of Kendriya Bhandars in Tamil Nadu,
location-wise;

(b) whether there is a long pending demand to open
more Kendriya Bhandars in Tamil Nadu;

(c) if so, the details thereof alongwith the action taken
by Union Government in this regard; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) Kendriya Bhandar has set up nine
branch stores in Tamil Nadu — three in Chennal, two in
Trichy, three in Coimbatore and one in Madural.

(b) No, Sir.
(c) anc (d) Do not arise.
Mobile Tower in Maharashtra

1073. SHRI SHRINIWAS DADASAHEB PATIL: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to set up
mobile tower in Patan Tehsil of Satara District of
Maharashtra;

(b) if so, the details thereof including the number of
villages likely to be benefited alongwith the coverage area;
and
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(c) the time by which the tower would be functional?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) and (c) Details of additional Mobile base stations
planned in the Patan Tehsil of Maharashtra alongwith
name of the villages likely to be benefited is given below.
These stations are expected to be commissioned during
next year progressively depending upon timely availability
of sitland and electrical connections. Normally, coverage
area of Mobile base tower varies from 2 Km. to 6 Km.
depending upon height of antenna and the terrain
surrounding the tower/base station.

AGRAHAYANA 8, 1828 (Saka)

SiNo. No. of Mobile Base Vilages lkely to be covered
Station (Tower)
additionally planned in
Patan Tehsil of Satara
District
1. Adhul-Navarashta Adhul Navrashta Nade
2. Koyanagar Koyanagar, Rasati,
Helwak

3. Marul Haveli (Gandhi Marul Haveli, Paparde,

Tekadi)

Bahute

4 Kumbhargaon Kumbhagaon, Talmawale,
Manewadi
5. Chaphal Chaphal, Shiganwadi,

Derwan

Conversion of Sacred Pond into Commercial Plaza

this

1074. SHRI DALPAT SINGH PARSTE: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Evacuee Property Trust Board
(EPTB), the government body maintaining properties of
minorities in Pakistan plans to convert a pond which had
been used by Hindus since partition as a sacred place
to bathe, into a commercial plaza;

(b) it so, the details in this regard;

(c) whether any protest has been lodged by India in

regard; and

(d) if so, the reaction of Pakistan thereto?

to Questions 62

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) and (b) ‘The Daily Times' a
Pakistani newspaper, reported on 18 October 2006 that
the Evacuee Property Trust Board of Pakistan (EPTB)
had invited applications from contractors to construct a
12-storey building at a site in Lahore that members of
the local Hindu community used in the past for ceremonial
bathing. The same report, however, also quoted the
Chairman of EPTB as saying that the applications had
been invited “only to solicit the constructors” interest. We
do not intend to really build over the asnan ghat.”

(c) and (d) The maintenance of temples in Pakistan
is the responsibility of Pakistani authorities. In pursuit of
international and bilateral cooperation, India continues to
strive, together with other countries that no damage is
caused to religious places abroad.

[Trans/ation]
Contaminated Polio Vaccines

1075. SHRI JAI PRAKASH (Mohanlal Ganj):
SHRI SHISHUPAL N. PATLE:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Polio Vaccines used in Polio
eradication programme in the country have been found
contaminated as reported in the Dainik Jagran dated
November 4, 2006;

(b) if so, the States in which such vaccines were
distributed;

(c) whether the Government has conducted any
inquiry in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) The Government of Punjab
reported regarding the presence of an insect like
substance in one vial of Oral Polio Vaccine of Batch
No.K-042 manufactured by M/s Bharat Immunologicals &
Biologicals Corporation Limited (BIBCOL), Bulandshahr,
Uttar Pradesh to the Ministry of Health and Family
Weltare, Government of India.
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The vial was then tested by Central Drug Laboratory,
Kasauli and an ‘insect-like foreign material’ was confirmed.

(b) Out of all the Oral Polio Vaccines supplied to
different parts of the country during the current year for
Routine Immunization, only one vial was found to be
contaminated. The entire Batch corresponding to this vial
was supplied to the State of Punjab.

(c) and (d) Immediately thereafter, the State of Punjab
was informed to stop the case of the Vaccines from the
Batch No.K-042 and the Drug Controller General of India
(DCGI) was requested to investigate the matter.

The five (5) sealed vials of the same Batch were
sent to Central Drug Laboratory (CDL), Kasauli for testing
and were found to be satisfactory.

Post Offices in Rural Areas of Jharkhand

1076. DR. DHIRENDRA AGARWAL:
SHRI SUNIL KUMAR MAHATO:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of post offices operating in rural areas
of Jharkhand as on date;

(b) the number of villages having no post offices,
State-wise and the reasons therefor; and
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(c) the steps taken by the Government to set up
post offices in these villages and the success achieved

in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Out of total 3091 post
offices of Jharkhand, 2819 post offices are operating in
rural areas.

(b) and (c) The State-wise details of the number of
villages having no post offices are given the enclosed
statement-|.

Post Offices are opened subject to fulfiiment of
distance, population and income norms are given in the
enclosed statement-ll. Therefore, post offices can be
opened only in those villages where these norms are
fuHfiled.

In the first two years of the 10th Five Year Plan,
440 Extra Departmental Branch Post Offices were opened
in villages in the country, against Plan targets. However,
in consonance with the policy directives of the 10th Plan
regarding rationalization of the postal network, no Plan
targets are being allotted for opening of new post offices
since 2004-05. Therefore, it justification for opening a
Post Office is found, it can now be opened only by
relocation of an existing post office, which is no longer
justified, as per departmental norms in its present location.

Statement /

Circle wise information regarding villages with and without Post office as on 31-3-2005

Si.No. Circles Total No. of No. of villages No. of
villages with PO villages
(Inhabited) without PO
1 2 3 4 5
1. Andhra Pradesh 26586 15015 11571
2. Assam 26247 3708 22539
3. Bihar 38475 8622 " 29853
4, Chhattisgarh 19720 2920 16791
5. Delhi 165

81 84
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1 2 3 4 5
6. Gujarat 18066 8121 9945
Daman and Diu 23 13 10
Dadra and Nagar Haveli 70 38 32
7. Haryana 6759 2329 4430
8. Himachal Pradesh 17495 2658 14837
9. Jammu and Kashmir 6476 1687 4789
10. Jharkhand 22745 2777 19968
1. Karnataka 27575 8362 19213
12. Kerala 1453 1463 0
Lakshadweep 10 10 0
Mahe (Pondicherry) 0 0 0
13. Madhya Pradesh 51808 7471 44337
14. Maharashtra 41068 16125 24943
Goa 361 215 136
185, North East
Arunachal Pradesh 3649 303 3346
Manipur 2391 644 1747
Meghalaya 1216 299 917
Mizoram 699 405 294
Nagaland 1216 299 917
Tripura 856 659 197
16. Orissa 46989 7572 39417
17. Punjab 12278 3418 8860
Chandigarh 25 8 17
18. Rajasthan 37889 9679 28210
19. Tamil Nadu 16742 10424 6318
Pondicherry 202 89 233
20. Uttaranchal 15761 2496 13265
21, Uttar Pradesh 105843 15778 90065
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1 2 3 4 5
22. West Bengal 37910 7639 30271
Andaman and Nicobar Islands 504 89 415
Sikkim 447 197 250
Total 589799 141582 448217
Statement I/ (a) whether the Detailed Project Reports (DPRs) have

Level of access promised and nomns for opening and
retention of post offices

* Population and Distance Norms

* Urban area — Population > 20 lakhs, 1.5 kms
distance from nearest post office

e Urban area — Population upto 20 lakhs, 2 kms
distance from nearest post office

* Normal rural area — Population 3000, 3 kms
distance from nearest post office

* Hilly, tribal, desert areas — Population 500 for
individual village and 1000 for group of villages,
3 kms distance from nearest post office

" Income Norms for apening of Departmental Sub Post
Offices

* Normal Rural areas — Permissible limit of loss
— Rs. 2400 per annum

¢ Tribal and hilly areas — Permissible limit of loss
— Rs. 4800 per annum

* Urban areas — Initially self-supporting, profit of
5% after one year

* Income norms for Branch Post Offices

* Normal rural areas — percentage of income to
cost 33'/,%, i.e. subsidy of 66%/,%

* Hilly, tribal, desert areas — percentage of
income to cost 15%, i.e. subsidy of 85%.

[English]
Report on Super Speciality Hospitals
1078. SHRI TATHAGATA SATPATHY: Will the

Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

been completed for the proposed six AlIMS type super
speciality hospitals in the country;

(b) if so, the details thereof;
(c) it not, the reasons therefor; and

(d) the time by which the construction of hospitais is
likely to begin?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHM!): (a) to (d) A Prototype Architectural
design has been selected through Giobal Open
Competitive bid. This is being considered for development
as a Concept Plan for the six AlIMS-like institutions. Pre-
construction survey (geo-technical, topographical &
hydrological), Environment impact Assessment (EIA) study
at the six sites have been started. The bids for Project
Consultant were found non responsive and the process
has to be restarted. The process for selection of Project
Consultant is being re-worked and the proposed model
of execution has also been finalized. DPRs would be
prepared by the selected Project Consultant.

The construction of the hospitals is likely to begin by
end of 2007.

Poficy Initiatives for Promotion of Sports/Games

1079. SHRI MANJUNATH KUNNUR: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the details of policy initiatives taken or being taken
by the Govermment of the promotion of sports and games
in the country;

(b) the details of sports talents noticed as a resuit
thereof; and
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(c) the steps taken/being taken by the Govemnment
for development of sports and sports related infrastructural
facilities in the country?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) to (c) The promotion of
Sports is mainly the responsibility of the State
Governments and Sports Federations. However,
Government of India, through its own schemes and
schemes of Sports Authority of india (SAl), augments the
efforts of the State Governments and Federations in the
promotion of sports.

Towards this end, the Government of India runs
following schemes to boost sports in the country:

1. Scheme relating to Incentives for the Promotion
of Sports Activities.

The Scheme has the following five components:

(a) Sports Fund for Pension to Meritorious
Sportspersons

(b) Promotion of Sports and Games in Schools
(c) Rural Sports Programme
(d) Sports Scholarship Scheme

(e) National Sports Development Fund
2. Schemes relating to Awards:
These include:

(i) (a) Rajiv Gandhi Khel Ratna Awards

(b) Special Awards to Winners in Intemational Sports
Events and their Coaches

(c) Maulana Abul Kalam Azad (MAKA) Trophy for
the best University.

(i) Arjuna Awards
(i) Dronacharya Awards

(iv) Dhyan Chand Award for Life Time Achievements in
Sports and Games

3. National Welfare Fund for Sportsperson.

4. National Sports Championship for women
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5. Scheme of Assistance to National Sports
Federations

6. Talent Search & Training

In addition, the Sports Authority of India implements
the following sports promotion schemes in the country:-

1. National Sports Talent Contest (NSTC)
2. Amy Boys Sports Company (ABSC)
3. SAl Training Centre (STC)

4. Special Area Games Centres (SAG)

5

. Centres of Excellence (COX).

Sportspersons who have excelled at the international
level in prestigious events like the Olympics, Asian and
Commonwealth Games and World Championships were
benefited from the above schemes of the Government as
well as through of SAl. Sportspersons like Lt. Col. R.V.S.
Rathore, Anju Bobby George, Abhinav Bindra, Anjali
Bhagwat, Gagan Narang, Samresh Jung and Pankaj
Advani were assisted and provided financial and technical
support both within the country and abroad.

Till 31st March, 2005, the Ministry was providing
assistance to State Governments etc. for creation of sports
tacilities based on specific proposals received from time
to time as per the guidelines for the scheme of Grant for
Creation of Sports Infrastructures. However, w.e.f. 1st Aprill
2005 the scheme was transferred to the State Sector.
No fresh projects are, therefore, being funded by the
Govemment of India, but funds to the extent of committed
liabilities for the ongoing approved projects would be given
only during the remaining period of X Five Year Plan.
However, in view of the shortage of sports infrastructure,
particularly in the rural areas, the Ministry in considering
launching of a Scheme, ‘Panchayat Yuva Khel Abhiyan’
with the objective of providing access to large sections
of the youths and children to organized games and sports,
both as an activity integral to the development of the
youth, and to widen the catchment for scouting and
nurturing talent and improving performance in competitive
sports at the National and Intemational levels. Discussions
regarding the Scheme are underway with the State
Governments and other stake-holders concemed.

Setting up of Community Hospitals/CHCs/PHCs

1080. SHRI G. KARUNAKARA REDDY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:
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(a) the number of Government civil hospitals,
community health centres and primary health centres
proposed to be set up in the country particularly in
Karnataka during the next five years;

(b) whether the places have been identified in the
State for setting up of these hospitals and haalth centres;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) Community Health
Centres (CHCs) and Primary Health Centres (PHCs) are
set up by the concemed State/UT as per the need of
the population, and based on current population norm
which is 30,000 per plain areas and 20,000 for hilly/
tribal/difficult areas in case of PHCs and 1,20,000 for
plain areas and 80,000 for hillyftribal/difficult areas in case
of CHCs. As on September 2005, there are 1681 PHCs
and 254 CHCs in the State of Karnataka. Further
expansion of the health system will as per the Programme
Implementation Plan of the State under the National Rural
Health Mission.

Setting up of Eye Banks

1081. SHRI S.K. KHARVENTHAN: Will the Minister
ot HEALTH AND FAMILY WELFARE be pleased to
state:

(a) the number of eye banks located in various parts
of the country, location-wise;

(b) whether the Government has any proposal to set
up more such eye banks in various parts of the country
particularly in Tamil Nadu;

(c) if so, the details thereof; and
(d) the time by which these will be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) According to Eye Bank
Association of India there are 453 Eye Banks in various
States/UTs in the country. The location wise details are
as follows:
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Sl.No. State/UTs No. of Eye Banks

1. Andhra Pradesh 74
2. Tamil Nadu 13
3. Kamataka 41
4. Pondicherry 4
S. Delhi 1
6. Chandigarh 7
7. Punjab 23
8. Rajasthan 21
9. Haryana 14
10. Gujarat 33
11. Maharashtra 82
12. Uttar Pradesh 36
13. Madhya Pradesh 28
14. West Bengal 29
15. Orissa 4
16. Assam 3
17. Bihar 8
18. Kerala 22

Total 453

(b) to (d) There is a provision for setting up 25 Eye
Banks in States/UTs including Tamil Nadu under National
Programme for Control of Blindness during the financial
year 2006-07 (up to March, 2007).

[Translation]
Transfer of Telephone Connection

1082. SHRI SUNIL KUMAR MAHATO: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the normal time taken in transfer of telephone

from one telephone exchange to another telephone
exchange;
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(b) whether the rules and the time required to be
observed in case of transfer of telephones are not being
complied with;

(c) if so, the number of such cases identified in Delhi
during the last two years; and

(d) the action taken against the guilty persons in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The normal time taken in
transfer of telephone from one telephone exchange to
another telephone exchange for technically feasible cases
is as follows:

(i) Within 3 days from the customer's request within
same Short Distance Charging Area (SDCA)

(i) Within 5 days from the customer's request within
same Secondary Switching Area (SSA).

(i) Within 30 days from the customer's request in
case of All India Transfer.

(b) The rules and time limits in this regard are
followed. Sometimes, delays occur due to the following
reasons:-

(i) Subscriber's own request
(i) Area being technically non-feasible

(i) Landlord objecting to installation of telephone
for the tenant.

In MTNL, Delhi during October, 2006, 1973 out of
2130 requests of shift (i.e. 93.06%) have been completed
within three days.

(c) No, such case except for reasons mentioned at
(b) above has been identified in Delhi during last two
years.

(d) Does not arise in view of (c) above.

Foreign Secretary Visiting Offices
of Political Parties

1083. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:
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(a) whether a Foreign Secretary on being appointed
to that post visits offices of political parties;

(b) if so, the reasons therefor;

(c) if not, the names of the offices of political parties
visited by the present Foreign Secretary immediately after
his appointment,;

(d) whether protocol was followed in this regard;
(e) if so, the details thereof;, and
(f) the reaction of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to
(f) Foreign Secretary plays an important role in formulation
and implementation of foreign policy. In performance of
these duties, he meets leaders of various political parties,
Members of Parliament, other high dignitaries and
members of civil society in India and abroad to seek
their views and explain govemment's view point.

The present Foreign Secretary continued the above
practice and visited the leaders of the CPI(M), who are
an important part of the UPA alliance, the BJP, the main

opposition party and others.
[English]
Removal of Approved Hospitals

1084. SHRI N. JANARDHANA REDDY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether a large number of CGHS approved
Private Hospitals providing medical facilities to CGHS
beneficiaries during emergent conditions have been
removed from the list of approved hospitals;

(b) if so, the reasons therefor; and

(c) the names of the Hospitals in NCR which have
remained on the approved list where CGHS beneficlaries
can have their treatment in emergent condition?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) In response to the
tender floated by the Ministry of Health and Family
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Welfare in 2004, applications from Private Hospitals/
diagnostic centres for empaneiment under CGHS for
extending health services to CGHS beneficiaries were
received and processed in the Ministry. The charges for
consultations and other facilities have been fixed based
on the rates quoted by different private hospitals/diagnostic
centres. A revised package rates based on the lowest
rates quoted by the applicants have been made effective
from 1st November, 2006.

A few of the private hospitals that were empanelied
earlier did not accept the rates offered to them and have
decided to opt out of the CGHS empanelment. The
procedure for impaneiment is now a continuous process
and any private hospital/diagnostic centre \fulfilling the
conditions can apply at any time for empaneiment.

(c) In emergency condition, CGHS beneficiary can
go to any nearest hospital for treatement.

[Trans/ation)
Haj Pligrimage

1085. SHRI ILYAS AZMI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the names of the private tour operators who are
allowed to operate the Haj pilgrimage in the country;

(b) the names of tour operators whose quota has
been increased for the current year;

(c) whether quota of Haj pilgnms has been increased;

(d) if so, whether the quota of persons going on
international passport has also been increased;

(e) if so, the number of Haj pilgrims who are expected
to undertake the pilgrimage during the current year, State-
wise; and

() the arrangements made for them?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) A list
containing names of the Private Tour Operators who are
allowed to operate for Haj 2006-Il given in the enclosed
statement-|.

(b) Quota to the repeat Private Tour Operators has
been maintained at the level of last quota allotted to
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them. No quota has been increased for the Tour
Operators for the current year |.e. Haj 2008-I1.

(c) Yes. Government of the Kingdom of Saudi Arabia
has provided an additional quota of 10,000 for Indian Haj
Pilgrims for Haj 2006-1l only.

(d) No.

(e) A Statement-ll indicating original quota and
number of pilgrime finally proceeded on Haj pilgrimage
State-wise during Haj 2008 through the Haj Committee
of India is enclosed.

(f) The Government is making arrangements to
facilitate the transportation to Saudi Arabia of the 110,000
pilgrims going through the Haj Committee of India and
provision of accommodation and other logistical support
for them. In addition to assistance to be provided by the
Consulate General of India, Jeddah, the Government is
deploying 508 India-based officers including Doctors,
Paramedics, Assistant Haj Officers and Haj Assistants in
addition to around 600 locally recruited employees to look
after the welfare of the pilgrims. 11 branch dispensaries
and one hospital will be set up at Makkah to provide
round the clock medical assistance to the pilgrims during
the Haj period. Similarly, five branch dispensaries-cum-
Haj offices and one main dispensary will be set up at
Madina. During this year medicines worth Rs. 1.25 crores
are being provided for the pilgrims.

Statement /

Sl.No. Name of the Private
Tour Operator

1 2

MUMBAI ASSOCIATION

1. Muglim Tour Corporation, Mumbai(1)

2. Cosmic Travel & Tours, Mumbai(2)

3. Bakhla Tours & Travels, Mumbai(3)

4. Mirza Tour & Travel, Lucknow(4)

5. Merchant Tour Samb'c‘s Pvt. Ltd, Mumbai(5)
6. Al-Haafiz Tours & Travels, Dhule(6)

7. Aman Tours & Travels, Anand(7)
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8. MK Travels, Mumbai(8) 3z. Al-Aksha Tour & Travels, Ahemdabad(38)
9. Al-Akbar Tours, Mumbai(9) 38. Dayar-e-Habib Tours & Travels, Mumbai(39)
10. Khadim Tours & Travels, Mumbai(10) 360. Gujrat Haj Tours, Ahmedabad(41)
1. Al-infan Tours & Travels, Mumbai(11) 40. Kaazi Sarkar Travels, Nemuch(42)
12. Regal Tour Service, Mumbai(12) 41, Surat Haj Tours, Surat(43)
13. Arafat Travel Services, Thane(14) 42. Darul-Haram Tours & Travels, Mumbai(44)
14, Arta Tours & Travels, Mumbai(15) 43. Ikram Haj Corporation, Dongri(45)
15. Al Burhan Tours & Travels, Burhanpur(16) 44, Dayar-e-Haram Tours & Travels, Mumbai(46)
16. Marshal Travels, Mumbai(17) 45. Al Umair Tours & Travels, Thane(48)
17. Makkah Haj Cocporaﬁbn, Mumbai(18) 46. Labbaik Tour & Travels, Mumbai(49)
18. AlMadn/ Tours & Travels, Mumbal(18) 47. Quadn Haf Service, Jabajpur(50)
19. Modem Tours & Travels, Kolkala(20) 48. Molvi Haj & Umrah Tours & Travels, Bharuch(51)
20. Al-Multazim Heaj Tours & Travels, Thane(27) 49. Al-Hfaz Tours & Travels, Bharuchi(52)
21, Al-Misbah He/ and Umrah Services, Chennai2z) 50. Aviya Hej Tour, Indore(53)
22. Suez Intemational, Navsam23) 51. Tawakkal Tours, Baroda(56)
23. Master Traveis, Pune(24) 52. Masoom Tours & Travels, Bharuch(57)
24. Hajipur Haj Tours, Mumbai(25) 53. AlJarmil Fe/ Tour, Mumbal(58)
25. Al-Farid Tours & Travels, Navsan(26) 54, MK Haj & Umrah Travels, Kokkata(60)
26. Tawar-e-Makkah Tours & Travels, Mumbai27) 585. Adenwala Tours & Travels, Ahemdabad(61)
27. Al-Safa Tour, Pune(28) 56. Al-Aquib Travel Service, Thane(62)
28. Bilal Haj & Umrah Tour & Travels, Bharuch(29) 57. Ta/ Tours & Travels, Hooghly+B42(63)
29. Momin Haj Umrah Tours, Mumbai(30) 58. Mukhlis Hej & Umrah Tour, Thane(64)
30. Al-Hamd Haj & Umrah Tours, Mumbai(31) 59. Multazim Haj Corporation, Thane(66)
31. Al-Kabeer Tours & Travels, Mumbai(32) 60. Welkcome Towrs & Travels, Mumba/(68)
32. Kotwala Tours & Travels, Mumbai(33) 61. Al-Habeeb Tours, Mumbai(71)
33. Asian Tours & Travels, Mumbai(34) 62. Al-Zoabl international, Mumbai(72)
34. Darvesh Tours & Travels, Ahmedabad(35) 63. Al-Minar Tours & Travels, Himmat Nagan73)
35. Skyship International Pvt. Ltd., Mumbai(36) 64. Al Mansur Tows & Travels, Ahmedabad(75)
36. Tawakkal Tours & Travels, Ahmedabad(37) 65. Zam Zam Tours & Travels, Ahmedabad(76)
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66. Mohammedia Tours & Travels, Ahmedabad(77) 93. As-Seerat Tours, Mumbal(117)
67. Hazrat Khwaja Garib Nawaz Haj Tour, 94, Raza Tours & Traveis, Bhilwara{112)
Ahmedabad(79
medabad(re) 95.  Jigar Tours & Travels, Ahmedabad(113)
8. Al-M Haj U h T , Nashik(83
8 adeena Haj Umrah Tours. Nashik(83) 96.  ALFarugi Haj Umrah Tours-ldar, Dist. S.K(114)
69. Indian Haj Corporation, Thane(84)
97. Madani Travels, Varanasi(116)
70. Mariyam Haj Tours, Indore(84) .
98. Fly Intemational, Mumbai(117)
71. Mateon Tours & Travel Mumbal(86) .
99. Badsha Tours & Travels, Mumbei(118)
72. Al-Hussam India Haj & Umra, Kochi(87)
100. Alif Tours & Travels, Ahemdsbac(119)
73. Rehbar Tours & Travels, Mumbai(88)
101. Bismillah Haj Tours & Travels, Pune(121)
74. Saudi Tours & Travels, Mumbal(89)
102. Dheen Haj Service, Chennai(123)
75. Al-Hussam Travel & Tours India (P) Ltd., .
Chennai(91) 103. AlSafa Haj Service, Pudukkottal(124)
76.  Millath Haj Service, Chennai(92) 104 Al-Noor Haj Service, Thanjavur(126)
77. Al Hidayat Tours & Travels, Mumbai(93) 105.  Sharief Tours & Travels, Hyderabad(127)
78. Heena Trave/ se,v"ce’ Lmow(“} 1086. Sanilr Tfave's, Ahmedab.d(128)
79.  AlYaseen Tours & Travels, Hyderabad(95) 107.  Salamath Haj Service, Nagar(130)
80. Alban Haj Umrah Service, Cochin(96) 108.  Golden Travels, Hyderibad(131)
81. The Vatadar Tour, Sabarkantha(97) 109.  AlUgba Tours & Travels, Kanpun(132)
82. Relief Travels & Tours, Godhra(99) 110. Alliance International Tours & Travels,
Mumbai(133)
83. Shaheen Haj Tour & Travels, Bareily(100)
111, Atlas Tours & Travels Pvt. Ltd, Mumbai( 134)
84. Al-Akram Haj Tours, Mumbai(101)
112. Al-Khalid Tours & Travels, Mumbai(135)
85. Syedina Tours & Travels, Bangalore(103) )
113. Haj Tours Corporation, Indors(136)
86. Alton Travels & Cargo, Hyderabad(104) .
114, Air Flot Travels, Mumbai(137)
87. Travel House, Bhopal(105)
1185. Al Hamza Travels, Mumbai(138)
88. Al-Hira Tours & Travels, Hydetabad(106)
116. Safar Hej Tours, Ahmedabady(139)
89. Hamdaan Travel Services, Kolkata(107)
117. Al Hasan Travels, Mumbai(140)
90. Al-Mehdi Tours, Mumbai(108) .
118. Sha Hej Service, Coimbators(141)
91. Arfat Haj Tours, Viramgam(109) '
119. Bakhla International Travels, Mumbai(141)
92. Sarkar Travels, Bhitwaral110) )
120. Madina Tours & Travels, Hyderabad(143)
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121. S.Y.S Haf Cell Kozhikode(145) 147. Al-Salam Haj-o-Umrah Tours, Akola(175)
122, Al-Amanath Haj Service iIndia Pvt. Ltd., 148. Sagar Tours & Travels, Gorahkhpur(179)
h i(146
Chennai(146) 149.  Faiz Travels, Meerut(180)

. GB T & Travels, Lucknow(147, ]
123 ous w1147 150.  ArHind Tours & Travels (P) Ltd, Calicut(182)
124. J.S. Tours & Traveis, Bangalore(148 ]

(148) 151. Marhaba Haj Umrah Tours, Mumbai(164)
125. Tashkent Tours & Tra Sural(149,
vols 143 152. As Saud Tour, Navasan(185)
126. P.KM. Travels, Punnathala(150, .
(150 153. Keovala Islam Haj & Umrah Service,
127. Al-Attar Ha/ Cosporation, Mumbai(157) Calicut(186)
128. Noble Tours & Travels, Ahmedabad(152) 154. Fathimagani Haj Service, Ramanathpuram(188)
129. Social Tours & Travels(Aimabrook Haj Group), 155. Haadi Tour Haj & Umrah, Malegaon(189)
Mallapuram(153) . . .
156. Al-Ansar Haj & Umra Organiser, Mumbai(190)
130. As-Safa Haj Tours, Navsari(154)
157. Al Husami Haf & Umrah Tour, Thane(1971)
131. Labbaik Hef Tours & Travels, Navsan(155)
158. Al-Khizer Tours, Vadodars(192)
132. Al Ameen Tours & Travels, Kanpur(157)
159. Religbale Haj Umrah Towrs, Thane(194)
133. Zam Z2am Haj Tours & Travels, Mumbal(158)
160. Shafi Haj & Umra Tours, Ahmednagar(195)
134. Classic Tours & Travels, Mumbai(160)
161. Al Irshad Heaf Groyp, Palakkad(197)
135. Azeem Tours & Travels, Mumbai(161)
162. Kalanthar Haj Travels, Pudulcoliaif(197)
136. Anam Tours & Travels, DL(162)
163. Bakkah Hej Umrah Service, Anakkayam(200)
137. Asflahan Tours & Travels, Mumbai(163)
164. Rumani Enterprises, Mumbai(203)
138. Al-Ameen Haj Corporation, Ralgad(164)
165. Al-Waha Heaj Tours, Mumbai(204)
139. Al-lkhlas Haj Comporation, Rajgad(165)
166. Muqaddas Haj Corporation, Vasai(205)
140. Tamboli Tours & Travels Pvi. L,
Abmednagar(166) 167.  Al-Quba Tours & Travels, Pune(206)
141.  Al-Falah Travels & Hajj Group, 188.  Malabar Hej Group, Makappuram(208)
Malappuram(168) 169.  Shuknya Travels, Mumbai(209)
142, Poona Tours & Travels, Pure(169) 170. Hijra Haj Group, Malappuram(210)
143. Mabrook Haijj Group, Malappuram(171) 171.  Mahdi Tours & Travels, Mumbai(211)
144.  Ashrat Haj Umrah Tours & Travels, 172, AkHashim Haj Tours, Ahmedabad(213)
Amravati(172)
173. Khandesh Haj Corporation, Jalgaon(214
145. Arabian Tours and Travels, Mumbai(173) ) ~orp gaon(214)
174. Aman Tourism, Kolhapur(217,
146. Kolhapur Haj Corporation, Koliapur(174) 217}
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178.

176.

177.

178.

179.
180.

181.

182.
183.

184.
185.
186.
187.
188.
189.

190.

191.

192.
193.

194.

195.
196.
197.
198.
199.

200.

Richway Tours & Traveis, Coimbatore(218)

Khwaja Garib Nawaz Tours & Travels,
Ahmedabad(219)

Multazam Tours Pvt. Ltd, Mumbai220)
Jannat Tours & Travels, Faizabad(221)
Fadhil Group Tours & Travels, Kannur222)
Ansaar Tours & Travels, Pune(223)

Royell Travel & Cargo Service,
Hyderabad(224)

Imaan Intemational, Mumbai(225)

Meera International Tours & Travels,
Ahmednagar(226)

Aralath He/ Group, Malappuram(227)
Meezab-e-Rehmat Hej Umrah, Nashik(228)
Tawakkal Tourism Corporation, Nagour(229)
Al-Arafat Haj & Umrah Tours, Nagoun231)
Qiblah Haj Umrah Services, Mumbai(232)
Metro Tours & Travels, Cuttack(233)

Marhaba Mugaddas Urmrah Haj Tows,
Mumbar(234)

Roshan Haj Umrah Tours & Travels,
Thane(235)

Akola Haj Tours, Akola(237)

Akbar Travels of India Pv. Ltd, Mumbai(238)
Arabia Tours & Travels, Pune(239)

Razak & Sons, Ahmedabad(240)

Benzy Tours & Travels Pvt. Ltd, Mumbai(241)
Alzal Haj Tour & Travels (PILtd, Chennai(242)
Creative Tours & Travels (India), Mumbai(243)
Al-Buraque Tours & Travels, Kohh(2«)

Dolta Tours and Travels, Mumbai(245)

201.

202.

204.
205.
206.

207.

208.

209.

210.
211,
212.
213.
214
216.
216.
217.

218.

219.

221.
222,

224,

Al-Madeena Haj Service, Chennal(247)

Al-Haramine Hef Service (F) LM,
Chennal(248)

Moulana Haj Servie, Chennai(249)
Creativa Enterprises, Mumbal(250)
Al-Meraj Tours & Traveis, Jodhpur(251)
Saaheb Haj Service, Gulbarga(253)

Kadri Haj & Umra Tour Organisers,
Ahmednagar(254)

Al-Farooq Haj Service, Feroke(256)

Al-Multazim He/ & Umrah) Services,
Mumbai(259)

Akbari Tours, Ahmedabad(262)

Ghouse Tours & Travels, Bellary(263)

Al Rifai Hajj Umra Service, Palakkad(264)
Hajir Tours & Travels, Secunderabadf266)
Baitullah Tours Intemnational, Bangalore(267)
As Saffa Tours & Travies, Mumbai(268)
ARJamin Haji Group, Mallspuram(269)
Maulana Tours Comporation, Thane(272)

Airtrave/ Enterprises India Lo,
Trivandrun(275)

Rabra He/ Umrah Touwrs, Aurangabed(276)

Al-Hudha Haj Service Pwvt. Ltd.,
Coimbatore(277)

Al-Harmin Hajj Umra Travels, Kollam(278)

The Great India Tour Co. Pvt. Ltd.,
Tnvandrum(279)

Huda Tour & Travels, Mumbai(281)
Altima Tours & Travels (P) Ltd., Trivandrum(282)
Al-Hjrah Travels & Tour, Mumbai(254)
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226. Chisti Travel & Tour, Kanpur(286) DELHI ASSOCIATION
227, Zam Zam Haj Service, Calicut(287) 251.  Ajmeri Tour & Travels, Bhilwara
208, Aslam Haj Travel & Tours, Mallappuram(288) 252 Ashiyana Tour & Travels, Delhi
229.  Ummulkhura Haji Service, Malappuram/(289) 253.  AS. Enterprises, Delni
254. Global Tour & Travels, Sri Nagar
230.  Al-Agsa Tours & Travels, Kolkata(291) 9
255. Hameedya Tours & Travels, Mumbai
231. Al~Junard Haf Umra Co., Meeruty292)
256. Islamic Tour & Travels, Lucknow
232. Akbar Travel and Tours, Malappuram(294)
257. Mehdi Tours & Travels, Lucknow
233. Al Hidaya Hafj Service, Palakkad(295)
258. Samrat Tours & Travels, Jaipur
234. Kolkata Tours & Travels (1) Pvt. Ltd. Kolkata(296) 259 Sutanjee Enterprises Pvt. Ltd., Defhi
235. MG Tours & Travels, Barasal(297) 260.  United Tours & Travels, Allahabad
236.  S.Y.S. Haj Group, Malappuram(296) 261.  Hijaz Tours & Travels, Mumbai
237. Maadina Haj Tours & Travels Agency, 262 United Travels Service, Delhi
Bongagaon(299)
263. AlL-Haram Tour & Travels, Roorkee
238. Al-amal Haj Umra Service, Emakul
amal Haj ra Service, Emakulam(300) INDIVIDUAL
239. Al-Fathah Haf Service (P) Ltd, Kayalpatnam(303) 264, Peerzada Travels, Mumbai
240. ARK Enterprises Trave/  Agency, 265. A-1 Tours & Travels, Mumbai
Hyderabad(306)
266. Iftekar Travel Services, Delhi
241, Al-Khuddam Hej & Umrah Services, Sninagan308)
267. 3N Travel & Tourist Bureau, Mumbai
242, Ruby Tours & Travels, Pune(309) .
268. Kokan Tour Corporation, Mumbai
243. Faisal Tours & Travels, Connought Place(310) 269 Nawab Travels Private Limited, Delhi
244.  Bushra Haj Service, Chennaf311) 270. Al Tawaf Haji-Umra Travels & Tourism
245. Najath Khidmathul Hugs), Palakkad(312) 271. AL Haramainy Haj Group, Kerala
246. Indian Hayjj Service Corporation, 272. Ahlan Hajj and Umrah Services, Delhi
Thiruvananthapuram(314)
273. Fayz-e-Husayni Trust, Mumbai
247. E1-Burq Travels, DL(3715) 274, whiiya Tours & Travels
248. Razzak Enterprises Deccan Haj Group, KARNATAKA ASSOCIATION
Hyaderabad(316)
' 275. Haj Corporation of India, Bangalore
249, Nusrath Hajj Service, Malappuram(319)
276. Mugaddas Tours & Travels, Bangalore
250. Trichy Sunshine Hej Servicas, Trichy(323)
. Seair Haj Services, Bangalore
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278.  Al-Syed Tours International, Bangalore 285. Al-Manasik Tours International, Bangalore
279. Labbaik Tours & Travels, Bangatore 286. Al-Rahman Haj Tours & Travels, Bangalore
280. Karnataka Haj Group, Bangalore 287. Bismilah Tours & Travels, Bangalore
281. Tawakkul Tours & Travels, Bangalore 288. Atteq Haj Tours & Travels, Bangalore
282. AI-MQdIna Tours & Travels, Bangalore 289.  Arath Tours, Hyderabad
283. Allahu Akbar Tours & Travels, Bangalore 2980. AlAzam Tours & Travels, Hyderabad
284. Al-Taiyba Tours & Traveis, Bangalore 291. Madni Haj Groups, Gulbarga
Staternent I/
States Original No. of Piigrims
Quota Applications Proceeded
Received
1 2 3 4
Andaman and Nicobar Islands 21 40 38
Andhra Pradesh 4955 6385 6208
Assam 5967 2150 2026
Bihar 9713 2200 2104
Chandigarh 25 33 33
Chhattisgarh 291 8§95 §80
Dadra and Nagar Haveli 5 4 4
Daman and Diu 9 14 14
Delhi 1151 3705 2688
Goa 65 34 36
Gujarat 3257 7986 6359
Haryana 887 954 049
Himachal Pradesh 85 61 o4
Jammu and Kashmir 4818 9300 9196
Jharkhand 2646 1068 1045

Karnataka 4584 5646 5527
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1 2 3 4
Kerala 5577 13002 10742
Lakshadweep 41 231 226
Madhya Pradesh 2724 5276 5297
Maharashtra 7284 114562 11359
Manipur 135 197 191
Orissa 540 432 423
Pondicherry 42 88 85
Punjab 27N 258 256
Rajasthan 3396 5611 5622
Tamil Nadu 2461 3800 3812
Tripura 180 25 23
Uttar Pradesh 21800 18800 18389
Uttaranchal 718 1404 1377
West Bengal 14354 3382 3316
Gowvt. Quota 2000 1947 1743
Total 100000 106180 99660
$ Including Mehram and without exchange cases.

[English] Pradesh; and

Telemedicine Project

1086. SHRI RAVI PRAKASH VERMA: Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Union Government has launched
telemedicine project in some selected districts in the
country,

(b) if so, the names of the districts wherein
telemedicine project has been launched so far, State-
wise;

(c) whether there is any proposal to launch
telemedicine project in Lakhimpur Kheri district in Uttar

(d) if so, the time by which the same is likely to be
launched?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes Sir. The State-
wise list of Districts, where the Telemedicine Project has
been launched by Indian Space Research Organization
(ISRO) and Department of Information Technology (DIT),
respectively, in the country, is placed at enclosed
statement.

(c) and (d) There is no such proposal or project
conceived or running in the Lakhimpur-Kheri District in
Uttar Pradesh at present.
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Statement

ISRO’s Telemedicine Network Established as on
15.11.2006

« Total ‘No. of hospitals — 184 Hospitals

e No. of Remote/Rural/District Hospitals/Health
Centres — 150 (Including 5 Mobile Units)

e No. of Speciality hospitals — 34

Andhra Pradesh — 3 hospitals: Aragonda (Chittoor
Dist.) Sriharikota & Hyderabad MNJ (Onconet).

A&N lslands — 4 hospitals: Port Blair-1, Car Nicobar,
Kamorta & Campbell Bay.

Bihar — 1 hospital: Ruxol (CMC Network)

West Bengal — 6 hospitals: Kolkata-3 (AHF, SBKM
& Ramakrishna), Krishnanagar (Nadia), Malda, Balurghat
(West Dinachpur)

Chhattisgarh — 16 hospitals: Raipur, Jagadalpur,
Marwahi, Durg, Rajnandgaon, Dhamtari, Kankar, Korba,
Bilaspur, Raigarh, Janjgir, Baikunthpur, Ambikapur,
Jashpur, Kawardha, Mahasamund.

Gujarat — 1 hospital: Ahmedabad (Onconet)
Himachal Pradesh — 1 hospital: Kullu (CMC Network).
Haryana — 2 hospitals — Gohana & Sonepat
Jharkhand — 1 hospital: Ranchi

Jammu & Kashmir —12 hospitals: Srinagar-2 hospitals
(SKIMS & GMC), Leh (Ladakh), Katwa, Jammu, Kupwara,
Kargil, Doda, Poonch, Zanskar, Uri, Tangdhar.

Karnataka — 25 hospitals: Bangalore-9 hospitais (NH,
NIMHANS, St. Johns, Bowring, BMC, VITM, SN, VIIO,
Samatvam) & 2 Mobile hospitals (VIIO & SN), Mysore,
Chamarajanagar,, Sargur, Maddur, Sagar, Chitradurga,
Mandya, Tumkur, Sirsi, Karwar, Gadag, Bagalkot, Yadqgir,
Batgeri (CMC Network)

Kerala — 26 hospitals: Trivandrum-3 hospitals (TMC,
RCC, SCTIMS), Kochi-1 hospital & 1 Mobile hospital
(AIMS), Pathanamthitta, Pampa, Kottayam, Kozhikode,
Pariyaram, Trichur, Alleppey, Mananihavady. Manjeri,
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Attappady, Palakad-2 hospitals, Idduki, Ernakulam-2
hospitals, Kollam-2 hospitals, Kannur-2 hospitals,

Kanhangad, Kozhencherry.

Lakshadweep Islands — 5 hospitals: Kavaratti, Agati,
Amini, Minicoy, Androt Islands.

Madhya Pradesh — 1 hospital: Gwalior (Onconet).

Maharashtra — 4 hospitals: Mumbai (TMC), Chiplun

(Ratnagiri), Nagpur, Jalna (CMC Network).

NE States — 21 hospitals:

Assam-4 hospitals Guwahati-2 (GMC &

BBRC) & Jorhat,
Bazzerechara (CMC
Network)

Sikkim-1 hospital Gangtok

Manipur-1 hospital Imphal

Arunachal Pradesh-4
hospitals

itanagar, Nahariagun,
Tawang & Pasighat

Nagaland-2 hospitals Mokokchung & Kohima

Meghalaya-1 hospital Shillong

Mizoram-4 hospitals Aizawl, Lunglei, Saifa,

Champal

Udaipur, Dharmanagar,
Kailasahar & Kamalpur

Tripura-4 hospitals

New Dethi — 4 hospitals — AIIMS, Apollo, Fortis,
Sir Gangaram

Orissa — 3 Medical college hospitals: Cuttack, Buria
& Behrampur.

Punjab — 4 hospitals: Chandigarh (PGIMER), Dausya
(Hoshiarpur), Ajnala (Amritsar), Patiala.

Pondicherry — 5 hospitals: Pondicherry-2 (GH &
JIPMER), Karaikal, Mahe, Yanam.

Rajasthan — 12 hospitals: Jalawar (Kota), Jaipur,
Alwar, Bharatpur, Udaipur, Ajmer (2), Sirohi, Bikaner,
Nagaur, Banswara, Jodhpur.

Tamiinadu — 12 hospitals: Chennai-3 (Apollo, SRMC
& SN) & 1 Mobile, Madurai-4 (2 hospitds‘& 2 ‘Mobile),
Theni-1, Goimbatore-2 with mobile, CMC-Veliore
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Uttar Pradesh — 3 hospitals: Lucknow, Shahjahanpur, 1 2 3

Munshirganj (Sultanpur dist.)

5 Rohtak
Others — 12 hospitals for Armed Forces 3. Haryana

4. Himachal Pradesh Shimla
Army: 6 — New Delhi (R&R), Srinagar; Udhampur,
Leh, Kargil, Partapur. 5. Kerala 1. Trivandrum
Air Force: 5 — Banagalore (Command Hospital), 2. Kannur
Halwara, Nalia, Jorhat, Jaisalmer. 3. Emakulam
Navy: 1 — Port Blair — Andamans (IN-IS 4. Pathanamthitta
Dhanavantri)
5. Kollam
Mobile Telemedicine Unit Details:
6. Palakkad
Number of Mobile Telemedicine Units operational: 5
(Five) at the following places: 7. Alapuzha
1. Sankara Nethralaya, Chennai 8. Wayanad
2. Sankara Nethralaya, Bangalore 9. Kozhikode
3. Arwvind Eye Hospital, Madurai 10.Malappuram
4. Project DISHA, Madurai 6. Mizoram Aizwal
5. VIO, Bangalore 7. Orissa Cuttack
Number of Mobile Telemedicine Units in progress: 6. Sikiim Namichi
6 (six) at the following places: 9. Tripura 1. South Tripura
1. Madras Diabetic Research Foundation, Chennai 2. North Tripura
2. SRMC, Chennai 3. Dhalai
3. KG Hospital, Coimbatore 4. West Tripura
4. Manipal Highway Trauma Centre, Bangalore 10.  Uttar pradesh Lucknow
5. A.V. Dawle Medical Foundation Ambajogai, Beed 11.  West Bengal 1. Kolkata
District, Maharashtra
2. 24 Para North
6. Apolio Telemedicine Network Foundation, ganas (North)
Hyderabad 3. Coochbehar
SI.No. State/UT Name of districts where 4. Burdwan
Telemedicine project has .
been launched by DIT 5. Purulia
6. Birbhum
1 2 3
7. Paschim Midnapur
1. Chandigarh Chandigarh

8. Murshidabad
2. Delhi New Delhi
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Shifting of Apsara Reactor

1087. SHRI G.V. HARSHA KUMAR: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government proposes to shift the
Apsara reactor;

(b) if so, the details thereof and the reasons therefor;
and

(c) the present status of each of the reactors in the
country?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
and (b) No, Sir, Government is not proposing to shift the
Apsara Reactor. The separation plan identified in March,
2006, as a part of reciprocal actions to open up civil
nuclear cooperation between USA and India provides for
shifting of the core of Apsara Reactor. A new core would
replace the existing core when shifted.

(c) Presently all the Research Reactors at Trombay
viz., Apsara, Cirus and Dhruva are in operation and
functioning normally. In addition, the Fast Breeder Test
Reactor (FBTR) and Kalpakkam Mini Reactor (KAMINI)
at Kalpakkam are also in normal operation.

Study on Indian Women Abroad

1088. SHRIMATI MINATI SEN: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) the number of Indian women working . abroad,
country-wise;

(b) whether the Government proposes to conduct a
study regarding their present condition; and

(c) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) Of the total migrant population
of 191 million in the world today, it is estimated that
about 49% are women. While precise data on the number
of Indian women working abroad is not available, it is
estimated that about 44% of migrants from southem Asia
are women.

(b) and (c) No, Sir. Does not arise.
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[Transiation]

Resesrvation Policy

1089. SHRI RAMDAS ATHAWALE:
SHRI K.S. RAO:

Will the PRIME MINISTER be pleased to state:

(a) the year in which the provision of reservation of
Scheduled Castes and Scheduled Tribes was made in
the country alongwith the percentage of the population of
this category in the total population of the country at that
time;

(b) whether the Govemment proposes to amend the
reservation rules for this category by formulating a new
reservation policy taken the 2001 Census as the base
year;

(c) it so, the details thereof;

(d) the time by which the final decision is likely to
be taken in this regard;

(e) whether the Union Government also proposes to
rationalize the system of reservations for SCs, STs and
OBCs with a view not to going beyond 50 per cent ceiling;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) Reservation for the Scheduled Castes
was introduced in 1947 and for the Scheduled Tribes in
1950. As per 1961 Census, the percentage of the
Scheduled Castes and Scheduled Tribes in the total
population of the country was 15.05 and 6.31 respectively.

(b) No, Sir.
(c) and (d) Do not arise.
(e) and (f) A rationalized system of reservation for

SCs, STs and OBCs not exceeding 50% is already in
existence.
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[English]
Purchase Preference Policy

1090. SHRI RAGHUNATH JHA: Will the PRIME
MINISTER be pleased to state:

(a) whether there is any proposal to extend purchase
preference to Kendriya Bhandar on the lines of public
sector undertakings since the Govemment has invested
money in its share capital,

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether Kendriya Bhandar in violation of its bye-
laws under Muiti-State Co-operative Socleties (MSCS) Act,
2002 has enrolled employees of private sector as its
shareholders/members;

(e) if so, the details thereof;

(f) whether an existing shareholder on retirement from
service/death cannot remain its member; and

(g) if so, the action taken to remove such persons
from the membership of the Bhandar, before holding the
election?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) to (c) Ministry of Finance has proposed
a formulation for grant of special dispensation to Kendriya
Bhandar and NCCF etc. subject to fulfiiment of certain
conditions.

(d) and (e) Kendriya Bhandar has reported that as
on 31.3.2006, there are 82056 individual shareholders of
the Society and in view of the substantially large number
of shareholders, it is likely to take some time to verify
whether the Society has enrolled employees of Private
Sector as its shareholdere/members.

(f) and (g) As per bye-law 5(iii) of the Society, an
existing shareholder, on retirement from service, would
become Associate Member. However, he would not be
entitted for voting right nor would he be eligible for election
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Delegate/Elected Director. As regards membership of the
shareholder in the event of his death, the byelaws provide
that his nominee or successor may get his (deceased)
shares transferred in his name provided he is qualified
under the byelaws of the Society or alternatively be paid
the value of his share less any amount due from him/her
to the Society. All efforts are made, on the basis of
available record, to remove the name of shareholders
who have retired from the list of the shareholders who
are eligible to vote for the election.

[Trans/ation]
inclusion of Fast Breeder Reactor in Military List

1091. SHRI KRISHNA MURARI MOGHE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Indian scientists have suggested that
Fast Breeder Reactor be included in the Military list to
gather minimum striking capacity;

(b) whether the civil lists are available with the
Intemational Atomic Energy Agency for inspection; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
to (c) To meet our growing energy requirements and
keeping in view our limited Uranium and the vast thorium
resources, india has evolved a three stage nuclear power
programme. The first stage comprises Pressurised Heavy
Water Reactors. The second stage envisages Fast
Breeder Reactor (FBR) based on plutonium recovered
from the first stage. This is necessary for rapid expansion
of power generation capacity in the second stage and
enable exploitation of Thorium on a large scale in the
third stage. FBR in the second stage, is therefore
integrally linked with the reprocessing of the spent fuel to
extract plutonium which intrinsically has strategic
implications. To maintain the sovereignty and autonomy
of our three stage nuclear energy programme, as also
our strategic programme, the Fast Breeder Reactor has
been kept out side the civilian domain and is not listed
among the civilian facilities in the Separation Plan tabled
in Parliament on March 2, 2006.
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[English]
Providing Information by UPSC under RTI Act

1092. SHRI P. MOHAN: Will the PRIME MINISTER
be pleased to state:

(a) whether the Union Public Service Commission
(UPSC) has refused to divuige the results of Civil Service
Examination sought under the RT! Act, 2005;

(b) if so, the reasons therefor,

(c) whether it tantamounts to violation of the RTI
Act;

(d) if so, whether the Union Govemment would issue
direction to supply the information to the litigant;

(e) it so, the details thereof;
(f) if not, the reasons therefor, and

(@) the corrective measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) No Sir. Result of Civil Services
(Preliminary) Examination 2006 was declared on
10.08.2006.

(b) Does not arise.

(c) No Sir.

(d) to (g) Do not arise.

World Bank Assistance to Heaith Projects

1093. SHRIMAT! NIVEDITA MANE:
SHRI G.V. HARSHA KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the World Bank has assured financial
assistance to certain health projects in the country,
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(b) it so, the details thereof including the total
quantum of financial assistance likely to be given;

(c) whether the Government has given any
commitment regarding having a transparent procurement
process conforming to the highest standards;

(d) if so, the details thereof, and

(e) the time by which the said assistance would be
given?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir.

(b) The World Bank and the Govemment of India
have recently signed three Credit Agresments in the
Health Sector on 16.10.2008. The three Agreements are
for:

() The Reproductive and Chile Health Project Ii
(RCH-Il) for US $ 360 million.

(i) Second National Tuberculosis Control Project
(TB-1l) for US $ 170 million. and

(i) Karnataka Health System Development and
Reform Project for US $ 141.83 million.

(c) Yes, Sir.

(d) The Government of india and the World Bank
have agreed to a common “Govermnance and Accountability
Action Plan (GAAP)" to ensure competition and
transparency in the procurement and timely delivery of
quality goods and services under the health services
related projects co-financed by the World Bank. The GAAP
in essence provides guidelines for various methods of
procurement agreed along with steps and thresholds to
be followed under each method of procurement, i.e.
International Competitive Bidding (ICB), National
Competitive Bidding (NCB), Shopping, Director Contracting
(DC) for goods and works and Hiring of Consuitant
Services.

(e) The World Bank assistance will be released on
the basis of claims of reimbursement of project expenses
as submitted by the Government of India from time to
time consequent to the signing of the three Credit
Agreements on 16.10.2006.
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[Translation]
Economic Growth Rate

1094. SHRIMATI KALPNA RAMESH NARHIRE: Wil
the PRIME MINISTER be pleased to state:

(a) the growth rate fixed by the Union Government
for the next five years;

(b) the steps proposed to be taken by the
Government in this regard; and

(c) the action plan prepared for poverty alleviation
and infrastructure development?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The draft
Approach Paper to the Eleventh Five Year Plan (2007-
2012), for consideration of the National Development
Council, has proposed the average annual growth rate
target to be fixed at 9% for the five years of Eleventh
Plan.

(b) and (c) The steps proposed to be taken by the
Govemment for achieving the growth target and the action
plan for poverty alleviation and infrastructure development
for the Eleventh Five Year Plan period have not been
decided.

[English]
Private Sector in Nuclear Power Generation

1095. SHRI JYOTIRADITYA M. SCINDIA: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government proposes to allow private
sector participation including foreign countries and MNCs
in the production of nuclear power,;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps contemplated to provide due security to
the nuclear power plants and connected infrastructure?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) A proposal to amend the Atomic Energy Act,
1962 to enable private sector participation in nuclear
power generation in the country is currently under
consideration of the Government. However, no final
decision has been taken.
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(c) Adequate security measures for physical protection
of the facilities are already in place in all our nuclear
power plants and connected infrastructure. The same
measures would apply to new power plants.

[Translation]
TRAI Rules for Broadband Service

1096. SHRI RAJNARAYAN BUDHOLIA: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of India
(TRAI) has introduced new rules to improve the broadband
service; and

(b) if so, the main features of these new rules?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) TRAI has issued the Quality of Service of
Broadband Service Regulations 2006 to prescribe the
Quality of Service norms to be achieved by Broadband
Service Providers. This regulation will come into force
w.e.f. 1st January, 2007. The Regulation prescribes
benchmarks for following Quality of Service (QoS)
parameters:

¢ Service Provisioning/Activation Time.

* Fault Repair/Restoration Time.

¢ Billing Performance.

* Response time to the customer for assistance.
e Bandwidth Utilization/Throughput.

¢ Service Availability/Uptime.

¢ Packet Loss.

* Network Latency.

* Customer perception of Services.
[English]
Pesticide Level in Cold Drinks
1097. SHRIMATI MANEKA GANDHI: Will the Minister

of HEALTH AND FAMILY WELFARE be pleased to
state:
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(a) whether some soft drink companies in there
advertisements in various newspapers claimed that
pesticide levels in their products are within permissible
limits and are not injurious to health;

(b) if so, the details thereof;

(c) whether the Government has conducted any
inquiry to verify their claim;

(d) if so, the outcome thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Pepsico and Coca
Cola in their advertisements have claimed that their
products meet all indian as well as intemational standards.

(c) to (e) A total of 155 soft drink samples were
tested by Central Food Labs at Kolkata, Mysore, Pune
as well as State Food Lab, Gujarat between July, 2006
to September, 2006 and as per reports received from
testing laboratories pesticide residues were found below
the limits specified for bottled drinking water in all tested
samples.

HIV Prevalence in Infants

1098. SHRI HARIBHAU RATHOD: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is likely to constitute
Coordination Committee to interact with State
Governments to look into the cases of HIV prevalence in
infants; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI: (a) No, Sir.

(b) Question does not arise.
Danger of Unsafe Sex

1099. SHRI UDAY SINGH: Will the Minister of

HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether unsafe sex is the second most important
cause of illness and death in the country;

(b) it so, the details thereof; and

(c) the steps taken by the Government to check the
alarming trend of unsafe sex in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) No, Sir. Does not
arise.

(c) In order to check any scope of getting sexually
transmitted infections on account of unsafe sex, National
AIDS Control Organisation is promoting the ‘A.B,C’
strategy i.e. ‘Abstinence, Be Faithful and Condom Use'.
The Condom use among high-risk population is promoted
through Targeted Intervention Projects. The accessibility
and availability of condoms which is the only prophylaxis
is being promoted through the social marketing approach.

Post Offices in Rural Areas of West Bengal

1100. SHRI SUBRATA BOSE: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the number of Post Offices operating in West
Bengal;

(b) whether all the villages in the State have Post
Office tacillities;

(c) if not, the number of villages in the State not
having any type of Post Office facilities; and

(d) the steps, if any, contemplated by Government
for augmenting postal facilities in the State of cover cent
per cent villages?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The number of post offices
operating in West Bengal is 9062.

(b) Yes, Sir. All the villages in the State have been
provided Post Office facilities.

(c) and (d) Do not arise in view of (b) above.
[Translation]
Ban on Indian Companies by U.S.

1101. SHRI AVTAR SINGH BHADANA: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Union Government has taken/
proposes to take steps for the rescue of the Indian
companies banned by America on the issue of violation
of intemational export laws; and
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(b) if so, the detalls thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) and (b) The US Government
on 27 December 2005 announced sanctions on two Indian
companies and on 4th August 2006 on another two Indian
companies under their national law. The matter has been
taken up with the US Government.

[Enghish]
Development of Bangalore Metropolitan Region

1102. SHRI M. SHIVANNA: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Karnataka has proposed to the Union
Government development of Bangalore Metropolitan
Region-Satellite Town Ring Road (BMR-STRR) and BMR
Intermediate Ring Road (BMR-IRR) under the National
Highways Development Project (NHDP) Phase-Vii;

(b) if so, the details thereof, and
(c) the response of the Union Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) The State Govermment of
Karnataka has requested to include the construction of
Satellite Town Ring Road (283 km) and intermediate Ring
Road (178 km) around Bangalore city costing Rs. 1160
crore and Rs. 750 crore respectively under National
Highway Development Project Phase-VIl.

(c) National Highways Authority of India (NHAI) have
been asked to prepare Detailed Project Report (DPR) for
the Ring Road around Bangalore City on most suited
alignments.

[Trans/ation]
Setting up of Consumer Service Centres

1103. SHRI HEMLAL MURMU: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the revenue earned by the Bharat
Sanchar Nigam Limited (BSNL) and the Mahanagar
Telephone Nigam Limited (MTNL) has increased
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consequent upon several concessions offered by them
and due to implementation of One India Plan;

(b) if so, the details thereof,

(c) whether the subscribers under One India Plan do
not have the option of changing over to other new pian;

(d) it so, the details in this regard, and

(e) the steps taken by the Govermment to set up
consumer service centres and offer facilities to the mobile
and land line subscribers under One India Plan?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) For BSNL, during
the years 2004-05 and 2005-06, there is overall increase
in total revenue eamed (collected) by BSNL i.e. Rs. 33450
crore and Rs. 36139 crore respectively due to introduction
of various tariff plans including One India Plan and various
concession given to the customers.

For MTNL, as on 31.10.08, 63174 number of
subcribers have opted for One India Plan and the
approximate monthly revenue earned from these
subscribers is Rs. 5.05 crores.

(c) and (d) No, Sir. The subscribers under One India
Plan do have the option of changing over to other new
plan.

(e) In BSNL, a total number of 3778 customer service
centres are operational in the field units, providing all
solutions to the problems/requests of the subscribers,
including the request for change of plan to One India, at
one place.

One India Plan is one of the tariff plans of landiine
and mobile customers of MTNL. Facilities of Call Centres/
Sanchar Haats in Delhi and Quick Customer Service
Centre (QCSC) in Mumbai are available for registration
of all type of services including One India Plan for the
existing/prospective customers.

[English]
Alleged Incursions of Chinese Soldiers

1104. SHRI RAYAPATI SAMBASIVA RAO:
SHRIMATI SUSHEELA BANGARU LAXMAN:
SHRI IQBAL AHMED SARADGI:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:
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(a) whether Chinese soldiers are allegedly making
incursions into new stretches in the North-east;

(b) if so, the details in this regard;

(c) whether India has lodged strong protest with China
in this regard;

(d) if so, whether infrastructure build up has also
been noticed along the Indo-Sino border,;

(e) if so, whether these matters were also discussed
during the Chinese President's visit to India; and

(f) if so, the outcome thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) No.

(b) Does not arise.

(c) Government takes up violations of the Line of
Actual Contro! with the Chinese side through established
mechanisms of diplomatic channels and Border Personnel
Meetings.

(d) Yes.

(e) and (f) During the visit of President Hu Jintao to
India, both sides agreed to maintain peace and tranquility
in the border areas pending the resolution of the boundary
question.

Setting up of Non-Coking Coal Washeries

1105. SHRI CHANDRAKANT KHAIRE: Will the
Minister of COAL be pleased to state:

(a) whether Coal India Limited (CIL) proposes to set
up non-coking coal washeries within the jurisdiction of
each subsidiary coal company of Coal India Limited;

(b) it so, the details thereof;

(c) whether private investors are also likely to be
invited to set up washeries; and

(d) if so, the terms and conditions contemplated to
be laid down for the agreement to be signed in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAOQ): (a) and (b) As
per information received from coal India Limited (CIL),
CIL do not have any concreted proposal to set up non-
coking coal washeries, as of now, on its own in any of
its subsidiary coal companies. The need for augmenting
supply of washed coal to thermal power plants is being
increasingly recognised. Nevertheless, CIL have supported
proposal for setting up non-coking coal washeries for
supply of washed coal to linked core sector consumers.

(c) and (d) For washing non-coking coal, CiL
encourages, wherever possible, its consumers and private
investors to set up coal washeries. In this connection,
CIL offers land and other infrastructural facilities, as
available, on lease/chargeable basis. Broad terms and
conditions of Memorandum of Understanding (MOU)/
agreement contemplated for providing infrastructural
facilities by subsidiary companies of CIL are as foliows:

— Land to be used only for installation of the
washery and its associated facilities.

— Land lease rent to be paid annually.

— Development of the land to be the responsibility
of the washery operator.

[Translation]

import of Medical Equipment

1106. SHRI RAKESH SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the maximum number of medical

equipment being used in medical field in the country are
imported;

(b) if so, whether the Government proposes to
prepare a scheme to manufacture these equipment
indigenously; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) The Goverment is regulating
manufacture and marketing of only those Sterile Medical
devices, which are notified under Drugs and Cosmetics
Act and Rules framed thereunder. Data regarding number
of medical equipments imported in the country is not
being maintained centrally.
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(b) No scheme for promotion of indigenous
manutacture of medical equipments is at present under
oonsideration in this Ministry.

(c) Does not arise.

[English]
New Treatment for Kala-Azar

1107. SHRI BRAJA KISHORE TRIPATHY: Wil the
Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) the estimated number of persons who die every
year due to Kala-azar in the country;

(b) whether the Drug Controller General of India has
recently approved new treatment for Kala-azar in the
country;

(c) if so, the details in this regard;

(d) the details of resuits of clinical trials of the
medicines manufactured so far, and

(e) the time by which new treatment and tested
medicines are likely to be made available to the patients
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) The reported number of
deaths due to kala-azar during the last three years were
as below:

Year _ Deaths
2003 210
2004 1585
2005 157

(b) and (c) The Drug Controller General of india has
recently approved oral anti kala-azar drug “Miltefosine”
for treatment of kala-azar patients.

(d) and (e) The clinical trials of miltefosine — oral
drug have been conducted by Indian Council of Medical
Research, New Delhi. Based on the results of clinical
trials, the Expert Committee of the Directorate of Health
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Services has recommended introduction of miltefosine as
first time of treatment.

The Govemment of India has already decided to
introduce the drug in 10 kala-azar endemic districts in
the country and procurement of drug is under way.

Law Against Female Foeticide

1108. SHRI RUPCHAND MURMU: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Union Government had organised a
meeting to discuss a law against female foeticide;

(b) if so, the details thereof;

(c) the number of Women Members of Parliament
present in that meeting;, and

(d) the outcome of the meeting?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The 14th meeting of
the Central Supervisory Board (CSB) constituted under
the PC&PNDT Act, 1994 was held on 14th June, 2006
under the Chairmanship of Hon'ble Union Minister for
Health & Family Welfare in Vigyan Bhawan, New Delhi.
The meeting was attended by seven Members of
Parliament. The Central Supervisory Board (CSB) is a
body constituted to advise the Central Govemment on
policy matters relating to use of Pre-Natal Diagnostic
Techniques. It was decided that CSB would play a pro-
active role in the implementation of the Act. District
Appropriate Authority would be strengthened by inclusion
of NGOs. The States be directed to take immediate action
on the string operations done by various TV channels.
The need to ohange Code of Ethics of Medicai Council
of india was expressed. It was desired to hold mesting
of Members of Pariament with the State Govemnment
and to make the issue of female foeticide as a part of
political agenda. It has been decided to make the
sensitization on the issue as a part of school curriculum
and have more number of years free education for girls
than boys. Priority was decided to be given to worst
areas like Punjab and Haryana and it was resolved to
actively involve professional medical organizations in the
matter. It was expressed that all concertned women
organizations should join together to tackie the issue.
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The punishment should be extended to family members
and pregnant woman and not only to the doctor.

(c) and (d) In this special meeting of the Central
Supervisory Board (CSB) Hon'ble Members of Parliament
from Punjab, Haryana, Chandigarh, Delhi, Rajasthan,
Gujarat and all women Members of Parliament were
invited as special guests to gather their views and
suggestions on the very important issue of female fosticide
as well as implementation of the PC&PNDT Act.

Mrs. Renuka Chowdhury, Hon’ble Minister of State
(Women & Child Development) attended as Co-
chairperson of the CSB.

Ms. Brinda Karat, Member of Parliament (RS) also
attended the meeting.

Combating Schizophrenia

1109. SHRI MADHUSUDAN MISTRY: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether Schizphrenia is spreading in the country;
(b) if so, the details thereof and the reasons therefor;

(c) the number of patients suffering from this disease,
State-wise;

(d) the facilities available to treat such patients; and

(e) the steps taken to spread awareness about this
disease in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) There is no evidence
to say that the disease of Schizophrenia is spreading in
the country. The epidemiological studies done from
different parts of the country indicate that 2-3 persons
per thousand are affected by Schizophrenia. Due to
awareness, the number of patients accessing health care
facilities has increased. The number of patients suffering
from schizophrenia State-wise is not centrally maintained.

(d) Psychiatry department of Medical Colleges (262
in number), Psychiatry wing of General Hospitals both in
private and public sector, mental hospitals and institutes
of mental heafth (37 in number under Government)
provide both inpatient and outpatient facilities to the
patients suffering from Schizophrenia.
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In addition, District Mental Health Programme, a
component of National Mental Health Programme which
is operational in 94 districts of the country is also offering
the facility of treatment to such patients in the community.

(e) Information, Communication and Education (IEC)
is one of the component of District Mental Health
Programme operational in 94 districts. At the National
level funds are earmarked for IEC activities.

Fund Collection by AIIMS

1110. SHRI PRABODH PANDA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether AIIMS has been allegedly collecting funds
from patients for a specific surgery since 1989 as reported
in the Mindu, dated October 19, 2006;

(b) if so, the facts reported therein; and
(c) the action taken by the Government in this regard?

THE MINISTER OF HEALTH AND FAMILY
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) The
Government asked Director General Health Service and
Additional Secretary & Financial Advisor, Ministry of Health
and Family Welfare to look into the allegations of
irregularities in funds collected from patients for
procedures/surgeries carried out in CT & NS Centre. The
Inquiry Report has been received. The Director, AlIMS
and Chief of Cardio-Neuro Centre has been asked to
give his reply on the report. Further action on the report
will be taken on receipt of the reply from Director AlIMS.

[Translation/
Setting up of Healith Sub-Centres

1111. SHRI SHISHUPAL N. PATLE:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the total number of health sub-centres set up till
date against the target fixed therefor, State-wise; and

(b) the reasons for the shortfall against the target
fixed therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) The total number of Sub
centres functioning in the country as on September, 2005
are 146026. State/UT-wise establishment of Sub-centres
during Five Year Plans is given in the enclosed Statement.

(b) Sub-centres are set up as per population norm
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of 5000 in plain areas and 3000 in hillyAribal/difficult areas.
Since the population density in the country is not uniform,
application of same norm all over the country has resulted
in vide variance in the number oi Sub-centres. Under
National Rural Health Mission (NRHM), it has been
approved to revisit the population norm and to link the
number of Sub-centres to the case load at the Sub-
centres, distance to be covered etc.

Statement

Establishment of Sub Centres during Five Year Plans

Si.No. StateUT Sub Contres funconing et theend of Sub Cenres
Shth Seventh Eighth Ninth Tonth Functioning'
Plan Plan Plan Plan Pian as on Sept.
(1961-85) (1967- Target 2005
(1885-90) (1982-97) 2002)
1 2 3 4 § 6 7 8
1. Andhra Pradesh 6129 7894 10568 10568 0 12522
2. Arunachal Pradesh 55 155 223 273 0 379
3. Assam 1711 5109 5109 5109 0 5109
4, Bihar 8269 14799 14799 14799 1210 10337
5. Chhattisgarh 874 3818
6. Goa 156 166 172 172 0 172
7. Guijarat 4869 6834 7274 7274 0 7274
8. Haryana 1591 2299 2299 2299 183 2433
9. Himachal Pradesh 1299 1851 1980 2089 0 2068
10. Jammu and Kashmir 609 1460 1700 1700 0 1879
1. Jharkhand 0 4462
12, Karnataka 4964 7793 8143 8143 0 8143
13. Kerala 2270. 5094 5094 5094 0 5094
14. Madhya Pradesh 6615 11910 11938 11947 0 8874
15. Maharashtra 6391 9248 9725 9725 808 10453
16. Manipur 301 420 420 420 0 420
7. Meghalaya 172 272 377 413 51 401
18. Mizoram 162 220 324 346 0 366
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19. Nagatand 133 244 244 302 23 394
20. Orissa 4127 5927 5927 5927 447 5927
21. Punjab 2602 2852 2852 2852 6 2858
22. Rajasthan 3790 8000 9400 9926 481 10512
23. Sikkim 82 132 147 147 0 147
24. Tamil Nadu 5860 8681 8681 8682 0 8682
25. Tripura 230 506 537 539 40 539
26. Uttaranchal 240 1576
27. Uttar Pradesh 15653 20153 20153 20153 1944 20521
28. West Bengal 6100 7873 7873 8126 2230 10356
29. Andman and Nicobar Islands 32 84 96 100 0 107
30. Chandigarh 12 12 12 13 0 13
31. Dadar and Nagar Haveli 19 34 34 36 4 38
32, Daman and Diu 14 14 21 21 0 21
33. Delhi 42 42 42 42 148 41
34, Lakshadweep 14 14 14 14 0 14
35. Pondicherry 73 73 80 80 0 76
All India 84376 130166 136258 137311 8669 146026

Figures are provisonal.

Shortage of Lady Doctors in Rural Areas
1112. SHRIMATI RUPATAI D. PATIL: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:
(a) whether there is shortage of lady doctors
especially obstetricians in the Primary Health Centres and
hospitals located in the rural areas;

(b) if so, the details thereof;

(c) the steps being taken by the Govemment to
appoint lady doctors in these areas, and

(d) the action likely to be taken by the Gavernment

against the doctors who discriminate and do not treat the
patients property?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) A Primary Health Centre
(PHC), presently is manned by one Medical Officer (MO).
As per Indian Public Health Standards (IPHS) formulated
under National Rural Health Mission (NRHM) for
upgradation of PHCs, it would he manned by 2 MOs,
one male and one female and an AYUSH practitioner.

The shortfall of obstetricians and gynaecologists at
Community Health Centres (CHCs) is 1643 as against
the sanctioned posts of 2376, as on September, 2005.
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Under NRHM, State Governments are authorized to
appoint obstetricians, gynaecologists and other specialists
on contract basis.

(d) Action is taken as per rules against erring doctors.
[English]
Expansion and Upgradation of IT Sector

1113. SHRI PRALHAD JOSHI:
SHRI BALASHOWRY VALLABHANENI:
SHRIMAT! PRATIBHA SINGH:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the steps taken or proposed to be
taken by the Union Government for the expansion and
upgradation of the Information Technology (IT) in all the
States of the country particularly in rural areas;

(b) the estimated number of employment opportunities
to be provided in the IT Sector;

(c) whether the Government proposes to reconstitute
the Central IT Committee in this regard;

(d) if so, the details thereof alongwith the salient
features thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) For meeting the connectivity
requirement for e-governance the entire country covering
29 States and 8 UTs, Government of India through the
Department of Information Technology has approved the
State Wide Area Network (SWAN) Scheme with an overall
estimated outlay of Rs. 3,334 crores. This would help

each State to establish a ciosed user group Instance

connecting all District Headquarters, State Dve.
Headquarters and Block/Taluka Hgs. with the State Capital
with a minimum of 2mbps broadwidth capacity for each
link. This would enable the States/UTs to increase their
efficiency manifold in particularly in respect of delivery of
Gowt. to citizen services. So far as 24 States/UTs have
availed of the SWAN Scheme and been accorded
approvals for their individual SWAN Projects.
Implementation of SWANs in these States/UTs are
currently at different stages of execution.
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The Government has also approved a Scheme for
providing support for establishing 100,000 broadband and
ntemet enabled, Common Service Centres (CSCs) in rural
areas of the country. The Scheme was approved in
September, 2006. These centres would provide
government and private services at the doorstep of the
citizen. Citizens would also be able to connect to the
Internet through these centres. The Scheme has been
approved a total cost of Rs. 5742 crores over 4 years,
of which the Govemment of India contribute is begged at
Rs. 856 crores and the State Governments share of
support is Rs. 793 crores. The balance resources would
be mobilized from the private sector. The Scheme is to
be implemented through a Public Private Partnership. CSC
proposals for 11 States has been approved by the
Empowered Committees on CSCs with an estimated total
government contribution of Rs. 877.66 crores including
Central and States Gowt. share.

(b) The assessment of human resource requirement
for the IT sector is a continuous process. Government of
India alongwith Industry association like NASSCOM have
been continuously looking at this sector's requirement from
time to time.

(c) No, Sir.
(d) and (e) Do not arise.
[Trans/ation]
Annual Health Fair

1114. SHRI BAPU HARI CHAURE:
SHRI SANJAY DHOTRE:
SHRIMATI BHAVANA PUNDALIKRAO
GAWALL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the 6th annual health fair had been
organized in Delhi recently under the joint collaboration
of Ministry of Health and Family Welfare and FICCI;

(b) if so, the details thereof;

(c) the number of people who participated in the
health fair; and

(d) the objectives behind organising the above fair
and the issues highlighted?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (d) Yes, Sir. 6th Annual
Health Fair ‘Arogya’ was organized by Department of
AYUSH in collaboration with FICC! from 14th to 17th
Oct., 2006 at National Small Industries Corporation
Exhibition Centre, Okhla Industrial Estate, near Kalkaji
Temple, New Delhi.

This Department has been organizing Arogyas since
2001 with the objective of promoting the preventive and
curative aspects of AYUSH systems among the general
public and to showcase the achievements in the AYUSH
sector in the field of research, drug standardization, etc.
The fair also provides a forum to the AYUSH drug and
equipment industries and to other stakeholders to interact
with each other and with the general public. The
Department of AYUSH had also organized 2 Regional
Arogyas at Chennai and 1 at Hyderabad during the years
2005 and 2006.

in the 6th Arogya at Delhi, about 100 stakeholiders
including units under the Department of AYUSH and 13
State Governments participated in the fair. About 3 lakh
people visited the fair. Lectures by experts, speciality
clinics and live Yoga demonstration were main attractions
of the fair.

[English]
Setting up of Post Offices in Kerala

1115. SHRI P.C. THOMAS: Wil the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Department of Posts has acquired
land for setting up of post offices in Kerala;

(b) it so, the details thereof, location-wise;

(c) the number of post offices functioning in rented
buildings in the State, location-wise; and

(d) the time by which the construction of buildings
on the acquired land for post offices will begin?

THE MINISTER OF STATE IN THE MINISTRY OF

COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.
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(b) Location-wise details of plots of land acquired for
setting up of post offices in Kerala are given in the
enclosed statement-|.

(c) List showing the number of post offices working
in rented buildings in the State, location-wise (Postal
Division-wise) is given in the enclosed statement II.

(d) The commencement of construction of bdildings
on acquired land will depend on priority and subject to
availablility of funds.

Statement /

Detafls of plots and land acquired for setting up of
post offices in Kerala

Si.No. Name of site Region of Kerala

Postal Circle in

which situated

1 2 3
1. Ambalamedu Central Region
2. Ambalapuzha East Central Region
3.  Arthingal Central Region
4. Athirampuzha Central Region
§.  Chalakudy Town Central Region
6.  Chungathara Central Region
7.  Edappally-Ex Anchal Central Region
8. Emakulam South Central Region
9.  Kariamannur Central Region
10.  Karuvarakundu Central Region
11.  Karuvatta Central Region
12. Koovapady Central Region
13. Kunnamkulam Central Region
14.  Kuthiathode ICentral Region
15. Manimala Central Region
16.  Manimooly Central Region
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17.  Mulanthuruthy Central Region 46.  Eravipuram Southem (HQ) Region
18.  Muvattupuzha Central Region 47.  Ezhumattur Southem (HQ) Region
19.  Naduvannur Central Region 48. Kadakkavur Southern (HQ) Region
20. Nattakam Central Region 49. Kallar Southem (HQ) Region
21.  Nedumkandam Central Region 50. Kaloopara Southem (HQ) Region
22.  Nooranad Central Region 51.  Karamana Southem (HQ) Region
23.  Oillur Central Region 52. Kodumana Southern (HQ) Region
24. Pala Central Region 53. Kottanad Southem (HQ) Region
25.  Palluruthy Central Region 54.  Kottarakkara Southern (HQ) Region
26. Pampaduda Central Region 55. Kottiyam Southem (HQ) Region
27. Panampally Nagar Central Region 56.  Kulathur Southem (HQ) Region
28.  Perumanur Central Region 57.  Kuzhimathicadu Southem (HQ) Region
29. Perumbavur Central Region 58. Malayalapuzha Eram Southem (HQ) Region
30. Poochakkal Central Region 59.  Mukhathala Southern (HQ) Region
31.  Pookutumpadam Central Region 60.  Mynagapally Southemn (HQ) Region
32.  Pothanicaud Central Region 61.  Palayankunnu Southern (HQ) Region
33. Ramapuram Central Region 62. Pangode Southern (HQ) Region
34. S K Puram Central Region 63.  Paripally Southern (HQ) Region
35. Santhampara Central Region 64. Perumkuzhy Southem (HQ) Region
36. Thottakara Central Region 65. Pirappancode Southem (HQ) Region
37.  Thirkkunnappuzha Central Region 66. Poojapura Southem (HQ) Region
38.  Tuvwur Central Region 67.  Punalur Southern (HQ) Region
39.  Vallikunnam Vallikunnam 68.  Puthur Southemn (HQ) Region
40.  Vazhappaly Vallikunnam 69.  Sasthamangalam Southermn (HQ) Region
41.  Avanavancherry Southern (HQ) Region 70. TVM Engg college Southem (HQ) Region
42.  Bhoothakulam Southem (HQ) Region 71.  Vallakadavu Southern (HQ) Region
43. Clappana Southem (HQ) Region 72. Vamanapuram Southem (HQ) Region
44. Edamon Southem (HQ) Region 73. Varkala Southemn (HQ) Region
45.  Eraviperoor Southern (HQ) Region 74.  Aliyur Northem Region
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75. Angadipuram Northem Region 104. Kudiu Northern Region
76. Anjarakandy Northem Region 105. Kumbidi Northem Region
77. Balusseri Northern Region 106. Kumbla Northem Region
78. Calicut REC Northern Region 107. Mamba Northemn Region
79. Changala Northemn Region 108. Mampad Northem Region
80. Cherakkara Northem Region 109. Manjeri Northem Region
81. Cherplasserry Northem Region 110. Manjeri Northemn Region
82. Cherukunnu Northemn Region 111.  Manjeshwar Northemn Region
83. Cherupuzha Northemn Region 112. Mannam Parur Northem Region
84. Chokli Northem Region 113. Mannarcaud Northem Region
85. Coyalmanna Northem Region 114. Mattanur Northern Region
86. Dhamadom Northem Region 115. Mattul Northem Region
87. Downhill Northem Region 116. Meenangadi Northermn Region
88. Edakkara Northern Region 117.  Meppadi Northern Region
89. Etakkad Northem Region 118. Mowanchery Northem Region
90. Ettannur Northern Region 118.  Mulakunnathukavu Northern Region
91.  Initti Northem Region 120. Mullaria Northem Region
92. Kadakkarappally Northem 'Region 121. Nadapuram Northern Region
93. Kakkattil Northem Region 122, Nilambur R S Northern Region
94. Kaladi-MLP Northemn Region 123. Nutstreet Northern Region
95. Kalpathi Northern Region 124. Palapuram Northern Region
96. Karaparamba Northern Region 125. Panamanna Northem Region
97. Kalpetta Northemn Region 126. Panamaram Northern Region
98. Kelakom Northern Region 127. Panangadi Northem Region
99. Koduvayur Northem Region 128. Parli Northern Region
100. Kolathur Northem Region 129. Pattikad " Northem Region
101. Kongad Northem Region 130. Payyannur Northem Region
102. Koottilangadi Northem Region 131. Peravoor Northem Region
103. Kotenchery Northern Region 132. Perdala Northem Region
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133. Peringanam Northem Region 8. Changanacherry 43
134. Peringathur Northern Region 9. Kottayam 69
135. Perla Northem Region 10. Ernakulam 61
136. Ponani Northern Region 1. Idukki 41
137. S G Press Northern Region 12. Irinjalakuda 56
138. S. Bathery Northern Region 13. Mavelikara 43
139. Tenhipalam Northem Region 14. Thrissur 93
140. Tirunavaya Northern Region 15. Lakshadweep 8
141. Tiruvanad Northern Region 16. Kasaragod 27
142. Valancheri Northern Region 17. Kannur 54
143. Valapatanam Northem Region 18. Thalassery 38
144. Vengara Northern Region 19. Vadakara 33
145. Villapally Northern Region 20. Calicut 56
146. Vythri Northem Region 21, Tirur 50
147. Wandoor Northern Region 22. Manjeri 43
23. Ottapalam 50

Statement /I 24. Palakkad 76

Number of post offices working in rented buitdings in Total 1257

the Stale, location-wise (postal division-wise)

SlI.No. Name of Location Number of Post

(Postal Division-wise) offices in rented
buildings

1 2 3

1. Trivandrum north 62

2. Trivandrum south 54

3. Kollam 73

4, -Tituvalla 58

5. Pathanamthitta 65

6. Alappuzha 43

7. Aluwa 61

Training of Sportspersons

1116. SHRI G.M. SIDDESWARA: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the number of sportspersons sent abroad by the
Union Government for training during the last three years;

(b) the criteria for the selection in this regard; and

(c) the percentage out of the sports budget spent on
the training of the sportspersons?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIYAR): (a) The number of
sportspersons sent abroad for training during last 3 years
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by the Government of India under various schemes are
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as under:

SI.No. Name of the Scheme No. of Sportsperson sent abroad for
training during
2003-04 2004-05 2005-06
1. Scheme Relating to Talent Search 25 20 41
& Training
2. National Sports Development 04 07 02
Fund
The Government also gives financial assistance to
Y 2003-04 200405 2005-06
National Sports Federations (NSFs) under the ‘Scheme ear
for Assistgnce t'o Nati'opal Sports F.efjerfatlons' for vagous Percentage of sports bud 19.18 21.12 26,08
purposes including training and participation in intemational spent on coachinglraining of
sports events abroad. However no separate data is
. sportsperson/teams
maintained in respect of sportspersons sent for training
under this scheme. [Translation]

(b) The selection criteria for assistance for training
abroad under above noted schemes are as under:

() Scheme Relating to Talent Search & Training:
Under this scheme, the financial assistance is
given only to promising sportspersons who have
equaled or excelled national record or are Gold
Medalists of last National Championship or are
Medalists of Asian/Commonwealth/Afro-Asian/
Olympic Games/World Championship in the
relevant category i.e. Senior/Junior/Sub-junior in
different sports disciplines.

(ii) National Sports Development Fund (NSDF): The
Executive Committee of NSDF considers the
proposals of exceptionally talented sportspersons
who are medal prospects in major intemational
events.

(i) Assistance to National Sports Federations: Under
this scheme, the sportspersons to be sent
abroad for training and participation in
international events are selected by the National
Sports Federation concemed on the basis of
national ranking, performance at national level/
during selection trials.

(c) The percentage of total budget spend on coaching/
training of sportspersons/teams during the last 3 years is
as under:

Accommodations to Postal Employees

1117. SHRI VIVAY KUMAR KHANDELWAL: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether residential colonies have been constructed
for postal employees all over the country;

(b) i so, the details thereof, State-wise and area-
wise; ’

(c) the details of the newly constructed
accommodations for the employees of the Department;
and

(d) the facilities being given to those employees who
have not been provided Government accommodation?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) State-wise and area-wise details of residential
colonies are under collection and will be laid on the Table
of the House.

(c) Newly constructed accommodations for the
employees of the Postal Department are; 12 Type-lil
quarters at M.B. Nagar, Ludhiana (Punjab), 1 Type-IV
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quarter at Sundermnagar (HP) and 1 Type-IV quarter at
Dharamshala (HP).

(d) The employees who have not been provided
Government accommodation are provided the facility of
House Rent Allowance, as per Rules.

Mandatory Identity Cards for Indians

1118. YOGI ADITYA NATH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether Nepal has made identity cards mandatory
for every Indian traveller visiting Nepal;

(b) it so, the reasons therefor, and

(c) the likely impact thereof on the relations between
India and Nepal?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) No. However, it is obligatory
for all persons entering Nepal and India from either
country by air to carry some identification papers to
establish their identity as Nepalese and Indian citizens.

(b) and (c) Do not arise
[English]
Dependent Visa by Britain

1119. DR. K. DHANARAJU: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether dependent visa is not given to most of
the views of those Indians who have gone to U.K. for
higher studies;

(b) if so, whether the Union Government proposes to
take up the matter with Britain; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c)
Requisite information is being collected from the High
Commission of India, London and will be tabled before
the House as early as possible.
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Discrimination Agsinst HIV/AIDS Victims

1120. SHRI BADIGA RAMAKRISHNA:
SHRI RAGHUNATH JHA:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Govemment proposes to bring a draft
Bilt to prevent discrimination against HIV/AIDS victims in
the country;

(b) it so, the salient features of the proposed Bill;

(c) the total number of youth afflicted with HIV/AIDS
in the country, State-wise;

(d) the policies and priorities of the Government
particularly towards youths who are afflicted with AIDS;

(e) whether the Government also proposes to
introduce needle exchange programme;

(f) if so, the details thereof including its objectives;
and

(g) the time by which the said programme is likely to
be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The
Government proposes to bring “HIV/AIDS Bill — 2005".
The objective of the bill is:

¢ To prohibit discrimination;

¢ To ensure right to disclosure of information on
HIV status;

* Right to access for testing, treatment and
counselling;

* Right to safe working environment;
* Promotion of strategies for reduction of risks;
* Right to information and education on HIV/AIDS;

* Formulation of appropriated social security
scheme; and

* Appointment of ‘Health Ombud'.
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(c) 49840, person in the age group 15-29 years have
been reported as AIDS cases since 1993. This accounts
for 31.1% of total reported AIDS cases in the country as
on October 2006. The State-wise details for the calendar
year 2006 are given in the enclosed statement.

(d) The main mode of transmission of HIV in India
is through ‘sexual’ route. In order to check any scope of
getting sexually transmitted infections, including HIV on
account of unsafe sex, National AIDS Control Organisation
is promoting the °‘A,B,C’ strategy i.e. ‘Abstinence, Be
Faithful and Condom use'. Besides this, there is also a
focus on ‘Life Skill Education’ to keep youth away from
drugs and unsafe behaviour practices.

NOVEMBER 29, 2006

o Questions 132

The Adolescent education programme has been
formulated to achieve this objective through the
Department of Education under which over 93,848
Secondary and Sr. Secondary schools having 1,87,696
teachers have been trained on life skill education.

(e) to (g) Needle Exchange Programme is already a
part of Targeted Interventions for Injecting Drug Users
(IDU) during Phase-ll of the National AIDS Control
Programme. Presently 93 Targeted Interventions for IDUs
are being implemented through Non-Governmental
Organisations (NGOs). As a part of the comprehensive
package for harm reduction for IDUs, the services include
detoxification, detoxification-cum-substitution, abscess
management, needle and syringe exchange and nursing
services.

Statement

Age sax distribution among reported A/DS cases durnng 2006

Sl.No. State/UT No. of AIDS Cases Total
0-14 15-29 30-49 50 +
M F M F M F M F M F Total

1 2 3 4 5 6 7 8 9 10 1 12 13

1. Andman and Nicobar Islands

2 Andhra Pradesh 12 100 1019 1235 2628 1219 K 13 4105 267 6772

3. Arunachal Pradesh 1 0 0 2 7 3 0 0 8 5 13

4 Assam 3 1 3 12 54 8 5 1 85 2 107

5. Bihar

6. Chandigarh 1 6 82 50 21 8 2 7 305 148 451

7. Chhattisgarh

8. Dadra and Nagar Haveli

9 Daman and Diu
10. Delhi 17 3 59 42 154 49 15 7 245 101 k]
1. Goa 0 0 2 0 4 1 1 0 7 1 8
12 Gujarat 7 4 45 10 185 64 2 9 .« 260 97 %7
13. Haryana ‘ 0 0 3 14 65 13 10 6 10 3 143
14, Himachal Pradesh 0 0 0 0 4 2 0 0 4 2 6

15. Jammu and Kashmir
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1 2 3 4 5 6 7 8 9 10 1 12 13

16. Jharkhand 1 0 63 7 104 53 0 0 168 90 258

17. Kamataka

18. Kerala

19. Lakshadweep

2. Madhya Pradesh 2 3 0 14 8 2 9 0 14 7 18l

21, Maharashira 22 184 5 1061 527 166 70 1923 1036 2959
Manipur T2 4 4 8§ & W 0 2 M ® W
Meghalaya

2, Mizoram 0 0 0 2 1 1 0 0 1 3 4

2. Nagaland

% Orissa 0 0 1 1 2 1 1 0 4 2 6

21. Pondicherry

2. Punjab 4 4 2 18 4 9 6 3 1L U m
Rajasthan 8 10 % % 1% 66 18 4 1% 106 3w
Sikkim

3 Tamil Nadu 197 15 726 1010 2530 1190 200 109 3682 2414 6106
Tripura
Utlar Pradesh

A, Uttaranchal

3. West Bengal
Total 527 401 2610 2754 T3R8 336 904 331 11969 6822 1819

[Trans/ation] (c) whether the sale and purchase of assembied

Software Piracy

1121. SHRI HANSRAJ G. AHIR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the software piracy in the country has
caused losses to the information technology industries to
the tune of crores of rupees;

(b) if so, the details thereof alongwith the estimated
loss;

computers also cause revenue losses to the Government;
(d) if so, the details thereof; and

(e) the steps taken by the Govemment to control
piracy in the software field?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. The level
of Personal Computer (PC) software piracy in India,



135 wintten Answers

according to Business Software Alliance, the international
association of the world's leading software developers,
was 72% in year 2005 resulting in estimated loss of US
$566 million, (Rs. 2547 crores). However, the figures
are not substantiable since the organisation does not
reveal its methodology of assessing the extent of the
said piracy.

(c) and (d) Manufacturing of computers essentially
involves assembly of parts. If the assembly of computers
takes place in the unorganized sector, it is likely to cause
revenue loss to the Govemment.

(e) The steps taken by the Government to control
software piracy include the followings:

(i) In India the Intellectual Property Rights (IPR) of
software is covered under Copyright Law,
violation of which attracts both fine and
imprisonment on a mandatory basis. A Police
Officer of the rank of Sub-Inspector is
empowered to seize infringing copies, duplicating
and other equipments used for making infringing
copies, without a warrant. The Copyright Act also
prohibits the sale or to give on hire, or offer for
sale or hire, any copy of the computer
programme without specific authorization of the
Copyright holder.

(i) Government has also set up a Copyright
Enforcement Advisory Council (under MHRD);
the nodal Administrative Ministry, which reviews
the progress of enforcement of Copyright Act
and also udvises on measures — both on the
policy front as well as on the implementation
front for its better enforcement. Special Cells for
monitoring the enforcement of copyright have
been set at Police Headquarters in the States/
UTs.

(i) Computer Software is exempted from Customs
Duty.

(iv) Instructions have been issued to various
Government Departments to only use legal
copies of software. Ministry of Human Resource
Development and Department' of Information
Technology, Government of India, as well as
NASSCOM (National Association of Software and
Service Companies), sponsor Software
Management Seminars to enhance awareness.
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(v) Government has been supporting Anti-Piracy
Campaign of NASSCOM. Other Initiatives of
NASSCOM include (i) Strict implementation of
Code of Conduct for member companies of
NASSCOM, (ii) Distribution of brochures and
stickers explaining about “Software Piracy and
the Law”, (iii) Anti-Piracy Billboards, Hotline for
piracy complaints.

(vi) Department of Information Technology is also
setting up a National Resource Centre for Free/
Open Source Software to explore effectiveness
of such softwares to bring down piracy in the
country by way of identifying, evaluating and
popularizing a set of proven F/OSS packages in
the Education and SMEs (Small and Medium
Enterprises) sector as an alternative to
counterpart proprietary ones.

[English]
Promotion of Sports and Games by SAl

1122. SHRI HITEN BARMAN: Wil the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Sports Authority of india has set up
full-fledged infrastructure in West Bengal for promotion of
sports and games and provide appropriate training facilities
for athletes of the State;

(b) if so, the details of such infrastructure set up in
the State along with its existing activities achievements
including its long term plans; and

(c) if not, the reasons therefor?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) to (c) Sports Authority of
India has setup its Eastemn regional Centre at Kolkata
having its administrative office, sports infrastructure,
playfields, sports Science centre, etc. SAl is also imparting
training to sportpersons in the following centres:-

SA/ Training Centres.
1. Kolkata
2. Burdwan

3. Lebong
Siliguri

»
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‘Centre of Excellence.

Kolkata

National Sports Talent Contest Scheme.
Sukantanagar Vidyaniketan Salt Lake City, Kolkata.

Indigenous Games & Martial An.

Sharda Vihar Mandir, Sundarshanpur Post Raiganj,
Distt. Dinajpur.

During the last two years, 27 sportspersons form
SAl Regional Centre, Kolkata have won medals at
National Level and 92 sportspersons at international Level
in different sports disciplines.

As part of the long terms plans, SAl aims to achieve
the following outcome in the country, including the State
of West Bengal, during the 11th Five Year Plan:

(i) To increase the number of SAIl trainees under
different sports promotional schemes from 10000
to 50000 within the Plan period.

(i) To create the required sports facilities and other
infrastructure for the increased number of
trainees.

(i) To provide the required scientific support to
the sportspersons.

(iv) To contribute in increasing India’s medal tally in
Commonwealth Games 2010, Asian Games 2008
and Olympic Games 2012,

(v) To create residential accommodation catering to
the need of National and International level
Sportspersons in the Regional Centres of SAl.

[Transilation]
Economic Development and Poverty Alleviation

1123. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:

Will the PRIME MINISTER be pleased to state:

(a) whether the percentage of people living below
the poverty line has decreased only by 0.79 per cent
annually whereas the average annual growth rate
remained 6 per cent for the period from 1999-2000 to
2004-2005;
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(b) if so, the reasons therefor;

(c) the reasons behind unsatisfactory percentage
achieved in alleviation of poverty despite the high annual
economic growth rate;

(d) whether there is any proposal to bring about in
changes the present economic development programmes;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir.
On the basis of provisional consumer expenditure data
of 61st Round of the National Sample Survey (NSS), the
poverty ratio in 2004-05 has been estimated as about 22
percent using Mixed Recall Period (MRP, in which the
consumer expenditure data of five non-food items, namely,
clothing, footwear, durable goods, education and
institutional medical expenses are collected from 365-day
recall period and the consumption data for the remaining
items are collected from 30-day recall period) in the Draft
Approach Paper to the Eleventh Five Year Plan. The
povorty estimates in 2004-05 based on MRP consumption
(about 22 percent) is roughly (but not strictly) comparable
with the poverty estimates of 1999-2000, which is 26.1
percent. This implies a decrease in the poverty ratio by
0.79 percent per year during the period 1999-2000 to
2004-05. The average annual growth rate of gross
domestic product (GDP) in real terms for the period 1999-
2000 to 2004-05 is estimated as 6 percent.

(b) and (c) The relationship between the increase in
growth rate of economy and reduction of poverty are
determined by a complex set of factors. In addition to
the rate of income growth (measured by the rate of growth
of GDP), its distribution across sectors and regions, and
between occupation and social class, as well as the rate
growth of population are also need to be taken into
account to explain the change in the incident of poverty
in the country.

(d) and (e) The broad strategy for economic
development during the Eleventh Plan Period (2007-2012)
has been set out in the Draft Approach Paper to the
Eleventh Plan which has been prepared for consideration
by the National Development Council.
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[English]
Trained People for BPO Centres

1124. SHRI HANSRAJ G. AHIR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether lack of trained people for BPO centres
engaged in offering outsourcing services is allegedly
posing a threat to the monopoly enjoyed by the country
in this sector;

(b) if so, whether any efforts have been made by
the Government to induct trained personnel into BPOs to
ensure their success in the country,

(c) it so, whether the organisations have shown their
reluctance in renewing their contracts;

(d) if so, the details thereot; and

(e) the steps taken/being taken by the Govemment
to sustain the monopoly enjoyed by the country in the
outsourcing sector?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) There is growing concem
about shortage of experienced and quality professionals
in IT sector.

(b) The steps taken by Government in this regard
are given in the enclosed statement.

Many of the IT companies have their own training
centres in which the employees are provided training to
carry out BPO related work. Moreover, the companies
are spending more on quality and security which is the
actual strength of Indian BPO companies.

(c) No, Sir. Software and services exports are
estimated to have grown at 32 percent in dollar terms
during the year 2005-06 as compared to the previous
year.

(d) and (e) Do not arise.
Statement
Steps taken by Government

Government of India along with Industry association
like NASSCOM has been continuously looking at the IT
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sector's requirement from time to time. Govemment of
india had set up a Task Force on ‘Human Resource
Development in information Technology’ with the main
objective to prepare a long-term strategy for significantly
increasing the number of well trained IT professionals in
line with economic projections. The Task Force had noted
that the issue of manpower gap is not as much about
the institutional seat availability as about the nature of
skills and training provided in these institutions. The follow-
up include, DIT initiating measures to generate manpower
in key verticals like bioinformatics, VLS| Design and
Iinformation Security; NASSCOM launching a pilot phase
of NAC programme - NASSCOM's Assessment of
Competence to help the ITeS-BPO industry; and. ITeS-
BPO course implemented by DOEACC Society in North
East and Jammu and Kashmir to enhance the skills of
youth for employment in ITeS-BPO sector.

In addition, initiatives by AICTE include, effective
Industry-Institute interactions through collaborative projects
with the Industry Association, revision of curriculum so
as to meet the necessary requirement and Facuity
Development Activities to ensure quality and industry
relevance, etc. The initiatives taken by University Grants
Commission (UGC) include Digital Repository of Research
and Training material, Intemet connectivity for universities,
information communication and computer education,
Teaching innovations in various disciplines and career-
oriented education programmes.

Institutes of Information Technology have been set
up by the Government of India, by the State Govemments
and also in the private sector to provide qualified IT-
related manpower to the Industry.

Closure of RAPS Unit

1125. SHRI DUSHYANT SINGH: Will the PRIME
MINISTER be pleased to state:

(a) whether one unit of Rajasthan Atomic Power
Station is closed since October, 2004;

(b) if so, the reasons therefor;
(c) whether the Union Government plans to
compensate Rajasthan for loss of generation of power

by RAPS unit;

(d) it so, the details thereof; and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHR! PRITHVIRAJ CHAVAN): (a)
and (b) Rajasthan Atomic Power Station (RAPS) Unit 1
has been shut down since October, 2004 for detailed
assessment of its health and techno-economic evaluation
for its refurbishment.

(c) and (d) The State of Rajasthan has an allocation
from Narora Atomic Power Station (NAPS), Narora (U.P.)
in addition to share from Rajasthan Atomic Power Station
Units 2 to 4. The State of Rajasthan will also have a
share from RAPS 5 & 6, from allocation of power to be
done by Ministry of Power, on expected completion of
these projects in the year 2007-08.

(e) Not applicable.
[Trans/ation]
Alleged Misbehaviour with Indians

1126. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether a Mumbai bound flight was forced to
land at Amsterdam on 23rd of August, 2008 and its
passengers were interrogated;

(b) if so, whether the officials in Amsterdam had
also allegedly misbehaved with the passengers;

(c) it so, whether India had registered its protest
with Holland in this regard; and

(d) if so, the reaction of Holloand in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (d) A Northwest Airlines
flight NW 0042, bound for Mumbai from Amsterdam was
turned back to Amsterdam on request made by the pilot/
US sky marshals on board the flight. The flight was
escorted back to Schiphol Airport, Amsterdam by Dutch
Air Force aircraft on August 23, 2006. 12 Indian
passengers on the flight were detained by the Dutch
authorities for investigation.

The Dutch Ambassador was summoned to the
Ministry of External Affairs and a strong protest was
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registered at the handling of the unfortunate incident,
especially the treatment meted out to the detainees.

The Dutch authorities expressed understanding for
the concems expressed by the Indian Government but
drew attention to the apparently suspicious behaviour of
the 12 Indian passengers, which appeared to require
urgent preventive action. They conveyed that as soon as
the investigations were completed within one-and-a-half
days, the passengers .were not only released from
detention, but the Dutch authorities facilitated their earlier
possible retum to India.

The Indian Mission in the Hague worked closely with
the Dutch authorities not only to obtain their early release
but also to ensure their safe flight back to Mumbai.

[English]
Uranium Processing Plant in A.P.

1127. DR. M. JAGANNATH: Will the PRIME
MINISTER be pleased to state:

(a) whether the Uranium Corporation of India Ltd.
proposes to set up a uranium processing plant at
Peddagadda in Nalgonda district in Andhra Pradesh;

(b) it so, the details thereof,

(c) whether the proposed would affect the villagers/
tarmers and the cash crops grown in the area;

(d) if so, the details thereof, and

(e) the measures taken or proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) Yes, Sir. Uranium Corporation of india Limited
(UCIL) proposes to set up uranium mines and a
processing plant at Naigonda district, Andhra Pradesh.
The mines are proposed to be located at Lambapur-
Peddagattu. The processing plant is proposed to be set
up at Seripally. A production of 1250 tonnes of ore per
day is expected form all the mines and the same will be
processed in the plant. This will be taken up only after
all the required statutory clearances are obtained.

(c) and (d) The plant and the tailings pond require
400 acres of land, of which only 40 acres is under
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cultivation. The total number of project affected families
would be 306 in the villages of Seripally, Mudigonda and
Venkatampet. The proposed processing plant would thus
have only marginal affect. There will be no significant
effect on villagers/farmers and cash crop grown around
the plant.

(e) UCIL has drawn a comprehensive Rehabilitation
and Resettlement Scheme to be implemented in
consultation with the Government of Andhra Pradesh. This
will be over and above the compensation payable for the
acquisition of the land.

NKC Recommendations

1128. SHRI IQBAL AHMED SARADGI: Will the
PRIME MINISTER be pleased to state:

(a) whether the National Knowledge Commission has
submitted a set of ten recommendations relating to setting
up of portals on water, energy, environment, knowledge
network, higher education, intellectual property rights,
traditional knowledge and health issues;

(b) if so, the details of the recommendations made
by the Commission; and

(c) the time by which the Government is likely to
consider their implementation?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir.

(b) and (¢) Do not arise.
Breast Cancer

1129. SHRI MOHAN RAWALE: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether many younger women are falling prey to
breast cancer due to the tast paced Iffestyle as reported
in The Times of India dated November 7, 2006;

(b) if so. the details thereof; and
(c) the remedial steps taken or proposed to be taken

to create awareness among the general public in this
regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) According to the
Indian Council of Medical Research, the data from
Population Based Cancer Registry, Delhi do not reveal
any significant increase in the age specific incidence rates
of breast cancer below 40 years of age.

(c) As per received scheme of National Cancer
Control Programme (NCCP), special emphasis is now
being laid on early detection of Cancer by creating
awareness. Grant-in-aid is provided to Non-Governmental
Organizations to create awareness among general
masses. The public awareness about cancer is also being
carried out through the telecast of the programme
“Kalyani” on Doordarshan. National Cancer Awareness
Day is observed on 7th November every year. This year
the national level health awareness activities about cancer
was carried out on 7th November across the country
including the 25 Regional Cancer Centres. Besides
newspaper advertisement and Radio/TV campaigns have
also been launched nationwide to spread awareness about
cancer.

Study on Atomic Energy

1130. SHRI TARIT BARAN TOPDAR: Will the PRIME
MINISTER be pleased to state:

(a) whether the Planning Commission has conducted
any study regarding cost effectiveness of atomic energy
to ensure security in the country; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No Sir.

(b) Does not arise.
[Translation]
Outstanding Amount Against MTNL Subscribets

1131. SHRI BRAJESH PATHAK: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the total outstanding amount of MTNL against
telephone subscribers in Delhi as on date and the number
of telephone subscribers against whom amount is
outstanding alongwith the category thereof; and
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(b) the steps taken by the Goverfnment to recover
the outstanding amounts from telephone subscribers?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Total outstanding amount
more than six months old as on 31.10.06 against Basic
(including CDMA) Telephone subscribers of MTNL Delhi
is Rs. 677.64 crores and less than six months (Current
Billing) outstanding is Rs. 58.73 crores. The category-
wise more than six months old outstanding amount is as
under:

State Rs. 0.58 crores
Central Rs. 6.99 crores
Defence Rs. 2.55 crores
MP Rs. 8.85 crores
Private Rs. 658.87 crores

For GSM subscribers, more than six months old
outstanding is Rs. 75.35 crores and less than six months
outstanding is Rs. 7.68 crores.

The total Amount Billed for since inception of MTNL
upto 31.10.06 is Rs. 73,452.92 crores out of which a
total of Rs. 819.40 crores (including current billing) is
outstanding as on 31.10.06. The outstanding amount forms
1.12% of the total billed amount.

Bills are issued in respect of post-paid customers
only and they are issued after customers have availed of
telecom facilities. Further a time of 21 days is granted to
customers for making the payments of the bills. Therefore,
at any point of time, there will be an outstanding due
against most of the customers. A total of approximately
58.78 lacs bills are pending payment as on 31.10.06,
most of which are current bills.

(b) Various efforts are made towards reduction in
outstanding dues namely:-

(i) Automated telephone reminders are made to the
subscribers who default in making the payments
of their telephone bills.

(i) Further, action of disconnection of the telephone
including disconnection of other working
connections of the subscribers, if any, are also
initiated.
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(i) Legal notices are, thereafter, served to the
subscribers.

(iv) In the event of above efforts not yielding resuits,
recovery suits are filed in the court of law
wherever possible.

(v) An attempt has also been made to recover old
outstanding dues, through recovery agents.

[English]
Issue of Medical Visa

1132. SHRIMAT!I PRATIBHA SINGH: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) the total number of medical visa requests from
foreign nationals received by the Union Govemment during
the last one year till date; and

(b) the number out of them granted, country-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b)
Requisite information is being collected from Indian
Missions/Posts abroad and will be tabled before the House
as early as possible.

[Translation]
Development of North-Eastern Region

1133. SHRI MOHAN SINGH: Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state:

(a) the percentage of poverty in the North-Eastem
States as compared to the national average;

(b) the details of projects undertaken by the
Govermnment for the development of North-Eastem Region
during the last three years and the current year;

(c) the economic and physical targets set for
implementation of these projects and the progress made
so far,

(d) whether the Union Government proposes to
declare a special package for the economic development
of North-Eastemn States;
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(e) if so, the detalls thereof and if not, the reasons
therefor;, and

(f) the measures taken or contemplated for upliftment
of the people of North-Eastern states?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
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OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) As per the information from
the Planning Commission, the percentage of the
population below poverty line in the North-Eastern States
as compared to the national average in 1999-2000 was
as under:

Arunachal Assam Manipur Meghalaya Mizoram Nagaland Sikkim Tripura All
Pradesh India
33.47 36.09 28.54 33.87 19.47 32.67 36.55 34.44 26.10

(b) and (c) The Ministry for the Development of the
North-East Region sanctions infrastructure development
projects under the schemes of Non-lapsable Central Pool
of Resources (NLCPR) and North Eastem Council (NEC).
The details of the projects during the last three years
under these two schemes are available on the Ministry's
websites: www.mdoner.gov.in and www.mdoner.gov.in/
index3.asp?ssid=148 respectively.

(d) and (e) A number of Socio-Economic Packages
have been announced from time to time for the North
Eastern States. The details are as under:

SI.No. Month and States Covered
Year of Announcement

1. October, 1996 All NE States

2. May, 1997 Assam, Meghalaya,
Manipur, Mizoram
Nagaland and Tripura

3. April, 1998 All NE States

4, January, 2000 All NE States

5. April, 2003 Sikkim

6. October, 2003 Nagaland

7. November, 2004 Assam and Manipur

8. October, 2005 Tripura

9. January, 2006 Assam

(f) In order to accelerate the economic development
of the North Eastern States, afl the Central Ministries/
Departments, except those which are specifically

exempted, are required to earmark 10 per cent of their
Gross Budgetary Support (GBS) for the NE States since
1998-99. The unspent amount out of this provisioning
accrues to the NLCPR, which is administered by the
Ministry for DONER for supporting infrastructure
development projects in the Region.

Performance of Mobile Services

1134. SHRI AJIT JOGI: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the number of districts in Chhattisgarh where
mobile services are not improving due to lack of proper
infrastructure; and

(b) the steps takern/being taken by the Government
to improve the situation in such districts, location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Mobile services
throughout the country including Chhattisgarh are growing
at a very fast rate.

Bharat Sanchar Nigam Limited (BSNL) is providing
Cellular Mobile Service in all the 16 Districts Head
Quarters and 90 out of 97 Tehsil Head Quarters of
Chhattisgarh. Besides BSNL, four private telecom Service
Providers are also providing mobile services in most of
the Districtstowns of Chhattisgarh.

In order to meet the growing demand all the telecom
Service Providers are continuously aug{nenting their mobile
network infrastructure and optimizing the same for
improving the performance and Quality of Service.
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[English]
Pre-Natal Diagnostic Techniques

1135. DR. K.S. MANOJ: Wifl the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether the Government has estimated the cost
of implementing the Pre-Natal Diagnostic Techniques
(Prohibition of Sex Selection) Act in the country;

(b) it so, the details thereof;

(c) whether budgetary allocation has been made for
the implementation of the PNDT Act in the current
financial year; and

(d) if so, the extent of budgetary support provided in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (d) In order to check female
foeticide, the Pre-Natal Diagnostic Techniques (Prohibition
of Sex Selection) Act, 1994 was enacted and brought
into operation from 1st January, 1986. The Govemment
has been issuing directions from time to time to the States
and Union Territories to strictly implement PC & PNDT
Act and the Supreme Court directions in this regard.

In order to implement the PC & PNDT Act, both
Central and State Government undertake awareness
generation activities. Apart from these activities, the
National Inspection and Monitoring Committee (NIMC) of
the Government of india as well as Appropriate Authorities
at the State and District level monitor the implementation
of the Act at the field level.

No exercise has been undertaken to assess the costs
of implementation of the Act in the country. The States
however, have been authorized to include the expenditure
under Reproductive and Child Health-Il Project
Implementation Plan. Besides, at the central level under
IEC budget, an amount of Rs. 4.00 crores has been
allocated for creating awareness during 2006-07. This
budgetary support has been provided to D.A.V.P. for
telecasting of PNDT Video Spots on Doordarshan and
Satelite Channels as per the media plan. Indian
Radiological and Imaging Association (IRIA) has been
provided funds for organization of sensitization workshopse
for their members, as per the proposais received from
them. Apart from the above, from the general IEC budget
of the Ministry, the dissemination of PNDT issues is given
its due importance.
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Imbalance Between Growth and Distribution

1136. SHRIMAT! SUSHEELA BANGARU LAXMAN:
Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether poverty has declined by a mere 0.74
per cent during the last decade Inspite of spectacular
economic growth during this period, as per the report of
the National Sample Survey Organisation (NSSO);

(b) if so, the details thereof alongwith reasons for
this imbalance between growth and distribution; and

(c) the measures being contemplated by the Union
Government to bridge the gap?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) The poverty estimates are
prepared based on the results of the large sample surveys
conducted by National Sample Survey Organisation
(NSSO) on household consumer expenditure on
quinquennial basis. The last such survey was conducted
during 2004-05, as a part of 61st round NSS survey.
The report on consumption expenditure is yet to be
released. However, based on some preliminary results
available for use in the approach paper to the 11th Five
Year Plan, the poverty ratio at the national level in 2004-
05 has been estimated as about 22 per cent using Mixed
Recall Period (MRP, in which the consumer expenditure
data of five non-food items, namely, clothing, foot wear,
durable goods, education and institutional medical
expenses are collected from 365-day recall period and
the consumption data for the remaining items are collected
from 30-day recall period). The reduction in poverty during
the period 1993-94 to 2004-05 is 0.74 percent per year.

(b) During 2004-05 the percentage of population
below the poverty line was almost 28 percent where as
it was 36 percent in 1993-94. This implies a decrease in
the poverty ratio by 0.74 percent per year during the
period. The average annual growth rate of gross domestic
product (GDP) in real terms of the period 1993-94 to
2004-05 is estimated as 6.3 percent. The relationship
between the increase in the growth rate of economy and
reduction of poverty are determined by a complex set of
factors, Unequal agricultural development, frictions and
rigidity in the Indian economy are some of the reasons
for the imbalance between the growth and distribution.
On account of unequal agricultural development, slow
growth 'in some States and sectors where employment
opportunities could have been created, the benefits of
growth have trickled down differently amount different
sections and classes of people.



151 ”Wn'rran Answess

(c) The broad strategy for economic development
during the Eleventh Plan Period (2007-2012) has been
set out to bridge the gap in the Draft Approach Paper to
the Eleventh Plan which has been prepared tor
consideration by the National Development Council.

Cost of Iimplementing RTI Act, 2005

1137. ADV. SURESH KURUP:
DR. VALLABHBHAI KATHIRIA:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has estimated the'
financial cost of implementing the Right to Information
Act, 2005;

(b) it so, the details of the estimated cost, State-
wise,;

(c) whether budgetary allocation has been made for
the implementation of the RTI Act during the current
financial year, and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) to (d) All public authorities have to meet
expenditure on implementation of the RTI Act within their
resources. However, a sum of Rs. 6.00 (six) Crore has
been allocated for the Central Information Commission
for the year 2006-07. Details of the allocations made by
the State Govermments are not centrally maintained.

[Translation]
Indo-Sino Ties

1138. SHRI TEK LAL MAHTO: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether the year 2006 is being celebrated as
India-China friendship year;

(b) it so, the total increase in investments, trade and
movement of people between these two countries in this
friendship year vis-a-vis last year;

(c) whether several agreements have been signed
during the Chinese President’s visit to India;
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(d) it so, the details thereof alongwith the extent to
which they are likely to benefit India; and

(e) the steps taken/proposed to be taken to
strengthen the relations with China?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) Yes.

(b) During the financial year 2005-06, bilateral trade
was US$ 17.62 billion, representating a 38.85 percent
increase over the previous financial year 2004-2005 when
the figure was US$ 12.71 billion. There are also positive
trends in the two-way flow of investments and people-to-
people exchanges.

(c) Yes.

(d) A Joint Declaration was issued on November 21,
2006 during the visit of President Hu Jintao of China to
India. The two sides also signed thirteen bilateral
documents covering: establishment of Consulates-General
at Guangzhou and Kolkata; cooperation between the two
Foreign Offices; provision of land in Shanghai for the
Consulate General of India; promotion and protection of
investments; cooperation in inspection of iron ore exports;
phytosanitary requirements for exporting rice from India
to China; cooperation in agricultural research; educational
exchanges; conservation of cultural heritage; commodity
futures regulatory cooperation; forestry cooperation;
prevention of theft, clandestine excavation and illicit import
and export of cultural property; and cooperation between
the Indian Institute of Public Administration and the Central
Party School of the Communist Party of China.

These wide-ranging agreements will contribute to the
development and diversification of India-China relations.

(e) The Joint Declarauon issued on November 21,
2006 during the visit of President Hu Jintao to India spells
out a ten-pronged strategy to upgrade India-China relations
to a qualitatively new level, and to further substantiate
and reinforce their Strategic and Cooperative Partnership.
The elements of this strategy include: ensuring
comprehensive development of bilateral relations;
consolidating commercial and economic exchanges;
expanding all-round mutually beneficial cooperation;
instiling mutual trust and confidence through defence
cooperation; seeking early settlement of outstanding
issues; promoting trans-border connectivity and
cooperation; boosting cooperation in Science and
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Technology; revitalising cultural ties and nurturing people-
to-people exchanges; and expanding cooperation on
regional and intemational stage.

(English]
Revamping AIIMS

1139. SHRI PARSURAM MAJHI: Will the Minister of
HEALTH AND FAMILY WELFARE be pieased to state:

(a) whether the Government has a proposal to
revamp the working of the All India Institute of Medical
Sciences (AlIMS);

(b) if so, whether any steps have been taken in that
regard;

(c) it so, the details thereof;
(d) it not, the reasons therefor, and

(e) the steps taken to streamline the admission of
the poor patients in AlIMS?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (d) For improving the
functioning of AlIMS an Expert Committee with Dr. M.S.
Valiathan, Shri P.K. Hota, the then Secretary (H&FW),
Dr. M.K. Bhan, Secretary, Department of Bio-Technology
and Dr. R.K. Srivastava, Director General of Health
Services was constituted. The Committee has submitted
its report which is under examination.

(e) The information is being collected and the same
will be laid on the Table of the House.

Comprehensive Legisiation for Call Centres/BPOs

1140. SHRI K. SUBBARAYAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government has made any
assessment of the number of Call Centres/BPOs operating
in the country and the number of workers employed
therein;

(b) it so, the details thereof;
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(c) if not, the reasons therefor;

(d) whether the Government proposes to bring a
comprehensive central legisiation to regulate the
operations of the Call Centres/BPOs;

(e) if so, the details thereof, and

(f) the steps taken/being taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) As per Software
Technology Parks of India (STPI) there are about 1250
ITES-BPO units registered as EoUs. As per NASSCOM
(National Association of Software and Service Companies)
there are about 450 call centres/BPOs in the country. As
per the estimates of NASSCOM currently, there are about
415,000 are direct employment.

(c) Does not arise.

(d) to (f) ITES-BPO sector is delicensed and the
operations are governed by a mutual agreement between
the parties. Data and information security is an
international issue and is not unique to anyone country.
The Government has initiated the following steps:

(i) to amend the Information Technology Act, 2000
to strengthen the regulatory framework pertaining
to data protection and privacy of information.

(i) to create comprehensive security assurance
framework for IT/ITES and BPO operations in
the country.

(i) NASSCOM had already set up National Registry
of employees in IT services industry in the
country.

Voting Rights to NRis

1141, SHRI CHENGARA SURENDRAN:
SHRIMATI C.S. SUJATHA:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) the present status of conferring the right of
franchise to the Non-resident indians;
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(b) whether the report submitted in this regard has
since been examined; and

(c) if so, the outcome thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (c) With a view to enabling
citizens of India who are absenting from their place of
ordinary residence owing to their employment, education
or otherwise outside India, to get their names enrolled in
the electoral rolls and cast their votes when they are in
their constituency at the time of polls, the Government
introduced the Representation of the People (Amendment)
Bill, 2006 in Rajya Sabha on 27-02-2006. The said Bill
was referred to the Department-Related Parliamentary
Standing Committee on Personnel, Public Grievances, Law
and Justice for examination. The Committee presented
its Fieport to Rajya Sabha/laid in Lok Sabha on the 4th
August, 2006. The Report is being examined in the
Legislative Department, Ministry of Law and Justice.

Outstanding Amount Against UN

1142. SHRI REWATI RAMAN SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the amount outstanding against the United Nations
to India in connection with the deployment of forces for
its role in peace keeping operations and other heads, if
any, at present;

(b) the reasons for delay in payment; and
(c) the steps taken by the Govemment in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) An amount of US $ 147.516
million is outstanding against the United Nations, as on
October 31, 2006, in connection with India's current
deployment in UN peacekeeping operations.

(b) and (c) The delay in making payments to India
and other troop contributing countries is mainly due to
some member states withholding or: delaying their
mandatory financial contributions to the United Nations.
The Government continues to actively follow up this matter
with the UN authorities as well as other member states.
The Government has also raised this issue in the UN
General Assembly and its Advisory Committee on
Administrative and Budgetary Questions.
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[Transiavon]
Employment on Compassionats Ground

1143. CH. MUNAWAR HASSAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the details of the number of pending cases in
various circles regarding providing employment on
compassionate ground under various categories as on
October 31, 20086;

(b) the details of the pending cases under various
circles of MTNL/BSNL/Postal Services, year-wise;

(c) the steps taken/being taken by the Government
to settle the pending cases; and

(d) the time by which all the pending cases are likely
to be settied?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The Circle-wise details of
pending cases in various Circles regarding employment
on compassionate ground under various categories in
MTNL, BSNL and Postal Services as on 31-10-2006 are
given in the enclosed statement |, Il and Iil respectively.

(b) The year-wise details of pending cases under
various Circles of MTNL, BSNL and Postal Services are
given in the enclosed statement |V, V and VI respectively.

(c) and (d) MTNL: The Mahanagar Telephone Nigam
Limited (MTNL) Management has decided to impose a
complete ban on compassionate ground appointment in
the Board meeting held on 16-02-2004.

BSNL: The criterion for appointments on
compassionate ground prescribed by Department of
Personnel and Training, Ministry of Personnel, Public
Grievances and Pensions is being followed in Bharat
Sanchar Nigam Limited (BSNL). Compassionate grounds
appointments can be made up to maximum of 5% of
vacancies arising with a year under direct recruitment
quota in Non-Executive category posts. Disposal of
pending cases is progressively done keeping in view the
availability of vacant posts in compassionate ground
appointment quota. Hence it is a continuous process.
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Postal Wing: Every Postal circle has a Circle
Relaxation Committee which meets to examine cases
objectively as per guidelines issued by the Nodal Ministry
prior to the commencement of the annual direct
recruitment plan. All the cases are examined by the Circle
Relaxation Committee and only indigent cases
recommended for appointment on compassionate grounds.
Extremely penurious cases are considered for a period
of three years. Hence this is a continuous process.

Staterment /

Circle-wise status of Compassionate Ground
Appointment in MTNL as on 31.10.2006

SI.No. Name of Circle No. of cases

1. Delhi 676

2. Mumbai 604
Total: 1280

Note: MTNL, being a PSU is having only two categories of staff
i.e. Executive and Non-Executive. Compassionate appointments
are offered only In the Non-Executive category.

Staternent

Circle-wise status of pending cases of giving service
on Compassionate Grounds in BSNL as on 31.10.2006

Circle Approved candidates for giving
service on compassionate
grounds in Non-Executive

Category

1 2

Andaman and Nicobar Islands 0
Andhra Pradesh 7
Assam 29
Bihar 90
Chhattisgarh 21
Guijarat 0
Haryana 15
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1 2

Himachal Pradesh 0
Jammu and Kashmir 0
Kamnataka 153
Kerala 185
Madhya Pradesh 60
Maharashtra 45
North East-| (1]
North East-ll 17
Punjab 72
Orissa 30
Rajasthan 39
Tamil Nadu 118
Uttar Pradesh (West) 63
Uttar Pradesh (East) 224
Jharkhand 0
Uttaranchal 18
Chennai Telephones 59
West Bengal 9
Caicutta T.D. 0
N.T.R. 1
Total 1255

Note: (I) BSNL, being a PSU, is having only two categories of
staff l.e. Executive & Non-Executive. Compassionate
appointments are offered only in the Non-Executive
category.

(li) Figures indicated above are in respect of approved
cases and does not include cases pending for
consideration by High Power Committees.
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Statermnent U]

Pending cases category-wise in vanous Postal Circles

SI.No. Name of circle Details of pending cases, category-wise Total
as on 31-10-2006
PA/SA Postman Group ‘D'
1. Assam 5 6 3 14
2. Andhra Pradesh 66 49 39 154
3. Bihar 133 69 48 250
4 Chhattisgarh 15 6 3 24
5. Delhi 38 23 —_— 61
6. Gujarat 19 37 28 84
7. Haryana 26 12 12 50
8. Himachal Pradesh 9 4 9 23
9. Jammu and Kashmir 1 2 10 13
10. Jharkhand 17 6 9 32
11. Karnataka 46 63 50 159
12. Kerala 1" 16 11 38
13. Madhya Pradesh 2 1 2 5
14, Maharashtra 215 119 235 569
15. North Ea.st 2 1 4 7
16. Orissa 20 18 30 68
17. Punjab 24 14 25 63
18. Rajasthan 31 3 16 50
19. Tamil Nadu 216 158 248 622
20. Uttar Pradesh 148 57 53 258
21. Uttaranchal 26 12 5 ) 43
22. West Bengal 88 37 81 206
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Staternent IV
The Year-wise detalls of pending cases in MTNL for sppointment under compassionate ground

Year Total No. of cases pending
Delhi h Mumbali
1995 2 1
1998 1 4
1999 3 3
2000 8 7
2001 49 33
2002 127 83
2003 84 158
2004 173 107
2005 148 138
2006 (31-10-06) 81 70
Total 676 604
Statement V

Year-wise detalls of pending approved cases for giving compassionatle apposintment in BSNL

Circle 2001 2002 2003 2004 2005 2006 Total as on
31-10-06
1 2 3 4 5 6 7 8
Andaman and Nicobar Islands —_ - - - -— —_ 0
Andhra Pradesh — — - — 7 —_ 7
Assam — —_ 29 — - —_ 29
Bihar — - 38 52 —_— 90
Chhattisgarh —_ - - — 21 - 21
Gujarat - _ _ - - —_ 0
Haryana - —_ -_ - - 15 15
Himachal Pradesh - - - - - -_ 0

Jammu and Kashmir — — —_ _ — —_ 0
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1 2 3 4 5 6 7 8
Karnataka -_ —_ -_ - —_ 153 153
Kerala — — 2 80 59 64 185
Madhya Pradesh - —_ 60 —_ - -— 60
Maharashtra - - - —_ 29 16 45
North East-| - - - - - -_ 0
North East-ll - -— —_ — 2 15 17
Punjab - _— 2 20 22 28 72
Orissa - 6 8 15 1 — 30
Rajasthan - - —_— - - 39 39
Tamil Nadu - — - - 69 49 118
Uttar Pradesh (West) —_ - 34 21 7 1 63
Uttar Pradesh (East) - 15 124 34 22 29 224
Jharkhand —_ - - —_ - — 0
Uttaranchal —_— -— ; -— 5 13 18
Chennai Telephones -_ —_ —_ —_ 8 51 59
West Bengal - - - - - 9 9
Calcutta T.D. - —_ - - - - 0
N.T.R. - —_ - - 1 — 1
Total —_ 21 297 150 305 482 1255
Statement VI

The ysar-wise details of pending cases in various Postal Circles

Si.No. Circle Year Details of total pending cases Total
category-wise as on 31-10-2006
PA/SA Postman Group ‘D’
1 2 3 4 5 6 7
1. Assam 2002 - - - -
2003 - — - -
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1 2 3 4 5 6 7
2005 — - - —_
2006 5 6 3 14
2. Andhra Pradesh 2002 - —_ — —
2003 - - - -
2004 —_ — — —
2005 32 25 20 77
2006 34 24 19 77
3. Bihar 2002 32 12 16 60
2003 30 14 6 50
2004 29 20 13 62
2005 27 13 5 45
2006 15 10 8 33
4, Chhattisgarh 2002 - —_ —_ —_
2003 — —_ — —
2004 4 2 —_ 6
2005 7 2 3 12
2006 4 2 —_— 6
5. Delhi 2002 - —_ — —
2003 —_ —_ —_— —_
2004 —_ — —_ —
2005 21 13 - 34
2006 17 10 - 27
6. Gujarat 2002 - 2 —_ 2
2003 1 2 2 5
2004 1 3 2 6
2005 4 15 10 29
2006 13 15 14 42
7. Haryana 2002 - —_ — —_
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1 2 3 4 5 6 7
2004 - —_ - —_—
2005 14 5 7 26
2006 12 7 5 24
8. Himachal Pradesh 2002 - —_ — —_
2003 1 — 2 3
2004 2 — —_ 2
2005 1 3 5 9
2006 5 1 2 8
9. Jammu and Kashmir 2002 — - 3 1
2003 - 2 4 6
2004 - - 2 2
2005 - - 1 1
2006 1 —_ 2 3
10.  Jharkhand 2002 - —_ - —_
2003 —_ —_ — —
2004 - _ - _
2005 7 5 7 19
2006 10 1 2 13
11.  Karnataka 2002 - —_ — —
2003 - — — —
2004 - —_ — -
2005 18 42 36 96
2006 28 21 14 63
12. Kerala 2002 —_ —_ -_— —
2003 - —_ — —
2004 2 3 1 6
2005 1 1 1 3
2006 8 12 9 29
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1 2 3 4 5 6 7
13. Madhya Pradesh 2002 — —_ — —
2003 - —_ — —
2004 — —_ — -
2005 -— — — -
2006 2 1 2 5
14. Maharashtra 2002 46 33 38 117
2003 48 23 7 140
2004 109 58 122 389
2005
2006 14 06 04 19
15. North East 2002 . - —_ —_ -_
2003 —_ -_— 1 1
2004 — — —_ —
2005 —_ —_— — —
2008 2 1 3 6
16. Orissa 2002 - —_— —_ —
2003 - - —_ —_
2004 1 —_ —_ 1
2005 1 4 20 25
2008 18 14 10 42
17. Punjab 2002 1 1 — 2
2003 3 2 1 6
2004 2 —_— 5 7
2005 2 4 10 16
2006 16 7 9 32
18. Rajasthan 2002 - - - -
2003 —_ —_— -— —_
2004 5 -_ 4 9
2005 9 7 4 16
2006 17 —_— 8 25
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1 2 3 4 5 6 7

19. Tamil Nadu UPTO 216 158 248 622
2000

20. Uttar Pradesh 2002 6 3 4 13
2003 7 4 6 17
2004 9 6 8 23
2005 79 21 10 110
2008 47 23 25 95

21. Uttaranchal 2002 —_ - - -
2003 4 3 — 7
2004 4 4 1 9
2005 8 2 2 12
2006 10 3 2 15

22. West Bengal 2002 5 5 6 16
2003 8 1 9 18
2004 11 3 18 32
2005 32 17 19 68
2006 32 1 29 72

[English] the 55th (1998-2000) and 61st (2004-05) round surveys

Population of OBCe/SCe/STs

1144, SHRI KASHIRAM RANA: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the population of OBCs/SCs/STs separately as
per the latest National Sample Survey Organisation
(NSSO) study; and

(b) the percentage increase of each community over
the last survey report?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI G.K. VASAN): (a) and (b) As per the results of

of NSSO, the estimated percentage of STs/SCs/OBCs
population to the total estimated population along with
%age increase of each community over the previous
survey results, are given below:

Year ST(%) SC(%) 0BC(%)
1998-2000 8.9 19.6 35.8
2004-05 84 19.7 411
% increase -0.5 0.1 53

High Incidence of AIDS

1145. SHRI ASADUDDIN OWAISI: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:
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(a) whether National AIDS Control Organization and
National Council of Applied Economic Research (NCAER)
have stated that Andhra Pradesh, Kamataka, Maharashtra,
Tamil Nadu, Manipur and Nagaland are high HIV/AIDS
prevalence States in the country;

(b) if so, the details thereof and reasons therefor;

(c) whether the children of affected families are denied
the right of education;

(d) whether elders are also being jobs as a result
thereof; and

(e) it so, the steps taken or being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The National AIDS
Control Organisation with support from National Institute
of Health and Family Welfare and National Institute of
Medical Statistics (ICMR), conducts Sentinel Surveillance
every year among high-risk populations, ST| patients and
Antenantal mothers. Based on the results of HIV
prevalence in different population groups, six States have
been declared as high prevalence States where HIV
prevalence among ante natal mothers has been observed
to be more than 1%. These States are Tamil Nadu,
Andhra Pradesh, Karnataka, Maharashtra, Manipur and
Nagaland.

(c) to (e) National AIDS Control Programme has
adopted a Rights based approach and thus no children
of affected families will be denied the right of education
or employment.

Setting up of Overseas Investment Centres

1146. SHRI E.G. SUGAVANAM:
SHRI K.C. PALLANI SHAMY:

Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) whether the Government has any proposals to
set up Overseas Investment Centres abroad to attract
investments from overseas Indians;

(b) it so, the details thereof and the locations identified
for setting up of the same,
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(c) the names of countries where Overseas Centres
have been set up;

(d) the functions of such Centres and the countries
wherein these are likely to be set up in future; and

(e) the time by which both these Centres are likely
to be set up?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (e) No, Sir. However, it
has been decided to set up an Overseas Indian Centre
shortly at Dubai to provide medical, legal and financial
counselling etc. to the overseas Indian workers in Guif
countries.

External Assistance for NRHM

1147. SHR! K.C. PALLANI SHAMY: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Union Government has received/ikely
to receive extemal assistance for the National Rural Health
Mission;

(b) it so, the details thereof including its present
status; and

(c) the steps taken by the Union Govemment for its
success?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The National Rural
Health Mission (NRHM) integrates a number of ongoing
health sector programmes including the following, which
receive extemmal funding assistance:

(i) Reproductive and Child Health Programme
(RCH-ll) — Rs. 3748 crores equivalent of
external assistance.

(i) Revised National Tuberculosis Control
Programme (RNTCP) — Rs. 1297.80 crores
equivalent of external assistance.

(i) National Vector Borne Disease Control
Programme (NVBDCP) — Rs. 317 crores
equivalent of external assistance.

(iv) Integrated Disease Surveillance Programme
(IDSP) — Rs. 306.27 crores equivalent of
external assistance.
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The indicated levels of external assistance is
accessed by the Government of India in phases over the
programme duration against actual expenditure.

(c) The Union Government facilitated preparation and
detailing of various strategies of NRHM through a process
ot stakeholder consultations. Guidelines for various
strategies were disseminated to States where institutional
framework of the Mission was set up to operationalise
the strategies. The State and District Health Missions
were operationalised, and Integrated State Health Societies
were formed on basis of guidelines issued to the States.
A detailed Framework of Implementation of NRHM was
also prepared by the Union Government and shared with
States for implementation. This framework gives details
of strategies, times lines, norms and expected outcomes
and assists the States to operationalise the Mission.

To ensure timely completion of the NRHM activities,
Ministry convenes regular review meetings of state
representatives to clarity operational issues relating to
NRHM.

Funds for Panchayatl Raj System

1148. SHRI G. KARUNAKARA REDDY: Will the
Minister of PANCHAYATI RAJ be pleased to state:

(a) the details of funds allocated/released and utilized
under the Panchayati Raj system by the State/Union
Territories, State-wise during the last three years;

(b) whether the State Government of Karnataka has
demanded more fund;
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(c) if 8o, the details thereof, and
(d) the reaction of the Union Government thereto?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIYAR): (a) The Ministry of Panchayati
Raj was formed in May, 2004. In 2004-05, the Ministry
had only one scheme of Panchayat Development and
Training under which funds were released to the State
Governments. During 2005-08 also funds were released
to the States for training and capacity building of elected
representatives and functionaries of Panchayati Raj
Institutions. The details of funds released to the State
Governments are given in the enclosed statement. The
process of utilization of the funds is continuing and
utilization certificates/physical progress reports from the
State Governments are yet to be fully received.

(b) and (c) The Government of Karnataka had
requested for release of funds for satellite-based training
of elected representatives and functionaries of Panchayati
Raj Institutions during the year 2005-06.

(d) The Ministry of Panchayati Raj had sanctioned
Rs. 3,63,95,250/- as Central grant of the Abdul Nazir
Sab State Institute of Rural Development (ANSSIRD),
Mysore, Kamataka and released Rs. 1,81,97,625/- towards
first instaliment of the Central share for imparting satellite
based training to elected representatives of Panchayats
in Kamataka, in October, 2005. The balance amount
would be released during the current year on receipt of
Physical Progress Report and the Utilization Certificate.

Staternent

Detadls of State-wise profects approvedfunds released

(2004-05)

Andhra Pradesh

APARD, Hyderabad — PRI Trg. Dt.28/2, 23/3, 31/3, 2005

Maharashtra

Maharashtra — Trg. to elected representatives of PRIs

West Bengal

Trg. to elected members of PRIs

Rs. 3,20,00,000/- Rs. 3,20,00,000/-
Rs. 92,00,000/- Rs. 92,00,000/-
Rs. 2,05,96,000/- Rs. 2,05,96,000/-
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Nagaland
Training of elected Panchayat Representatives Rs. 2,96,000/- Rs. 2,96,000/-

Grand Total Rs. 6,20,92,000/- Rs. 6,20,92,000/-
Detalls of State-wise projects approvedfunds released
(2005-06)
Haryana Institute of Rural Development (HIRD), Nilokheri—PRI Trg. Rs. 1,28,12,000/-

Statement Community Dev. Trg. Centre, Nilokheri, Haryana—Trg. Rs. 7,50,000/- Rs. 1,35,62,000/-
of women representatives of PRIls

Andhra Pradesh

APARD, Hyderabad — PRI Trg. Rs. 2,22,49,000/- Rs. 3,04,64,875/-
APARD, Hyderabad — Accounts Trg. Rs. 82,15,875/-
Maharashtra
YASHADA (Maharashtra) — Trg. to elected representatives Rs. 2,13,59,500/- Rs. 3,51,00,884/-
of PRIs
Maharashtra — Trg. to elected representatives of PRIls Rs. 1,37,41,384/-
West Bengal
West Bengal — Satellite based Training Rs. 2,21,25,000/- Rs. 2,21,25,000/-
Karnataka
Karnataka — Satellite based Training Rs. 1,81,97,625/- Rs. 1,81,97,625/-
Kerala
Training, through KILA, to different categories of members Rs. 44,00,000/- Rs. 44,00,000/-
associated with PRIs
Punjab
SIRD, Nabha, Punjab — Trg. to elected representatives of PRIis Rs. 86,19,500/- Rs. 86,19,500/-
Assam
Assam — Capacity building of elected representatives and Rs. 77,60,363/- Rs. 94,60,363/-
functionaries of PRIs
SIRD, Guwahati — Jan Kerosene Pariyojna — Central Grant Rs. 17,00,000/-
Chhattisgarh
Chhattisgarh Institute of Rural Dev. — Trg. to elected Rs. 1,47,59,000/- Rs. 1,94,50,875/-
representatives of PRis
Chhattisgarh Institute of Rural Dev. — Trg. and awareness Rs. 46,91,875/-

programme on Panchayat Extension in Scheduled Areas
in Chhattisgarh
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Uttaranchal
UIRD, Uttaranchal — Trg. to elected representatives of Rs. 1,87,74,116/- Rs. 1,67,74,116/-
PRIs
Gujarat
Gujarat — Capacity building for e-governance of the Rs. 2,10,00,000/- Rs. 2,10,00,000/-
PRIs
Goa — Infotech Corp. of Goa Ltd. Goa Infogram Scheme Rs. 1,00,00,000/- Rs. 1,00,00,000/-
Arunachal Pradesh
Arunachal Pradesh — Construction of Panchayat Extn. Trg. Centres Rs. 2,00,00,000/- Rs. 2,00,00,000/-
Sikkim
Sikkim — Establishment of Gram Suchna Kendra Rs. 2,00,00,000/- Rs. 2,00,00,000/-
Orissa
" SIRD, Orissa — Computerisation of GPs Rs. 1,00,00,000/- Rs. 1,00,00,000/-

Grand Total

Rs. 25,91,55,238/- Rs. 25,91,55,238/-

Improvement in Health Infrastructure

1149. SHRI S:K. KHARVENTHAN: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has any proposal to
improve the health infrastructure in the country;

(b) it so, the details thereof and the amount
earmarked for the same; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. Under
National Rural Health Mission (NRHM-2005-2012), Indian
Public Standards (IPHS) have been formulated for
Community Health Centres (CHCs), Primary Health
Centres (PHCs) and Sub-centres are being formulated
for District Hospitals and Sub-districts/Sub-Divisional
Hospitals. IPHS proposes the upgréidation of these
institutions on all fronts including infrastructure. Already,
an amount of Rs. 393.80 Crores and Rs. 326.40 Crores

have been released in 2005-06 and 2006-07 for
upgradation of CHCs to IPHS. The States have been
requested to carry out facility survey to all CHCs so as
to estimate the exact financial requirements for
upgradation of theirs to IPHS. In addition, Annual
Maintenance Grant for improvement and maintenance of
physical infrastructure of PHCs @ Rs. 50,000 per PHC
has been improved.

(c) Question does not arise.
Alternative Route for Kallash-Mansarovar Pligrimage

1150. SHRI TUKARAM GANGADHAR GADAKH: Will
the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India had proposed to China on several
occasions regarding opening of an altemative route for
Kailash-Mansarovar pilgrimage;

(b) if so, the response of China thereto;

(c) the efforts made by the Union Government to
make this route operational; and
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(d) the current status of the said proposal?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) Yes.

(b) and (c) Government has proposed to the Chinese
side the opening of an alternative route to Kailash-
Mansarovar through Demchok in Jammu and Kashmir or
Shipki La in Himachal Pradesh. The Chinese side has
cited difficulty in opening these routes on the ground that
it would involve travel over longer distances on their side
through difficult terrain, with poor road conditions and
lack of proper infrastructure for accommodation and
communications.

(d) During the recent visit of President Hu Jintao of
China to India from November 20 to 23, 2006, the two
sides agreed to explore the possibility of opening an
additional route for the Yatra.

Indo-Russia Agreesment on Space Exploration

1151. SHRI KISHANBHAI V. PATEL: Will the PRIME
MINISTER be pleased to state:

(a) whether India and Russia proposes to conduct
joint space exploration and transfer of space technology
under space cooperation agreement;

(b) it so, the details and the salient features of such
agreement;

(c) the progress made so far with respect to the
said agreement; and

(d) the extent to which India will be benefited thereby?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
and (b) Under Agreement signed on December 3, 2004
between the Government of the Republic of India and
the Government of the Russian Federation on Cooperation
in the field of Exploration and Use of Outer Space for
Peaceful Purposes, there is provision for joint space
exploration and joint development of technologies in
selected areas to be separately agreed upon. This
Agreement provides a legal and organisational framework
for carrying out different activities of mutual interest.

(c) Several cooperative activities including joint
development, operation and utilization of the Russian
global navigation satellite system GLONASS, joint
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‘development of a scientific satellite calied Youthsat, indian

contribution to a Russian scientific sateliite called Coronas-
Photon are under various stages of development.

(d) Cooperative activities with Russia under this
Agreement will provide India with opportunities to expand
the scope of its programmes, to optimise the use of
resources and make quicker progress in different areas.

Avalling Treatment in Municipal Hospital by CGHS
Beneficiaries

1152. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of HEALTH AND FAMILY WELFARE be please
to state:

(a) whether the Central Government Health Scheme
beneficiaries can undertake medical treatment from
Municipal Hospitals;

(b) if so, whether the beneficiaries can get the
medicines prescribed by the Municipal Hospitals from the
CGHS dispensaries; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes, Sir.

(c) In view of (a) and (b) above, the question does
not arise.

Alleged Diversion of Earthquake Relief Funds

1163. SHRI DALPAT SINGH PARSTE: Will the
Minster of EXTERNAL AFFAIRS be pleased to state:

(a) whether the funds for Earthquake Relief were
allegedly diverted to fund terror by Pakistan;

(b) whether the Union Govemment had pledged $
25 million for Pakistan's earthquake reconstruction;

(c) if so, the details thereof;

(d) whether during the Home Secretary talks between
India and Pakistan, earlier this year, India asked for the
Jamaat-ud-Dawa boss, Hafiz Mohammad Sayeed, to be
handed over to India;
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(e) if so, whether India had demanded that some
other terrorists who have their base in Pakistan be
surrendered to India;

(f) if so, the details in this regard;, and
(g) the reaction of Pakistan thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) There were reports in the
media following the 8 October 2005 earthquake that
donations and external relief assistance channelled through
domestic religious organisations in Pakistan had benefited
jihadi organisations operating there.

(b) and (c) At the intemmational donors’ conference
organised by the UN Coordinator for Emergency Relief in
Geneva ir October 2005, the Government of India
extended an amount of US$ 25 million for earthquake
relief assistance to the Government of Pakistan. At the
donors’ conference in Islamabad in November 2005, India
reaffirmed its commitment and requested the Government
of Pakistan to source reconstruction material from India
utilising these funds. An MOU was signed in July 2006
to put in place a procedure for release of this payment
directly to the exporting companies from India.

(d) to (g) Government has, from time to time, handed
over to Pakistan, lists of fugitives from Indian law wanted
for crimes/terrorist acts in India, known to be in Pakistan
with the request that they be apprehended and handed
over to India. The issue was again raised during the
Home Secretary level talks in Islamabad on May 30-31,
2006 in Islamabad. During the meeting in Havana on
September 16, 2006 between Prime Minister Dr.
Manmohan Singh and President General Pervez
Musharraf, it was agreed to set up an anti-terrorism
institutional mechanism to consider counter-terrorism
measures. In pursuance of this Joint Statement, a three-
member anti-terror mechanism to be headed by Additional
Secretaries had been agreed during the Foreign Secretary
talks on November 14-15, 2006. Its mandate would be to
consider counter-terrorism measures, including through the
regular and timely sharing of information.

[Translation]
Goods Train Services Between India and Pakistan

1154. SHRI SANTOSH GANGWAR: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:
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(a) whether goods train services are running between
Munnabao-Khokhrapar and Attari-Lahore in order to
promote the trade between india and Pakistan;

(b) if so, the details in this regard alongwith other
routes proposed to be opened in the near future; and

(c) the profit likely to be accrued to the country as
a result thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (c) A goods train service
is in operation between Attari-Lahore. On an average,
about 10-12 freight trains run between the two countries
in a month. Pakistan has not agreed to India's proposal
of using Munabao-Khokrapar rail route for trade. The
earnings generated by Railways during the two years by
goods train services on Attari-Lahore route are : Rs.
31,40,58,928 (2005-06) and Rs. 26,37,07,115 (2004-05).

Indebtedness in Rural/Urban Areas

1155. SHRI RAMDAS ATHAWALE:
SHRI SARVEY SATYANARAYANA:

Will the PRIME MINISTER be pleased to state:

(a) the per capita indebtedness in rural and urban
arsas in the country as on date, State-wise and the
reasons therefor;

(b) the interest amount paid thereon during the last
three years and the current financial year till date; and

(c) the measures adopted by the Government to
reduce it?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The
National Sample Survey Organization (NSSO) has
conducted a survey to assess the household assets and
liabilities in the country called “All-india Debt and
Investment Survey” in its 59th Round (January-December,
2003) and released a Report entited “Household Assets
and Liabilities in India (as on 30.06.2002)" — (Report
No. 500). The State-wise and all India average debt per
household in rural and urban areas are given in the
enclosed statement. This data is not available on per
capita basis, as the Survey assesses the incident of
indebtedness for households and not individuals.
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In rural areas 41% of loans are taken for farm
business and 35% for household expenditure. In urban
areas, 55.4% of the borrowings by household are for
household expenditure and 19.7% is used for non-farm
business. '

(b) The data on interest amount paid on debt taken
by household is not available. However, as per the Report
No. 501 entitled “Household Indebtedness in India as on
30.06.2002" released by the NSSO, as on 30.06.2002,
nearly 8% of rural households had cash debt carrying no
interest rate, 2% of the household had total cash debt
outstanding carrying less than 6% interest rate, 3% of
the households had total cash debt outstanding carrying
6 to 10% interest rate and the rest of them had total
cash debt outstanding carrying 10% interest rate. For
urban areas, 10% of the households had cash debt
carrying no interest rate, 3% of the households had total
cash debt outstanding carrying less than 6% interest rate,
9% of the households had total cash debt outstanding
carrying 6 to 10% interest rate and the rest of them had
total cash debt outstanding carrying more than 10%
interest rate.

The NSSO has been conducting the “All-India Debt
and Investment Survey” once in approximately ten years.
As such, the estimates for current financial year and the
last three years are not available.

(c) The Government has adopted various measures
to reduce the burden of debt for the population like
promoting institutional lending to reduce the exploitation
by moneylenders charging exorbitant interest rates, priority
sector lending for agricultural sector, promoting major
initiatives for micro finance and linking of Self Help Groups
to the formal banking sector for financing farm production
and investment activities. A number of poverty alleviating
programmes are also being implemented by the
Government, both in rural and urban areas, which cater
to the needs of the financially excluded.

Statement
Average Debt per Household as on 30.06.2006
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(in Rs.)
States Urban Rural
1 2 3
1. Andhra Pradesh 19901 10590
2. Assam 2126 643
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1 2 3

3. Bihar 2616 2992
4.  Jharkhand 4587 1124
5.  Delhi 1441 na
6.  Guijarat 15715 11794
7. Haryana 12929 12359
8. Himachal Pradesh 25951 51986
9. Jammu and Kashmir 4438 1114
10.  Kamataka 10544 9193
11. Kerala 28446 19663
12. Madhya Pradesh 16029 9031
13."  Chhattisgarh 8809 3933
14.  Maharashtra 15192 10391
156.  Orissa 13406 3609
16. Punjab 10297 16502
17.  Rajasthan 9130 12031
18.  Tamil Nadu 11936 9304
19.  Uttaranchal 4484 1113
20.  Uttar Pradesh 4275 5059
21,  West Bengal 8071 3194
India 11771 7539

Source: NSSO Report No.500, ‘Household Assets and Liabilities’,
pp.31,33.

Fallure Analysis Committee on GSLV

1156. SHRI RAM KRIPAL YADAV:
SHRI BADIGA RAMAKRISHNA:
SHRI KULDEEP BISHNOL:

Will the PRIME MINISTER be pleased to state:

(a) whether the Failure Analysis Committee formed
to look into the reasons behind the failure of GSLV has
since submitted its report;

(b) if so, the findings of the Committee;
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(c) the steps contemplated to be taken for future
missions in view of the findings; and

(d) if not, the reasons for delay in submitting the
report?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a)
Yes, Sir. The Failure Analysis Committee consisting of
experts from ISRO, academia and National Research
Laboratory has already submitted its report to the
Government.

(b) The Failure Analysis Committee has concluded
that the primary cause of mission failure is due to loss
of thrust in one of the liquid strap-on motors. The
anomalous behaviour was due to malfunctioning of
propellant regulator of the gas generator system in one
liquid strap-on motor. This resulted in higher propellant
mass flow rate than desired, leading to the engine shut-
off just after vehicle lift-off. The malfunctioning of the
propeilant regulator is attributed to the larger flow area
due to manufacturing error.

(c) Based on the recommendations made by the
Failure Analysis Committee, actions have already been
undertaken to further strengthen the quality control and
quality assurance procedures both within ISRO and
external work centres, independent inspection and quality
checks by in-house agencies for all critical components
and sub-assemblies on receipt from work centres, review
of acceptance procedures and standards. Additional tests
have also been introduced for the critical engine
components.

(d) Not applicable.
Setting up of National Drug Authority

1157. PROF. MAHADEORAQO SHIWANKAR: Will the
Minister oF HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether the Government has set up the National
Drug Authority to regulate the drug ‘industries of the
country,

(b) it so, the details thereof, and
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(c) the steps taken or likely to be taken to monitor
the drugs and safeguards the interests of the consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) There is a proposal to set up
a Central National Drug Authority of India (CDAI) under
the Ministry of Health and Family Welfare.

(b) The Government of India had constituted an
expert Committee under the chairmanship of Dr. R.A.
Mashelkar, Director General, Council of Scientific &
Industrial Research (CSIR) to suggest measures to
improve the control and management of drug
administration in the country and to review the issues of
drug safety, efficacy etc. The major recommendations of
this expert committee were agreed by the Government of
India. Some of these recommendations include higher
penalties for manutacture, sale and distribution of spurious,
counterfeit drugs and creation of an independent Central
Drug Authority. The draft Bill amending the Drugs and
Cosmetics Act to comply with the aforesaid
recommendations is under finalisation.

(c) The manufacture and sale of drugs are controlied
under various provisions of Drugs and Cosmetics Act
and Rules to ensure availability of safe and affective
drugs to the consumers. The Ministry of Health and Family
Welfare has also initiated a Pharmacovigilance Programme
to monitor drug quality and adverse reactions; and a
Information, Education and Communication (IEC)
programmes to raise the consumer awareness in regard
to drug safety.

[English]
B-Pharmacy Course

1168. SHRI L. RAJAGOPAL: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government is contemplating to
introduce 5-year B-Pharmacy Course in the country;

" (b) if so, the details thereof and if not, the reasons
therefor;

(c) the names of the States which have already
introduced 5-years B-Pharmacy Course and accredited
by AICTE;
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(d) whether Kakatiya University in Andhra Pradesh
has introduced S-year B-Pharmacy Course which is getting
positive response from the students and others; and

(e) if so, the reasons for the National Pharmacy
Council not recommending S5-year B-Pharmacy Course in
the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) No, the Government
is not contemplating to introduce any S-year B-Pharmacy
Course in the country.

(c) As per the information available with the
Government the All India Technical Education Council
(AICTE) has not accredited any S5-year B-Pharmacy
Course.

(d) A request for introducing 5 year B-Pharmacy
Course was received by AICTE from Kakatiya University
of Andhra Pradesh, which was placed in the 25th Meeting
of the All India Board of Pharmaceutical Education held
on April 7, 2006 but it was decided by the Board not to
approve the request received from Kakatiya University.

(e) As per information received from PCI, introduction
of 5 years B-Pharmacy Course will not meet the
international standards/requirements.

Provisions for Eliminating Corruption

1159. DR. DHIRENDRA AGARWAL.
SHRI JIVABHAI A. PATEL:

Will the PRIME MINISTER be pleased to state:

(a) whether certain provisions in the Criminal
Procedure Code, Prevention of Corruption Act and Central
Vigilance Commission are bottlenecks in eliminating
corruption from Public Services;

(b) if so, the details thereof;

(c) whether the Government proposes to bring forward
necessary legislation to carry out amendments in these
provisions;

(d) if so, the details thereof, and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) No, Sir.

(b) to (e) Do not arise.
North-East infrastructure Development Corporation

1160. SHRI ANWAR HUSSAIN: Will the Minister of
DEVELOPMENT OF NORTH EASTERN REGION be
pleased to state:

(a) whether there is any plant to set up a North
East Infrastructure Development Corporation;

(b) if so, the details thereof;

(c) details of budget to be allocated for the said
Corporation;

(d) the areas which are likely to be covered by the
proposed Corporation; and

(e) the time by which the said Corporation is likely
to be set up?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) No, Sir.

(b) to (8) Do not arise.
[Transl/ation]
Telephone Networks Iin Rural and Tribal Areas

1161. SHRI GIRIDHARI YADAV:

' SHRI SANAT KUMAR MANDAL.:
SHRIMATI SANGEETA KUMARI SINGH
DEO:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether telephone networks have not been set
up in remote, rural and tribal areas which are technically
viable;

(b) it so, the reasons therefor; and
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(c) the details of works undertaken by the
Government during the last two years in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) As of now, more
than 90% of villages in the country have been provided
telephone facilities. Universal Service Obligation Fund
(USOF) entered into an agreement with Bharat Sanchar
Nigam Limited (BSNL) in November, 2004 for provision
of Village Public Telephones (VPTSs) in remaining 66,822
unconnected villages in the country. This excludes villages
having population less than 100, lying in thick forest areas/
naxalite infested areas etc. Out of these, 36,014 villages
have atready been provided with VPTs by BSNL as on
31st October, 2006. The remaining 30,808 villages will
be provided VPTs progressively by November, 2007.
Private Service Providers are generally hesitant to provide
services in remote, rural and tribal areas due to
consideration of commercial viabillity.

Details of other works undertaken by the Government
to provide telecom facilities in rural and remote areas of
the country including tribal areas during the last two years
are as follows:

(i) Provision of Rural Community Phones (RCPs)
in villages with population more than 2000 and
where there are no Public Call Offices (PCOs)
— As on 31st October, 2006, 33,239 RCPs have
been provided.

(i) Replacement of 1,86,872 Multi Access Radio
Relay (MARR) VPTs — As on 31st October,
2006, 1,63,436 MARR VPTs have been
replaced.

(iii) Provision of Rural individual phone connections
(RDELs) on demand in 1685 commercially
unviable Short Distance Charging Areas (SDCAs)
— As on 31st October, 2006, 11,13,638 RDELs
have been provided.

(iv) In addition, subsidy is bieng provided for about
1.09 crore DELs installed in rural areas.

[English]
IT Kiosks In Villages

1162. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:
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(a) whether the Government proposes to allocate
more than Rs. 200 crore for IT kiosks in villages in the

country;
(b) it so, the details thereof, State-wise; and

(c) the details of the action plan contemplated by
the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The Government has
recently approved a Scheme’ for providing support for
establishing 100,000 broadband, Internet enabled,
Common Service Centres (CSCs) in rural areas of the
country. The Scheme has been approved at a total cost
of Rs. 5742 crores over 4 years, of which the Government
of Indla is estimated to contribute Rs. 856 crore and the
State Governments Rs. 793 crores. The balance resources
would be mobilized from the private sector.

(b) The CSCs would be established in a ratio of 1
CSC for every 6 census villages in a State.

(c) The detailed guidelines for implementation of the
Scheme have been approved by the Government and
the same may be seen at the website www.mit.gov.in.
The Scheme will be implemented in a Public Private
Partnership.

[Translation]
Budgetary Allocation for Medical Systems
1163. SHRI JIVABHAI A. PATEL:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the names of the Indian Medical Systems under
which people are being treated in the country alongwith
the amount allocated in the last two years and the current
year, year-wise;

(b) whether the budgetary allocation is not sufficient
to promote Ayurveda;

(c) if so, the reasons therefor; ‘and

(d) the corrective measures taken by the Government
in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Ayurveda, Unani and Siddha
are the Indian Systems of Medicine which have been
recognised under the Indian Medicine Central Council Act,
1970. Funds are not allocated system-wise. The Budget
of the Department of AYUSH for the years 2004-05, 2005-
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06 and 2006-07 is given in the enclosed statement.

(b) There is not shortage of funds for the promotion
of Ayurveda.

(c) and (d) In view of the reply to (b) above, the
question does not arise.

Statement

Buaget allocation for the Department of AYUSH for the years 2004-05, 2005-06 and 2006-07

SI.No. Year Plan Non-Plan Total

1. 2004-05 173.00 52.73 225.73
2. 2005-06 345.00 60.98 405.98
3. 2006-07 381.60 66.29 447.89

Projects of NHDP

1164. SHRI K.S. RAO:
SHRI PARAS NATH YADAV:
SHRI M. SREENIVASULU REDDY:
SHRI P.S. GADHAVI.
SHR! BALASHOWRY VALLABHANENI:
PROF. M. RAMADASS:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) the details of various projects undertaken under
the National Highways Development Programme (NHDP)
alongwith the target set for their completion during 2006-
07;

(b) the present status of these projects;

(c) the nature of problems affecting the expeditious
meeting of targets and the cost escalation as a resuit
thereof;

(d) the steps taken/proposed to be taken to overcome
these problems;

(e) whether the Government proposes to relax some
of the tough conditions set by the new Model Concession
Agreement (MCA) affecting the process in awarding

contracts and make provisions to meet the reasonable
operational financial demands of the private sector
engaged in construction of toll roads; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) The status of projects
under National Highways Development Project (NHDP)
as on 31.10.2006 is enclosed as statement-l. As per
Annual Plan of the Authority for the year 2008-2007, 633
km pertaining to NHDP Phase-l and 650 km pertaining
to NHDP Phase-ll, is targeted to be 4/6 laned.

(c) The problems affecting the progress of the projects
include difficulty in acquisition of land, shifting of utilities,
environment and forest clearance, clearance/approval, of
Road Over Bridges (ROB) design, poor performance of
contractors etc.

(d) A list of steps taken to expedite the projects, is
enclosed as statement-||.

(e) and (f) Government is proposing some changes
in the Model Concession Agreement which are necessary
to overcome operational difficulties such as relaxing pre-
condition of handing over of 80% of site on or before
appointed date for Build Operate and Transfer (BOT)
contracts to avoid damages on part of the Govermnment.
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Statement /
Status of projects as on 31.10.2006
Sl.No. NHDP Total Completed Under Implamehtaﬂon Balance for
Component Length 4-lane Length (km) No. of award of
(km.) (km.) contracts civil works
(Km.)
1. Golden 5846 5433 393 35 -
Quadrilateral (93.3%)
2. North-South & 7300 840 50585 139 1306
East-West
3. Port 380 122 237 8 21
Connectivity
4 Other NHs 945 287 638 16 20
5. NHDP-IIIA 6139 30 1090 17 5019
6. NHDP Phase-V 6500 - 148 2 6352
Total 27110 6732 7561 217 12718

*Difference in total length is because of change in length after award of works.

Statement //

The following steps have been taken to ensure early
completion of the project:-

(a)

(b)

()

The Contracts are regularly monitored at various
levels such as by Supervision Consultants/Project
Directors, Senior Officers of National Highways
Authority of India. Progress reviews are also held
at the level of Chairman, National Highways
Authority of India, Secretary, Department of Road
Transport & Highways and the Minister, Shipping,
Road Transport and Highways.

State Governments have appointed senior
officers as nodal officers for resolving problems
associated with implementation of the National
Highways Development Project such as land
acquisition, removal of utilities, forest/pollution/
environment clearances etc. These nodal officers
hold periodic meetings to review the projects
and take action to resolve the problems.

A committee of Secretaries has been constituted
under Cabinet Secretary to address inter-

(d)

(e)

®

ministerial and CentrejState issues such as land
acquisition, utility shifting, environment approvals,
clearance of Road Over Bridges etc.

The procedure of issue of Land Acquisition
notifications has now been simplified. Earlier all
the notifications under National Highways Act
were vetted by the Ministry of Law. Recently,
an amendment has been made in the Allocation
of Business Rules by which these notifications
are not required to be sent to the Ministry of
Law. The Ministry of Law has approved the
standard formats of various notifications keeping
in view the similar nature of the notifications of
Land Acquisition.

To expedite the construction of Road Over
Bridges, an officer of the Railways has been
posted to National Highways Authority of India
to coordinate with Ministry of Railways.
Memorandum of Understanding has been signed
with M/s IRCON International Limited for
construction of some of the Road Over Bridges.

Action has been taken against non-performing
contractors and.they are not allowed to bid for
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future projects unless they improve the
performance in existing contracts.

(g) Steps have been taken to improve cash flow
problems of contractors by granting interest
bearing discretionary advance at the request of
contractor, release of retention money against
bank guarantee of equal amount, deferment of
recovery of advances (on interest basis) and
relaxation in minimum Interim Payment Certificate
(IPC) amount.

[English]
Pesticide Residues in Soft Drinks

1165. SHRI CHANDRA BHUSHAN SINGH:
SHRI RAJIV RANJAN SINGH “LALAN":

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Centre for Science and Environment
had submitted any report on pesticide residues in soft
drinks;

(b) if so, the details thereof; and
(c) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) The Centre for Science
and Environment (CSE) had released a Report on
Analysis of Pesticide Residues in Soft Drinks.

In their report CSE had mentioned that a total of 57
soft drink samples of 11 brands were tested for
organochlorine pesticides and organophosphorous
pesticides. It has been further stated in the report that:-

* Average concentration of total organochlorine
was 6.97ppb in all the 57 samples.

* Average concentration organophosphorous
pesticides was 4.88ppb in all the 57 samples.

 Average concentration of total pesticides detected
in all 57 samples was 11.85 which is 24 times
the BIS limit for total pesticide in soft drinks.

In order to examine the facts contained in the CSE
Report on analysis of Pesticide Residues in Soft Drinks,
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the Ministry of Health and Family Weltare constituted an
Expert Committee to examine the methodology of
sampling, methodology of testing and validity, as well as
the consistency of results derived by CSE.

After detalled deliberation on the report of CSE, the
Expert Committee concluded that the results and
conclusions reached by the CSE in their report cannot
be accepted on its face value. The detailed report of the
Expert Committee is available on the website of Ministry
of Health and Family Welfare (ww.mohfw.nic.in).

The Ministry of Health and Family Welfare has
already constituted a National Expert Committee to guide
pesticide residue Sub-Committee in fixation of MRIs of
pesticides in carbonated beverages, fruits vegetables
juices and other finished products.

State/UT Governments which are the implementing
authorities under the PFA Act have been advised to
ensure regular sampling of soft drinks to ensure quality
standards are maintained.

A total of 155 soft drinks samples were tested by
Central Food Labs at Kolkata, Mysore and Pune as well
as State Food Lab, Gujarat between July, 2006 to
September, 2006 and as per reports received from testing
laboratories pesticide residues were found below the limits
specified for bottled drinking water in all tested samples.

[Translation]

Utilisation of Funds Under Centrally
Sponsored Schemes

1166. SHR!I HEMLAL MURMU: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government proposes to
release second instaiment only after ninety per cent
utilisation of funds released earlier for centrally sponsored
schemes;

(b) it so, the details thereof and the reasons therefor;

(c) whether the Union Government has identified the
States where the released funds under Centrally
sponsored schemes have not been utilised;

(d) if so, the scheme-wise details of the funds
released and utilised/un-utilised therefrom under Centrally
sponsored scheme during the last three years and the
current year, and
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(e) the action taken by the Union Govemment againet
the States which have failed to utilise the released funde?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
No Sir, there is no such proposal under consideration of
the Government at the present.

(c) to (e) Centrally Sponsored Schemes (CSS) are
formulated by the Central Ministries/Departments, in
consultation with the State Governments/Union Territories
and are implemented by the State Govermments/Union
Territories/their agencies. The modality in respect of the
implementation of Centrally Sponsored Schemes are
worked out by the concemed implementing Ministries/
Departments of Central Government. These schemes are
monitored by the administrative Ministries concemed.

[English]
Funds Allocated/Spent for Sports

1167. SHRI RAYAPATI SAMBASIVA RAO: Wil the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the details of funds allocated and spent therefrom,
discipline-wise, by the Ministry during the last three years;
and
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(b) the outcome as a result thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) and (b) No specific allocations are made for
particular sports disciplines under the Schemes of the
Ministry, which are aimed to support and supplement the
efforts of the State Governments and sports federations
in the promotion of sports and achievement of excellence
at the national and international levels. As far as specific
sports disciplines are concemed, the Ministry is providing
funds under the “Scheme for Assistance to National Sports
Federations”™ (NSFs) for conduct of training, holding
coaching camps, with involvement of Indian and foreign
coaches as required, participation of teams in intemational
tournaments and events, holding tournaments within the
country, equipment support, etc. Year-wise details of funds
provided to the NSFs relating to various disciplines are
indicated in the Statement enclosed.

The support of the Government of India has helped
in raising the performance levels of Indian sportspersons
at the international level, and impressive achievements
have been observed in a number of disciplines, specially
in the fields of Shooting, Archery, Table-Tennis, Billiards
and Snooker etc.

Statement
(Rupees in lakhs)
SI.No. Name of the Federation 2004-05 2005-06 2006-07
(As on 15.11.06)

1 2 3 4 5

1. All india Carrom Federation 14.25 13.98 9.00
2. All India Chess Federation 111.80 78.94 43.09
3. All India Football Federation 119.36 39.04 14.50
4. All India Karate-Do-Federation 00.00 00.00 00.00
5. All india Sports Council of the Deat 30.02 13.43 11.36
6. Athletics Federation of India 215.08 1 227.96 7.1
7. Amateur Baseball Federation of India 12.50 07.00 9.49
8. Amateur Handball Federation of India 14.00 34.57 38.64
9. Amateur Kabaddi Federation of India 25.00 24.69 1.00
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1 2 3 4 5
10. Archery Association of India 58.95 51.75 33.74
1. Atya Patya Federation of India 7.50 12.00 10.50
12. Badminton Association of India 160.16 271.94 45.64
13. Ball Badminton Federation of India 5.50 00.00 00.00
14. Basketball Federation of India 49.61 41.21 22.63
15. Billiards and Snooker Federation of India 23.52 28.57 8.07
16. Cycle Polo Federation of India 6.75 00.00 27.25
17. Cycling Federation of India 16.38 11.73 00.00
18. Equestrian Federation of India 32.76 31.20 12.10
19. Fencing Association of India 17.07 43.78 50.76
20. Gymnastics Federation of India 18.88 14.88 15.25
21. Indian Amateur Boxing Federation 81.82 142.74 38.61
22. Indian Body Building Federation 0.00 00.00 00.00
23. Indian Golf Union 32.48 37.84 4.38
24. Indian Hockey Federation 194.21 96.48 80.15
25. Indian Kayaking and Canoeing Association 16.06 36.50 18.13
26. Indian Olympic Association 1241.45 133.67 393.33
27. Indian Polo Association 1.62 01.10 0.75
28. Indian Powerlifting Federation 13.00 15.00 8.00
29. Indian Weightlifting Federation 79.88 51.41 0.00
30. Indian Women Hockey Federation 110.35 78.81 56.25
31. Judo Federation of India 56.37 64.66 37.06
32. Kho-kho Federation of Indian 18.92 12.00 4.00
33. Korfbal Federation of India 12.50 09.00 9.50
34. All India Tennis Association 136.87 77.45 60.20
35. National Rifle Association of India 218.37 433.43 254.75
36. Netball Federation of India 7.50 11.50 0.50
37. Roller Skating Federation of India 15.00 09.00 00.00
38. Rowing Federation of India 118.43 51.65 8.32
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1 2 ' 3 4 5
39. School Games Federation of India 00.00 00.00 00.00
40. Sepak Takraw Federation of India 7.50 10.50 10.00
4. Shooting Ball Federation of India 12.00 00.00 00.00
42, Softball Federation of India 14.00 9.80 450
43. Squash Racket Federation of India 119.37 15.42 21.20
44 Swimming Federation of India 11.76 53.33 2.67
45, Table Tennis Federation of India 116.78 165.10 148.25
46. Taekwondo Federation of India 6.00 00.00 00.00
47. Tenni-Koit Federation of India 10.50 11.00 10.00
48. Tennis Ball Cricket Federation of India 7.00 17.00 4.50
49. Tug of War Federation of India 12.50 11.50 15.50
50. Volleyball Federation of India 32.17 94.97 27.56
51. Women Cricket Association of India 5.00 00.00 1.00
52. Wrestling Federation of India 225.35 209.82 15.47
53. Yachting Association of India 159.88 141.30 136.26
54. Wushu Association of India 10.50 07.10 9.00
55. Winter Games Federation of India 9.64 12.51 0.39
56. Indian Polo Association 1.62 01.10 0.75
57. Para Olympics 00.00 13.50 33.34
58. Special Olympic Bharat 00.00 00.00 4.50
NGO Study on Toxic Contents in Soft Toys (b) if so, the details thereof; and
1168. SHRI RAVI PRAKASH VERMA: (c) the outcome thereof?
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL: THE MINISTER OF STATE IN THE MINISTRY OF
SHRI VIJOY KRISHNA: HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) Recently, a news item
Will the Minister of HEALTH AND FAMILY WELFARE appeared in the Hindustan Times on 19.8.20068 wherein
be pleased to state: a report published by an NGO Toxics Links has been
quoted. This study, which reports high levels of cadmium
(a) whether the Government is aware of the study and lead in PVC use in soft toys is required to be
conducted by the Non-Governmental Organization authenticated/validated and analyzed in the context of

regarding toxic contents is unbranded soft toys; regulatory mechanism.
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[Translation]
Allotment of Coal Blocks to Private Companies

1169. SHRI BHUVANESHWAR PRASAD MEHTA:
Will the Minister of COAL be pleased to state:

(a) the number of Coal Blocks handed over to private
companies since 1991;

(b) the number of such blocks which started coal
production;

(c) the number of coal blocks which did not start
production;

(d) the measures proposed to be taken by the
Government in respect of those coal blocks which have
not become operational even after passage of sufficient
time;

(e) the time by which action is likely to be taken in
this regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAQ): (a) 565 Coal blocks
have been allocated to private sector companies, so far.

(b) Production has commenced in 8 coal blocks.

(c) to (f) Development of coal blocks involves a
gestation period of about 3 to 5 years to reach production
stage and about another two years to reach its optimal
production capacity. Progress of development of captive
mine and the end use plant by the allocatees of coal
blocks is regularly reviewed in the Ministry of Coal at the
level of the Additional Secretary (Coal) in which the
representatives of the related Ministries/Departments and
concerned State Goverfmments also participate.

The allocatees are in various stages of development
of coal blocks and installation of their end-use projects.
As per the terms and conditions of the letter allocating a
coal block in favour of a company, a block is liable for
cancellation for unsatisfactory progress in implementation
of end-use plant and in development of coal projects as
well as for breach of any of the conditions of allocation
mentioned therein. So far five coal blocks have already
been deallocated. The Government has taken the following
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stepe to ensure timely and proper development of captive
blocks:

(i) Regular monitoring through the Coal Controller's
Organisation.

(il) Periodic review at the Ministry level where other
related Ministries/Departments and concemed
State Governments are also represented.

(i) Enforcement of the terms and conditions of
mining lease by the State Governments.

(iv) Specific milestones have been laid down for
completion of various activities In the
development of coal blocks.

(v) A system of bank guarantee has been introduced
to ensure optimal production of coal as per the
approved mining plan.

Safety Rules in Coal Mines

1170. SHRI SUNIL KUMAR MAHATO:
DR. DHIRENDRA AGARWAL:

Will the Minister of COAL be pleased to state:

(a) whether safety rules are not being followed
properly in Coal Mines;

(b) it so, the details thereof;

(c) whether the Government conducts any
investigation and inspection in this regard;

(d) it so, the details thereof;

(e) whether any officer has been held responsible
for not adhering to the safety rules properly;

(f) ¥ so, the detalls thereof during the last three
years including the action taken against the erring officials;
and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) and (b) As
per information received from Ministry of Labour and
Employment, the Mines Act, 1952 and the Rules and
Regulations framed thereunder prescribes safe work
procedures in the mines. The Mine management is
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required to comply with these provisions while working in
the mine. Officers of Directorate General of Mines Safety
(DGMS) under Ministry of Labour and Employment carry
out regular inspections of the mines. On detection of
urgent and immediate danger in mines, DGMS issues
improvement notice and also issues prohibitory order
under the Mines Act, 1952. it is imperative on the part
of mine management to rectify the violations pointed out
during the inspection by DGMS officers.

(c) and (d) The safety provisions are prescribed by
the Mines Act, 1952 and Rules and Regulations framed
thereunder. As per Section 18 of the Mines Act, the
Owner, Agent and Manager are each responsible for
making financial and other provisions and for taking such
other steps as may be necessary for compliance with
the provisions of Act and Rules and Regulations framed
thereunder. Officers of DGMS under the Ministry of Labour
and Employment oversee compliance by periodical
inspections of Mines. The officers also carry out
investigation into all fatal accidents and serious compiaints.
The details of inspections for the last three years and
enquiry made are given as under:

Year No. of Inspections No. of Enquiries
2003 5574 966
2004 5214 834
2005 5247 933
(e) Yes, Sir.

(f) and (g) The information is being collected and
will be laid on the Table of the House.

Setting up of District Heaith Mission
1171. SHRI KAILASH NATH SINGH YADAV: Wil
the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether the Government has set up the District
Health Mission;

(b) if so, the details thereof and the reasons therefor;

(c) whather ASHA will be paid wages commensurate
with the work under this mission;
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(d) whether any policy is being formulated to earmark
annual funds to be spent under this mission;

(e) whether for implementation of the said mission
areas have been identified according to their population;
and

(f) i so, the timeframe fixed for implementation of
the said mission?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes, District Health
Missions have been set up in all the States.

(c) ASHA is a voluntary worker who shall receive
performance linked incentives. She is not envisaged to
get any salary/wages.

(d) The allocation under NRHM shall be part of the
vverall allocation of the Ministry of Health and Family
Wettare.

(e) and (f) NRHM is being operationalized throughout
the country, with special focus on 18 States which
includes Bihar, Jharkhand, Madhya Pradesh, Chhattisgarh,
Uttar Pradesh, Uttaranchal, Orissa, Rajasthan, Himachal
Pradesh, Jammu and Kashmir and eight North Eastern
States viz. Assam, Meghalaya, Arunachal Pradesh,
Nagaland, Manipur, Mizoram, Tripura and Sikkim. The
High Focus States have been selected in view of relatively
weaker health and demographic indicators/health
infrastructure. The Mission is operative from 2005 to 2012,
Population is one of the criteria for allocation of funds to
the States.

[English)
Chiranjeevi Yojana
1172. SHRI MADHUSUDAN MISTRY: Will the Minster
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Union Government has assessed
“Chiranjeevi Yojana" of the Government of Gujarat;

(b) if so, the major findings théreof;

(c) whether Chiranjeevi Yojana differs from the Central
Government Scheme to prevent maternal mortality during
pregnancy;
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(d) if so, the details thereof; and

(e) the maternal mortality rate during the last three
years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The scheme was
initially launched in December, 2005 in tive Districts of
Gujarat on pilot basis, for emergency obstetric care and
emergency transport services, primarily for the benefit of
soclo-economically weaker section. The scheme has since
been extended to all the Districts of Gujarat. It is too
early to assess the impact of the scheme.

(c) and (d) Yes, Sir. The Scheme is slightly different
from the 100% centrally sponsored Janani Suraksha
Yojana launched by the Central Government ot reduce
the maternal mortality and infant mortality by promoting
institutional delivery. While Janani Suraksha Yojana
provides cash assistance directly to the pregnant women,
under the Chiranjeevi Yojna payment is made to the
private health institutions for providing matemity services.

(e) The Registrar General of India has recently
brought out a report “MATERNAL MORTALITY IN INDIA:
1997-2003 TRENDS, CAUSES AND RISK FACTORS”.
As per that report State-wise maternal mortality of some
of the major States are given in the enclosed statement.

Statement

Matemal mortality rate in India

Rank State/UT/Agency MMR
1997-98 1989-01 2001-03

1 2 3 4 5
All India 398 327 301
1. Kerala 150 149 110
2. Tamil Nadu 131 167 134
3. Maharashtra 166 169 149
4. Haryana 136 176 162
5. Guijarat 46 202 172
6. Punjab 280 177 178
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1 2 3 4 5
?. West Bengal 303 218 194
8. Andhra Pradesh 197 220 195
9. Karnataka 245 266 228
10. Orissa 348 424 358
11. Bihar 531 400 37
12. Madhya Pradesh 441 407 379
13. Rajasthan 508 501 445
14. Assam 568 398 490
185. Uttar Pradesh 606 539 517

Source: 1997-2003, Registrar General, India.
Alleged Indifference of Government Hospitals

1173. SHRI RAGHUNATH JHA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether pregnant women have allegedly given
birth to children on the footpaths in Delhi and Gurgaon
as they were not given admission in the Govemment
hospitals;

(b) if so, the details thereof;

(c) whether any inquiry has been conducted in the
matter;

(d) if so, the outcome thereof; and

(e) the steps taken to ensure that such incidents are
not repeated in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (e) In so far as Central
Govemment Hospital in Delhi are concerned, there has
been no such case of any woman giving birth on footpath
due to denial of admission by the Hospitals. In regard to
Gurgaon, as per information received from the Director
General of Health Services, Govt. of Haryana, Panchkula,
there has been no case of any pregnant woman giving
birth on the footpath because of denial of admission by
the Government hospital. Taking notice of news-reports
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regarding delivery by a woman in hospital campus in
Gurgaon on 10.09.06, an enquiry has been conducted.
The enquiry revealed that the patient was admitted in
the maternity ward and was examined but probably the
attendant/husband of the patient was apprehensive and
anxiously took the patient out of the maternity ward in
the hospital campus area. Patient was a case of 4th
gravida and chances of precipitate delivery are very high
in such cases. The patient delivered in the hospital area
due to urexpected early outcome of the precipitate
delivery. The enquiry committee concluded that as per
statement and records there was not fault of the hospital
staft in dealing with the patient.

[Trans/ation]
Report of Administrative Reforms Commission

1174. SHRI RASHEED MASOOQD:
SHRI IQBAL AHMED SARADGI:

Will the PRIME MINISTER be pleased to state:

(a) whether the Union Government has received the
report of the Administrative Reforms Commission;

(b) it so, the details of the recommendations made
thersin;

(c) the steps taken by the Government in this regard,
and

(d) the time by which these recommendations are
likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) and (b) The Administrative Reforms
Commission (ARC) has so far submitted three reports to
the Government namely, (i) Right to Information—Master
key to Good Governance, (ii) Unlocking Human Capital
—. Entittements and Governance — a case study, and
(iii) Crisis Management — From despair to Hope. While
the first Report deals with effective implementation of the
Right to Information Act, 2005, the second Report deals
with the implementation of the National Rural Employment
Guarantee Act, 2005. The third Report makes
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recommendations about effectively meeting crisis situations
through systematic preparedness, early warning, quick
response and recovery to protect people and structures
from disasters and to increase the effectiveness of crisis
response and recovery. All the three Reports have been
put on the website of the Commission at http:/arc.gov.in
for general information.

(c) and (d) The three Reports have been sent to the
concerned Ministries/Departments as per the subjects
allotted to them in the Allocation of the Business Rules
for taking necessary action. It is not possible to fix any
timeframe at this stage.

[English]
Starting Maoblle Hospitails

1175. SHRI G.M. SIDDESWARA: Wil the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the Government has planned to start
mobile hospitals to cope with natural calamities in the
country;

(b) it so, the details thereof;

(c) the steps being taken by the Union Govemment
in this regard; and

(d) the time by which such hospitais are likely to
start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Yes Sir.

(b) and (c) Government of Iindia, Ministry of Health
and Family Welfare is procuring a pre-fabricated, self
contained, container based mobile hospital. This hospital,
with 100 beds would have state of art operation theatre;
diagnostic facilities including CT scan, kitchen, water
purification, sanitary unit and its own power generator.
This container based hospital would be located in New
Delhi and can be transported by road, rail or air to the
disaster sites in any part of the country at short notice.

(d) The mobile hospital will be delivered within four
months of placement of orders.
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[Translation]
Work on NH 88-A

1176. SHRI VIUAY KUMAR KHANDELWAL: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the work on National Highway No.59-A
trom Indore to Betul for its improvement, widening and
strengthening has started; and
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(b) if so, the details thereof including the funds spent
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Yes, Sir.

(b) The details of ongoing works on NH-59A between
Indore to Betul under improvement, widening and
strengthening and funds spent thereon are as below:-

Head No. of works Length Amount Amount spent upto
Km. sanctioned September, 2006
(Rs. in lakh) (Rs. in lakh)
IRQP 3 28.60 570.19 282.37
Widening to two lane 2 49.00 15652.95 2.96
Strengthening —_ - -
Total 5 77.60 2123.14 285.33
[English] (a) whether many Indians died in the Bahrain boat

Franchising of Postal Outiets

1177. SHRIMATI C.S. SUJATHA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Department of Posts has issued
orders for the launch of scheme for franchising postal
outlets in urban areas in the country;

(b) if s2, the details of number of such outlets notified,
State-wise; and

(c) the reasons for the franchising of postal jobs?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir.

(b) Does not arise in view of (a) above.
(c) No postal jobs have been franchised.
Compensation to Bahrain Boat Tragedy Victims

1178. DR. K. DHANARAJU: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

tragedy in March 20086;

(b) if so, whether families of victims have received
the compensation;

(c) if so, the details thereof, and

(d) if not, the time by which the rest of them are
likely to be paid?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHR!I VAYALAR RAVI): (a) As per information received
from the Indian Mission, Behrain, 22 Indian nationals died
in Bahrain boat tragedy in March, 2006.

tb) to (d) No compensation has been received from
the Government of Bahrain.

Mine Disaster in Bhatdlh Colliery

1179. SHRI BASU DEB ACHARIA: Will the Minister
of COAL be pleased to state:

(a) whether the Govermnment has enquired into the
mine disaster in Bhatdih Colliery under BCCL claiming
the lives of around 50 workers;
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(b) if so, the details thereof and the reasons therefor;

(c) whether alleged negligence on the part of the
management in safety matters has been attributed to the
said mine collapse;

(d) it so, the details thereof;

(e) the action taken/proposed to be taken against
the officers responsible for the lapse;

(f) the details of relief provided to the families of the
deceased as well as workers who were injured in the
mine disaster; and

(g) the action taken/proposed to be taken to check
such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) to (e) A Court
of Enquiry has been constituted by the Gowt. of India,
Ministry of Labour and Employment vide notification No.
S.0 1756(E) dated 12.10.06 to inquire into the causes
and circumstances of the accident occurred in Bhatdih
Mine of Bharat Coking Coal Ltd. (BCCL) in Jharkhand, in
which fifty coal miners lost their lives and four received
reportable injury. The Court of Enquiry is to submit its
report within a period of three months. Based on the
findings and recommendations of the Inquiry Repont, action
will be taken against the persons found responsible for
the accident.

(f) The total number of compensation paid to each
dependents of the deceased varies from Rs. 8.78 lakhs
to Rs. 11.06 lakh depending upon the length of service.
This covers payment towards ex-gratia, Life Cover,
Benevolent Fund, Funeral expenses. Compensation as
per Workmen's Compensation Act, 1923 and Gratuity.
This also includes additional ex-gratia of Rs. 3.00 lakhs
to each as announced by Hon’ble Minister of Coal and
sanction of Rs. one lakh announced by Chief Minister of
Jharkhand. Besides an ex-gratia payment of Rs. 1.00
lakh each from the Prime Minister's National Relief Fund
has been sanctioned. Besides, payment of Provident Fund
through Coal Mines Provident Fund Organisation (CMPPO)
is being disbursed. Out of 50 deceased, employment to
48 dependetns of the deceased workmen had already
been given (including two under-aged. male dependents
have been kept in employment roster and their mothers
have been given monetary compensation till they become
major). One lady dependent has opted for monetary
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compensation which will continue till she attains the age
of 80 years and one widow will be offered employment
pending genunity of her claim.

(g) Following remedial measures are taken by the
coal companies to prevent recurrence of such accidents:

— Promoting participation of workers in safety
management.

— Promoting self regulation by management.

— Tri-partite and Bi-partite review of safety status
at various levels.

— Observance of safety week and safety
campaigns.

— Generating safety awareness and information
dissemination.

— National Conference on Safety in Mines.

— Interaction at different forums with a view to
promote safety, health and welfare of persons
employed in mines.

— Introduction to the concept of Risk Assessment,
preparation of Safety Management Plan and
development of Emergency Response System.

— Conducting Safety Audits.

— Facilitating introduction of new technology in
mining with low potential risk.

— Directions have been issued to all subsidiary
companies of CIL to review the status of safety
of mines and rectification of any infirmity.

— Safety status of all Degree-lll gassy mines are
being re-assessed with respect to gas, stowing,
method of extraction in practice and other safety
aspects.

[Translation/
BSNL Sim Cards

1180. SHRIMATI KALPNA RAMESH NARHIRE: Wil
the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the BSNL sim cards are being made
available to consumers on demand;
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(b) if not, the reasons therefor;

(c) whether the sim cards are allegedly being sold at
double rates in many States;

(d) if so, the details thereof, State-wise;

(e) the action taken by the Government in this regard;
and

(f) the number of Government as well as Private
consumers who availed the mobile connections of BSNL
during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) BSNL SIM Cards
(Mobile connections) are being released on demand in
most parts of the country except in few Licensed Service
areas namely North East, Maharashtra, Madhya Pradesh
and Chhattisgarh State, where there is a waiting list due
to shortage of network capacity.

(c) No, Sir.
(d) and (e) Do not arise in view of (c) above.

(f) 1,19,09,644 mobile connections of BSNL were
taken by Government as well as private consumers during
the last two financial years. Also during the current
financial year, 48,90,293 mobile connections have been
released by BSNL.

[English]
Matrimonial Websites

1181. DR. M. JAGANNATH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Govermment has any proposal to
check the activities of the matrimonial websites;

(b) if so, the details thereof, and

(c) if not, the steps proposed to be taken to monitor
and regulate their activities?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) ITES Sector is de-
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liconsed and the operations are govemed by a mutual
agreement between the parties. There are a large number
of websites, and it is not required to monitor them on
day to day basis. On receipt of any complaint from the
parties or any individual the following provisions could be
invoked:

(i) penel provisions provided in the Information
Technology Act 2000, to take care of online
frauds and also publishing of obscene materials.

(i) under section 69 of the Information Technology
Act 2000 for interception of information
transmitted through any computer resource, by
the Controlier of Certifying Authority.

Government of India, Department of Information
Technology has established ‘Computer Emergency
Response team of India’ (CERT-In) for responding to
computer security incidents as and when they occur.
CERT-In also assists members of the Indian Community
in implementing proactive measures to reduce the risks
of computer security incidents.

CERT-In has been authorized for issue of instructions
in the context of blocking of web sites.

Use of Hand Pump Water In PHCs

1182. SHRI IQBAL AHMED SARADGI!: Will the
Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether as per the survey conducted by National
Sample Survey Organisation (NSSO) for UNICEF in 43
districts from 14 States in the country, only 1/4th of the
Primary Health Centres (PHCs) have tap water in their
premises as reported in 7he Times of /ndia dated
September 18, 2006;

(b) if so, the facts reported therein;

(c) whether hand pump water is use in most of PHCs
for medical procedure;

(d) if so, the reasons therefor;

(e) whether the Government has inquired into the
deplorable condition of the PHCs in the country,

(f) it so, the details thereof; and
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(Q) the steps taken or being taken by the Government
to ensure basic facilities in PHCs throughout the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (g) As per the survey
conducted by the National Sample Survey Organisation
(NSSO) in 43 districts of the country, 26.3% Primary
Health Centres (PHCs) have exclusive tap water source.
17.5% PHCs, as per the survey has private hand pump
and 32.6% has public hand pump as the source of water.

Out of 23236 PHCs in the country as on September,
2005 only 16023 are functioning from the Gowt. buildings.

Keeping in view the poor conditions of the heaith
tacilities, Government has launched National Rural Health
Mission (NRHM) under which upgradation of facilities,
support to infrastructure supplementary manpower etc.
have been taken up. Under the National Rural Health
Mission (NRHM), an amount of Rs. 25,000/- per PHC
has been approved as untied fund for local health action.
Also, Annual Maitenance Grant @ Rs. 50,000/- per PHC
has been approved for maintenance and improvement of
physical infrastructure of PHCs. Also, for upgradation of
PHCs to Indian Public Health Standards (IPHS), the funds
are being provided as per State Government's Annual
Project Implementation Plan under NRHM.

Funds for Commonwealith Games, 2010

1183. SHRI JYOTIRADITYA M. SCINDIA:
SHRI JAI PRAKASH (MOHANLAL GANJ):

Will the Minister of YOUTH AFFAIRS ANb SPORTS
be pleased to state:

(a) whether preparations for Commonwealth Games,
2010, are facing serious financial crunch;

(b) i so, the projected cost thereof and the funds
made available therefor from different sources; and

(c) the steps taken or being taken to make adequate
funds available?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MAN! SHANKAR AIYAR): (a) No, Sir.
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(b) and (c) As per present estimates the projected
cost for the Games will be around 3500.00 crores. Against
this budget estimates of the Organising Committee
Commonwealth Games for Conduct ot the Games (Rs.
767.00 crores + 15%), Delhi Development Authority for
the Games Village and sports venue infrastructure (Rs.
325.00 crores + 20%) and the Sports Authority of India
for upgradation of its stadia (Rs. 1000.00 crores = 10%)
and creation of additional facilities have already been
recommended by the Expenditure Finance Committee for
funding through Government of India, based on which
funds are being released to the agencies concemed in a
phased manner. The proposal of the Government of NCT
of Delhi for Rs. 770.00 crores for works related to
upgradation of civic infrastructure and the sports
infrastructure assigned to the Government of NCT of Delhi
and NDMC have been approved in principle by the
Planning Commission. These approvais cover all the key
elements of the infrastructure, etc., required for the
Games. Government is closely monitoring the progress
of the Commonweaith Games, 2010 related projects
through various institutional mechanisms 8o as to ensure
their timely completion.

Post Reserved for Physically Challenged

1184. SHRI SHRINIWAS DADASAHEB PATIL: Will
the PRIME MINISTER be pleased to state:

(a) the percentage of posts in various Central
Government Departments reserved for the physically

challenged;

(b) whether any posts reserved for the physically
challenged have been lying vacant for a long time;

(c) it so, the percentage of vacant posts and the
reasons therefor; and

(d) the steps taken by the Government to fill these
posts?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS, (SHRI SURESH
PACHOURI): (a) Three percent vacancies in identified
posts in services under the Government of India are
reserved for the persons with disabilities.
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(b) There is a provision ot carrying forward of backiog
reserved vacancies of persons with disabilities for one
year only. The question of such posts lying vacant for a
very long time does not arise.

(c) lniorma(ion is not centrally maintained.

(d) Instructions have been -issued to all Ministries/
Departments to ensure that the policy relating .to
reservation for persons with disabilities should be
implemented in right earnest. Instructions have also been
issued that a certificate to the effect that the policy relating
to reservation for persons with disability has been taken
care of should be given, while sending requisition to the
UPSC, SSC etc. for filling up of posts which have been
identified as suitable for being manned by persons with
disabilities.

[Trans/ation]
Opening Community/Primary Health Centres

1185. SHRI BRAJESH PATHAK: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government proposes to open
Primary/Community Health Centres in all the villages and
particularly the backward villages of the country;

(b) if so, the State-wise number of villages where no
Community/Primary Health Centre have been opened so
far;

(c) the quantum of funds allocated by the Govemment
as on date, State-wise, to open new Community/Primary
Health Centres during each of the last three years and
the current year, and
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(d) the targeted number of Community/Primary Health
Centres to be opened during the next financial year and
the amount to be allocated for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The health care
infrastructure in rural areas has been developed as a
three tier system and is based on the following population
norms:

Population Norms

Centre Plain Area  Hilly/Tribal/
Difficult Area
Sub-centre 5,000 3,000
Primary Health Centre 30,000 20,000
Community Health Centre 1,20,000 80,000

Average number of villages covered by a PHC is 27
and by a CHC is 191. There are 23236 PHCs and 3346
CHCs functioning in the country as on September, 2005.
As per 2001 noms, the shortfall in the number of PHCs
countrywide is 4337 as against the requirement of 26022
PHCs. The number of CHCs in shortfall are 3206 as
against the requirement of 6491 CHCs.

{c) State-wise approved, revised outiay and actual
expenditure 2003-04, 2004-05; approved & revised outlay
2005-06 and approved outiay 2006-07 under Medical and
Public Health from which expenditure for setting up of
new PHCs/CHCs is done is given in the enclosed
statement-|.

(d) The 10th Plan target for opening up of PHCs
and CHCs is 1714 and 2565 respectively. State/UT-wise
achievements during 10th Plan is given in the enclosed
statement-|l.

Statement |
Medical and Public Health
(Rs. in lakhs)
SINo.  Name of State/UT 200304 200405 200508 200607
Apoutay Re osley Ad Ep.  Aposley Rs oy AL Ep  Aposay  Re ouay Ap. Outay
1 2 3 4 5 6 7 8 9 10 1
1. Aadha Pradesh 409955  30015.04 353230 4009544 4099544  JNTT2  ATE024 476924  5I5TA24
2. Aunachal Pradesh 20105 20105 0992  BIS0 278135 318500 w700 1970.00




223 Wniten Answers NOVEMBER 29, 2006 Io Questions 224
1 2 3 4 5 6 7 8 9 10 1
3. Assam 768200 788200 783146 652000 652900 652000  5667.00  7882.00
4 Bihar 13698.79 10993.59 12343.11 14182.02 15082.02 14389.78 12721.80 16318.30 13700.00
5. Chhattisgarh 8083.00 8083.00 11736.00 15076.00 15076.00 12462.54 14287.44 1212.33 33249.90
6 Goa 37499 262470 256854 352133 400005 314921 256854 449500
7. Gujara 222100 2222100 2147213 2520400 2520400 2520400 4349400 2147213 4599400
8.  Haryana 780000 590000 575751 712400 63400 584376 1020000 1025000  11450.00
9. Himachal Pradesh 19517.07 20196.22 18066.07 18295.79 18779.98 19734.27 18476.60 19050.81 19948.92

0. Jammu and Kashmir 1486366 1569566 1375290 1633087 1893320 1774878 2106170 1375200 2188425

1" Jharkhand 9700.00 9700.00 6339.98 14040.00 14040.00 13371.59 15000.00 15000.00 26800.00

2. Kamataka 1307400 1688466 1918066 1801151 1573151 1573151 332020 2602080 3409861

3. Keralo 974800 848500 588227 1013000 522725 681387 1003500 1190156 965000

14, Madhya Pradesh 4528.50 13088.15 15444.43 20298.09 20282.44 17763.95 20587.00 15444.43 16961.91

15.  Maharashira 7643518 6208541 3324478 1866393 1866393 3119205  T7B7A0 33478 8822854

6. Manipur 28000 28000 94096 191591 196561 78952 35100 94096  2837.00

17, Meghalaya 365000 380000 377300 404200 424200 407133 448400  ITTR00  4TSO.00

18. Mizoram 2975.00 4105.40 4185.67 3000.00 3027.90 2950.10 3480.00 4185.67 4000.00

19. Nagaland 2383.00 2383.00 2514.00 2207.15 219.15 2114.87 2263.00 2514.00 2363.00

20. Origsa 21694.42 13449.42 9256.11 11739.19 8474.19 10281.41 14348.19 9256.11 405220

21 Punjab 1045047 1219220 507199 750893 876620 213332 274343 597199 5019.10

Rajasthan 623602 745898 543480 1081156 1096388 973664 1860550 54480 2061860

2. Sikkim 1606.00 1626.00 " 1454.87 2210.00 2210.00 2200.56 1840.00 1454.87 1690.00

24. Tamil Nadu 16314.44 16164.44 15963.39 19400.66 19400.66 17402.60 26874.17 15963.39

25. Tripura 2013.34 3198.44 210723 2535.36 45231 3040.42 2813.10 2243.86 6459.60

% Utaranchal 73871 735831 631544 675931 675931 997876 679092 630253  18600.00

2. Uttar Pradesh 3002700 2260000 1974593 3300900  30009.00 3605282 6542100 1974563  188783.00

28. West Bengal 21192.98 28715.96 18584.87 23739.80 19261.69 15382.06 40207.80 18590.41 4428968

Andaman and Niobar lsiands 215000 218000 231226 239000 23000 208296 3100 231226 32000
Chandigarh N0 311100 354675 TIO0  MTT00 335683 330200 w6 0
3. Dadra and Nager Havel 26600 26600 0167 300  M300 40820 40000  30NE7T 47000
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1 2 3 4 5 6 7 8 9 10 "
2. Daman and Diu 228.00 21.00 282.85 200.00 280.00 301.03 350.00 28285 414.00
3. Dethi 4269200 4217955 3804211 5377500 5230660  46389.16 6060000 3894211  69120.00
3. Lakshadweep 227.00 235.00 2824 2500 225.00 166.73 242,00 26490  17800.00
3. Pondicherry 3205.00 3264.48 3259.04 4160.00 4149.04 4196.59 5635.00 3259.04 9485.00
Total 45705020 4184112 3560117 4268122 4157431 4008764  612005.1 380402 7676393
Statement /|
Tenth Plan Targets and Achlevements against the targets in Rural Health infrastructure
PHC CHC
Sl.No. State/UT Tenth Plan Target Achievements during Tenth Plan Target Achievements during
Tenth Plan (upto Tenth Plan (upto
September, 2005) September, 2005)

1 2 3 4 § 8

1. Andhra Pradesh 321 184 208 0

2. Arunachal Pradesh

3. Assam 116 0 81 0

4, Bihar 319 8 403 14

5. Chhattisgarh 159 0 26 0

6. Goa 4 0 1 0

7. Gujarat 4 4

8. Haryana 12 6 39 8

9. Himacha! Pradesh
10. Jammu and Kashmir
1. Jharkhand 115 0 122 0
12, Karnataka 19 5
13. Kerala 75 1
14. Madhya Pradesh 123 0 100 0
18. Maharashtra 88 31
16. Manipur
17. Meghalaya 6 8
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1 2 3 4 ] 6
18. Mizoram
19. Nagaland 8 8 5 5
20. Orissa 108 74
21. Punjab 14 11
22. Rajasthan 49 49
23. Sikkim 2 2
24. Tamil Nadu 237 0
25. Tripura 38 15 13 0
26. Uttaranchal 8 0 36 14
27. Uttar Pradesh 588 106
28. West Bengal 464 0 332 0
29. Andaman and Nicobar Islands
30. Chandigarh 2 0
31. Dadra and Nagar Haveli 1 0 1 0
32. Daman and Diu
33. Dalhi 24 0 8 0
34. Lakshadweep
35. Pondicherry

All India 1714 219 2665 330

Note: The achievement are based on the number of centres reported functioning by the StatesAUTs in the Quarterly Progress.

Report on Rural Health Services, Iignoring the surplus as compared to targets given in some States. The achievement is worked out
on the basis of addition in centres reported functioning as compared the position at the beginning of Tenth Five Year Plan.

The figures of achievement are provisional.

[English]
Expansion in Capacity of Telephone Exchanges

1186. SHRI CHANDRAKANT KHAIRE: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the existing capacity of telephone
exchanges in Aurangabad district in Maharashtra has been
expanded during the year 2006-2007;

(b) if so, the details thereof, exchange-wise; and

(c) the total expendltﬁre incurred thereon during the
said period?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir.

(b) and (c) Total exchange capacity added during
the year 2006-07 is 2880 lines (addition of 480 lines
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each at 6 sites, at a total expenditure of Rs. 15,70,591/)
at following places:

(i) M. Sector Waluj
(i) Mohanlal Nagar
(i) Garkheda

(iv) Shivaji Nagar
(v) Silk Mill Colony

(vi) Badave Engg. Walyj

Apart from above, 6 Wireless in Local Loop (WLL)
Base Transceiver Stations (BTSs) have also been
provided (having capacity of 750 lines each) during this
period as follows, at a total cost of Rs. 20,96,497/-

(i) Mahalgaon
(i) Chineholi Limbaji
(i) Soyegaon
(iv) Golegaon
(v) Phulambri

(vi) Khuldabad
New Infrastructure Policy

1187. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMAT! NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether the Government has any proposals to
introduce New Infrastructure Policy as reported in the
Hindi daily Mawvbharat Times dated October 08, 2006;

(b) if so, the details thereof and the reasons therefor;

(c) the time by which it is likely to be introduced;
and

(d) the steps taken by the Government to fix norms
for honest and fair contracts for diffemt works under this
Policy?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN) (a) to (d)
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Infrastructure is critical for improving the productivity and
enhancing the competitiveness of the economy across all
sectors. Infrastructure development requires huge
resources. This would require a very significant scaling
up of investment from the public as well as private
sectors. While public investment in infrastructure would
continue to increase, the role of public private participation
(PPP) needs to expand significantly to address the existing
deficit in infrastructure services.

With a view to creating an enabling environment that
would improve predictability, mitigate risks for PPPs, and
reduce transaction costs and time, Govemment is creating
appropriate institutional mechanisms and modernizing the
policy and regulatory framework. Among other aspects,
this includes standardizing and streamlining of documents,
processes and procedures including the use of Model
Concession Agreements.

Assistance to National Sports Federations

1188. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the details of assistance granted and disbursed
to the National Sports Federations for sending various
teams abroad for training and participation in international
tournaments during 2004-056 and 2005-06 till date, event-
wise;

(b) the criteria of scrutiny of such expenditure;

(c) whether the disbursed amount has been properly
utilized;

(d) if so, the details thereof;
(e) if not, the reasons therefor; and

(f) the steps taken by the Government to check the
misutilisation of such assistance?

THE MINISTER OF PANCHAYATI RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHR{
MANI SHANKAR AIYAR): (a) The financial assistance
provided to the National Sports Federations (NSFs),
discipline-wise, for various purposes including sending of
various teams abroad for training and participation in
intemational events during 2004-05, 2005-06 and 2006-
07 (upto 15-11-2008) is given in the enclosed statement.
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(b) to (f) To ensure power utilization of Government report of the event from the' federation. Also this h!lintstry
assistance, the Government releases 75% of the has issued sanction for audit of NSFs getting assistance
admissible assistance as advance and further assistance exceeding Rs. One crore in a year through Comptroller
is released on receipt of audited statement of accounts and Auditor General of India.

alongwith original bills/vouchers, utilization certificate and

Statement
(Rs. in Lakhs)
Sl.No. Name of the Federation 2004-05 2005-06 2006-07
(as on
15.11.06)
1 2 3 4 5
1. All India Carrom Federation 14.25 13.98 8.00
2. All India Chess Federation 111.90 78.94 43.09
3. All India Football Federation 119.36 39.04 14.50
4. All India Karate-Do-Federation 0.00 0.00 0.00
5. All India Sports Council of the Deaf 30.02 13.43 11.36
6. Athletics Federation of India 215.08 227.95 71.11
7. Amateur Baseball Federation of India 12.50 7.00 9.49
8. Amateur Handball Federation of India 14.00 34.57 38.64
9. Amateur Kabaddi Federation of India 25.00 24.69 1.00
10. Archery Association of India 58.95 51.75 33.74
11, Atya Patya Federation of India 7.50 12.00 10.50
12. Badminton Association of india 160.16 271.94 45.64
13. Ball Badminton Federation of India 5.50 0.00 0.00
14, Basketball Federation of India 49.61 41.21 22.63
15. Billiards and Snooker Federation of India 23.52 28.57 8.07
16. Cycle Polo Federation of India 6.75 0.00 27.25
17. Cycling Federation of India 16.38 11.73 0.00
18. Equestrian Federation of India 32.76 31.20 12.10
19. Fencing Association of India 17.07 43.78 50.76
20. Gymnastic Federation of India 18.88 14.88 15.28
21. Indian Amateur Boxing Federation 81.28 142.74 38.61
22. Indian Body Building Federation 0.00 0.00 0.00
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1 2 3 4 5
23. Indian Golf Union 32.48 37.84 438
24. Indian Hockey Federation 194.21 96.46 80.15
25. Indian Kayaking and Canoeing Association 16.06 36.50 18.13
26. Indian Olympic Association 1241.45 133.57 393.33
27. Indian Polo Association 1.62 1.10 0.75
28. Indian Powerlifting Federation 13.00 15.00 8.00
29. Indian Weightlifting Federation 79.88 51.41 0.00
30. Indian Women Hockey Federation 110.35 78.81 56.25
31. Judo Federation of India 56.37 64.66 37.06
32. Kho-kho Federation of India 18.92 12.00 4.00
33. Korfball Federation of India 12.50 9.00 9.50
34, All India Tennis Association 136.87 77.45 60.20
35. National Rifle Association of India 218.37 433.43 254.75
36. Netball Federation of india 7.50 11.50 0.50
37. Roller Skating Federation of India 16.00 9.00 0.00
38. Rowing Federation of India 118.43 51.65 8.32
39. School Games Federation of India 0.00 0.00 0.00
40. Sepak Takraw Federation of India 7.50 10.50 10.00
41. Shooting Ball Federation of India 12.00 0.00 0.00
42. Softball Federation of India 14.00 9.80 4.50
43 Squash Racket Federation of india 119.37 15.42 21.20
44, Swimming Federation of India 11.76 63.33 2.67
45. Table Tennis Federation of India 116.78 165.10 148.25
46. Taekwondo Federation of India 6.00 0.00 0.00
47. Tenni-Koit Federation of India 10.50 11.00 10.00
48. Tennis Ball Cricket Federation of India 7.00 17.00 4.50
49, Tug of War Federation of India 12.50 11.50 15.50
50. Volleyball Federation of India 32.17 84.97 27.56
51. Women Cricket Association of India 5.00 0.00 1.00
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1 2 3 4 5

52. Wrestling Federation of India 225.35 209.82 16.47
53. Yachting Association of India 159.88 141.30 136.26
54. Wushu Association of India 10.50 7.10 9.00
65. Winter Games Federation of India 9.64 12.51 0.39
56. Indian Polo Association 1.62 1.10 0.75
57. Para Olympics 0.00 13.50 33.34
58. Special Olympic Bharat 0.00 0.00 450

Visa to Chinese Businessmen

1189. SHRI ASADUDDIN OWAISI: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether China has shown concemn about not
granting visa to its businessmen by India;

(b) if so, the details in this regard;
(c) the reaction of India thereto; and
(d) the steps taken to improve relations with China?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (c) Visas for Chinese
nationals are issued in accordance with the Memorandum
of Understanding (MOU) on Simplifying Visa Procedures
between India and China of June 23, 2003. Issues relating
to the implementation of this MOU are discussed between
the two sides from time to lime. Government has issued
modified guidelines on October 11, 2006 on the
implementation of the understandings contained in the
above-mentioned MOU.

(d) The Joint Declaration issued on November 21,
2006 during the recent visit of President Hu Jintao to
India spells out a ten-pronged strategy to upgrade India-
China relations to a qualitatively new level, and to further
substantiate and reinforce their Strategic and Cooperative
Partnership. The elements of this strategy include:
ensuring comprehensive development of bilateral relations;
consolidating commercial and economic exchanges;
expanding all-round mutually beneficial cooperation;
instilling mutual trust and confidence through defence

cooperation; seeking early settlement of outstanding
issues; promoting trans-border connectivity and
cooperation; boosting cooperation in Science and
Technology; revitaligsing cultural ties and nurturing people-
to-people exchanges; and expanding cooperation on
regional and international stage.

increase in Diabetic Patients

1190. SHRI E.G. SUGAVANAM: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government has analysed the causes
for the increasing number of diabetic patients in the
country;

(b) if so, the details thereof;
(c) f not, the reasons therefor; and

(d) the steps taken by the Government to check the
disease?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to ‘(c) According to Indian
Council of Medical Research (ICMR), ‘Burden of diseases’
it is estimated that there are 37.77 million diabetics in
India in 2004. The rise in the number of cases is mainly
related to changing life style pattemns.

Type 1 diabetes may account for 5% to 10% of aM
diagnosed cases of diabetes and environmental factors
are involved in the development of this type of diabetes.
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Type 2 diabetes may account for about 90% to
95% of all diagnosed cases of diabetes. Risk factors for
type 2 diabetes include older age, obesity, family history
of diabetes, prior history of gestational diabetes, impaired
glucose tolerance, physical inactivity and race/ethnicity.

Gestational diabetes develops in 2% to 5% of all
pregnancies but usually disappears when a pregnancy is
over.

Other specific types of diabetes result from specific
genetic syndromes, surgery, drugs mainutrition, infections,
and other ilinesses. Such types of diabetes may account
for 1% to 2% of all diagnosed cases of diabetes.

(d) The Pilot Project of the proposed National
Programme on prevention and control of Diabetes, Cardio
Vascular diseases and stroke is being initiated in 2006-
07 with emphasis on prevention and early detection of
the disease, management and avoidance of complications.
The programme would also help in reducing modifiable
risk factors through interventions at various levels.

Speed Post/Express Parce! Post Treated as Local

1191. SHRI S.K. KHARVENTHAN: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Postal Department has any proposals
to treat Speed Post and Express Parcel Post in NCR,
Delhi and other neighbouring towns of all metro cities as

local,
(b) if so, the details thereof,

(c) the expected revenue likely to be generated to
the Postal Department; and

(d) the time by which the proposal is likely to come
into effect?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) Department of Posts
has decided that Speed Post and Express Parcel Post
articles booked in and destined for DethiNew Dethi,
Ghaziabad, NOIDA, Gurgaon and Faridabad would be
treated as ‘local’ for the purpose of determining the tariff.
These orders came into effect from 15th August, 2006.
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At present there is no proposal with the Department
of Posts to treat Speed Post articles and Express Parcel
Post articles booked in and destined for any other metro
city and their neighbouring towns as ‘local’.

The primary objective of this initiative is not to raise
additional revenue but to provide a customer friendtly
service to the people residing in NCT of Delhi and the
districts that share border with NCT of Delhi.

[Transiation]
Postal Delivery System in Rural Areas

1182. SHRI KASHIRAM RANA:
SHRI JIVABHAI A. PATEL:

WIill the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pieased to state:

(a) the date when the Government had last reviewed
the postal delivery system in rural areas;

(b) the outcome of the said review; and

(c) the action taken by the Government based on
the outcome of the said review to improve the rural postal
delivery system?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Periodical review of dalivery
system in rural areas is a continuous process and this is
done meticulously every month. The Postal Circles follow
a well-defined procedure to check delivery system in the
rural areas through these provisions. in addition, on receipt
of a complaint from members of the public or surprise
checks by the officials of the Department, the reasons
for delay, if any, are analysed and corrective measures
are taken. The last review was done in October, 2006
by Postal Circles.

(b) Resuits of the said review is given in the enclosed
statement.

(c) Based on the said review, delivery system in
rural areas is being strengthened through minimizing
transmission time, review of existing offices and
consolidation of mail delivery system.
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Statermnent

Results of review of the postal dekvery system

mn rural areas

Circle

% of articles
delivered as per
norms (Rural Mail)

Andhra Pradesh
Assam

Bihar
Chhattisgarh
Delhi

Guijarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karmataka
Kerala

Madhya Pradesh
Maharashtra
North East
Orissa

Punjab
Rajasthan

Tamil Nadn
Uttar Pradesh
Uttaranchal

West Bengal

94.41
94

92
95.7
97.53
98.63
98.64
97.5
91.3
94.9
87.3
95
95.5
81.11
Report awaited

93.63

96.67
€0.25

95.67
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indians Killed in Arab Countries

1183. PROF. MAHADEORAO SHIWANKAR:
SHRI AVINASH RAI KHANNA:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether the Union Government has made any
assegsment of the Indians killed in Arab countries;

(b) i so, the number of Indians killed in these
countries during the last three years, year-wise and
country-wise;

(c) the number out of them who died natural and
unnatural deaths;

(d) whether the necessary information has been
sought from all these countries in this regard;

(e) if so, the details thereof, country-wise;

(f) whether compensation has been paid in all these
cases; and

(g) if not, the time by which the pending
compensation cases are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED) (a) Yes. The
Government of India periodically reviews the situation.

(b) to (e) A Statement giving details, year-wise and
country-wise, along with causes of death, of Indians, who
died in Arab countries during the last three years is
enclosed.

(f) and (g) While in most of the cases compensation
has been settled, in some, settlement is under process
for various procedural reasons. Missions/Posts abroad
regularly liaise with the employers of Indian nationals,
who die abroad, for an early settiement of due
compensation.
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Statement

Nurmnber of Indians killea/died in Arab countries
dunng 2003, 2004 and 2005

Country/Year Number of Cause of death
deaths
reported
1 2 3
Algeria
2003 Nit N.A.
2004 Nil N.A.
2005 Nil N.A.
Bahrain
2003 147 Natural/accident/suicide
2004 172 Naturalaccident/suicide
2006 164 Naturalaccident/suicide

Djibouti and Ethiopia

2003 2 2 — Natural
2004 8 6 — Natural
2005 2 2 — Natural
Egypt
2003 5 4 — Natural,
1 — Accident
2004 7 4 — Natural,
3 — Accident
2005 1 Natural
Iraq
2003 5 1 — Natural,
4 — Accidents
2004 9 1 — Natural,
8 — Accidents
2005 9 3 — Natural,
8 — Accidents

fo Questions 242
1 2 3
Jordan
2003 Nil N.A.
2004 8 6 — lliness,
2 — Accident
2005 5 4 — lliness,
1 — Accident
Kuwalt
2003 313 203 — Natural,
64 — Accidents,
46 — Others
2004 358 228 — Natural,
71 — Accidents,
59 — Others
2005 389 259 — Natural,
85 — Accidents,
46 — Others
Lebanon
2003 23 13 — lliness,
9 — Accidents,
1 — Suicide
2004 26 18 — liiness,
6 — Accidents,
2 — Other
2005 17 8 — lliness,
4 — Accidents,
§ — Other
Libya
2003 23 18 — Natural,
§ — accident
2004 16 11 — Natural,
5 — accident
2005 8 8 — Natural
Tunisia
2003 Nil N.A.
2004 Nil N.A.
2005 Nil N.A.
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1 2 3 1 2 3
Morocco UAE
2003 Nil N.A. 2003 967 Natural/accident/suicide
2004 Nil N.A. 2004 1139 Naturalaccident/suicide
2005 Nl NA. 2005 1272 NaturaVaccident/suicide
Oman
Yemen
2003 337 Natural/accident/suicide
2003 3 3 — Natural cause
2004 345 208 — Natural,
137 — Other/accident/ 2004 6 6 — Natural cause
suicide
2005 6 6 — Natural cause
2005 345 212 — Natural,
133 — Other/accident/ No statistics avallable in respect of Mauritania, Comoros
suicide and Somalia — No resident Indian Mission.
Qatar
[English]
2003 13 Not known
2004 27 Not known Use of IT in Health Care Initiatives
2005 28 Not known 1194. SHRI CHANDRA BHUSHAN SINGH: Wil the
) . Minister of HEALTH AND FAMILY WELFARE be pleased
Saudi Arabia
to state:
2003 1114 675 — Natural,
315 — Accident, (a) whether the Government is considering effective
124 — Other use of IT in heaith care initiatives;
2004 1176 693 — Natural, .
340 — Accident, (b) i#f so, the details thereof;
143 — Other
(c) whether the Government has received any
2005 1268 762 — Natural, proposals in this regard; and
373 — Accident,
133 — Other (d) it so, the details thereof?
Sudan
THE MINISTER OF STATE IN THE MINISTRY OF
2003 2 Accident/liiness HEALTH AND FAMILY WELFARE (SHRIMATI
2004 2 Accident PANABAKA LAKSHMI): (a) Yes, Sir.
2005 2 Accident/liiness (b) The various IT initiatives used in health care are
Syria as below:
2003 2 2 — liiness (hearth () Creation and Maintenance of Web site of Ministry
attack) of Health and Famlly Welfare and its attached
2004 2 1 — Accident, office like Directorate General of Health Services
1 — Natural cause and Subordinate Offices, Registered Institutions,
. Health and Family Welfare Societies and other
2005 2 2 — Natural death

autonomies bodies in Health Sector.
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(i) Creation of Interhealth portal that provides
personalized, role base and secure access to
office information to the personnel of the Ministry.

(i) Installation of office procedure automation
software in phased manner to monitor the file/
official paper movements within the Ministry.

(iv) Implementation/installation of the Web-based
software to maintain the database of beneficiaries
under Central Government Heaith Scheme.

(v) Providing facility for video conferencing/web
conferencing for monitoring National Health
Programmes between the Centre, State and
District Programme Coordinators.

(vi) Integrated Disease Surveillance Project for
collecting the specific key disease indicators from
sub centre onwards in the country using web
based software.

(vii) Under World Bank Assisted Project, 105 Food
and Aduiteration testing labs across the country
are being networked through high-speed
broadband connectivity.

(vii) Central Bureau of Health Intelligence is
developing a web-base GIS Mapping for
Government Health Facilities in the country with
the objective to enable quantitative and
qualitative assessment of healith faciiities in terms
of infrastructure up to village heaith.

(ix) Developed system for electronic transfer of funds
to the State Governments.

(c) and (d) Besides above, Ministry of Health and
Family Welfare is considering proposais from National
and International organizations of Health Sector for
collaborative work on capacity building and improving
delivery of heaith care services on nation-wide basis using
modermn |.T. tools and technologies.

Opening Borders for Trade

1195. SHRI ANWAR HUSSAIN:
SHRI SARVEY SATYANARAYANA:
SHRI KIREN RIiJIJU:

Will the Minister of EXTERNAL AFFAIRS be pleased
to state:
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(a) whether Govemment is contemplating to open up
the borders of North-Eastern-States with the neighbouring
countries to improve border trade;

(b) it so, the details thereof;

(c) whether the Govemment proposes to issue around
5000 passports to truck drivers to improve border trade
with neighbouring countries;

(d) it so, whether discussions are also underway to
resolve pending border issues with such countries;

{(e) it so, the details of meetings held in this regard
during the last two years, country-wise; and

(f) the likely increase in trade activities as a result
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) and
(b) Yes. The Government has decided to set up several
state-of-the-art Integrated Check Posts (ICPs) along the
India-Myanmar and India-Bangladesh borders. Details of
these ICPs are given in the enclosed statement.

India has an open border with Bhutan and there
exists a free trade regime under a bilateral agreement
between the two countries. Trade infrastructure along
India’'s borders with Bhutan is being improved; entry/exit
points have been increased to 16 in 2006 from 12.

(c) A proposal has been received for issue of
passports to truck drivers operating between india and
Bangladesh for trade.

(d) and (e) The India-Bhutan Border Management
and Security Group meets every year to discuss issues
relating to security and management of the border
between the two countries. Border District Coordination
meetings are heid annually to promote closer interaction
and coordination on border-related issues of mutual
concermn at the fieid level.

India and China appointed in June 2003, Special
Representatives on the boundary question. They have
held eight meetings so far; the last meeting was held in
China in June 2006.

With Bangladesh, border related issues are discussed
in the Joint Boundary Working Group, which met in July
2006 in Dhaka.
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With Myanmar, these issues are discussed annually
at the national level. The delegations are led by the Home
Secretaries. The last meeting was held in September
2006. Sectoral and field level issues are discussed In
meetings of senior officials held annually (last meeting in
May 2006) and Army Border Liaison Meeting held

NOVEMBER 29, 2006

to Questons 248

biannually (last meeting in October 2008).

(f) Improved border connectivity and contacts are
expected to bring economic benefit to the people of the
North Eastern States and provide a fillip to India's trade
with countries in this region.

Statement

Location of Integrated Check Posts (/CPs)

SI.No. Location State Border
Priority |

1. Petrapole West Bengal India-Bangladesh

2. Moreh Manipur India-Myanmar
Priority 1l

3. Niti West Bengal India-Bangladesh

4. Chandrabangha West Bengal India-Bangladesh

5. Sutarkhandi Assam India-Bangladesh

6. Dawki Meghalaya India-Bangladesh

7. Akhaura Tripura India-Bangiadesh

8. Kawarpuchiah Mizoram India-Bangladesh

Extending Coverage of DOTS

1196. SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI K.C. SINGH “BABA™

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the Government has conducted any study
to ascertain the number of T.B. patients who fall prey to
it every year in the country;

(b) it so, the findings thereof;

(c) the number of persons put on Diréctly Observed
Treatment Shortcourse (DOTS);

(d) whether the entire country has been covered
under DOTS;

(e) if not, the reasons therefor;

(f) the time by which the entire country is likely to
be covered under DOTS; and

(g) the steps taken by the Government for the
eradication of T.B.?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Yes Sir. A nationwide
cross-sectional study was conducted in different zones
of India to assess the prevailing epi&omlologlcal situation
of TB in the country by estimating the Annual Risk of TB
Infection (ARTI) between January, 2000 and 2003.
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As per the study, the National ART! is 1.5%. As per
the estimate, there are around 168 new TB cases per
lakh population in India totalling to nearly 18 lakh new
TB cases per year.

(c) Since the launching of the Revised National
Tuberculosis Control Programme (RNTCP) form 1997,
over 63 lakhs patients have been put on DOTS.

(d) Yes Sir. By March, 2006 entire country has been
covered under DOTS.

(e) and (f) Do not arise.

(g) To control TB, with an objective to achieve cure
rate of 85% of new sputum positive cases and to detect
at least 70% of such cases, the Revised National TB
Control Programme (RNTCP) widely known as DOTS,
which is WHO recommended strategy, was implemented
in the country in a phased manner from 1897 and the
entire country had been covered by March 2006. Under
RNTCP diagnosis by sputum microscopy instead of X-
ray helps in detecting and curing infectious cases on
priority. Facilities for diagnosis by sputum microscopy have
been decentralized and strengthened. Drugs are provided
under observation and patients are monitored so that they
complete their treatment. Drugs are provided free of cost
in patient-wise boxes. Till date, the RNTCP has placed
more than 63.00 lakh patients on DOTS treatment,
averting more than 11.33 lakh deaths. Every month more
than 1.0 lakh patients are placed on DOTS. In 2005
alone, India placed more than 12.93 lakhs cases on
DOTS, more than any country in a singly year in the
world. Overall performance of RNTCP has been excellent
with cure/treatment completion rate consistently above
85% and death rate reduced to less than 5%. To increase
accessibility of the masses to the facilities provided under
the Programme, Special emphasis is laid on the IEC
activities, involvement of NGOs private sector and medical
colleges in the revised strategy.

Training to Panchayatl Raj Representatives

1197. SHRI G. KARUNAKARA. REDDY: Wili the
Minister of PANCHAYATi RAJ be pleased to state:

(a) whether the Union Govemment has received any
proposal from Karnataka for imparting training to the
representatives of Panchayati Raj and Gram Swaraj;
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(b) if so, the details thereof; and

(c) the time by which the Union Government is likely
to accord its approval?

THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) Yes, Sir.

(b) The proposal was received in 2005 from Abdul
Nazir Sab State Institute of Rural Development
(ANSSIRD), Mysore, Karnataka, for Satellite based
Training to the representatives of Panchayati Raj
Institutions.

(c) The Union Government accepted the proposal
and a sum of Rs. 3,63,95,250/- was sanctioned as Central
Government grant to Abdul Nazir Sab State Institute of
Rural Development (ANSSIRD), Mysore, Kamataka, out
of which the first installment of Rs. 1,81,97,625/- was
released in October, 2005. The balance amount would
be released during the current year, after receipt of
Utilisation Certificate and Progress report.

Backward Reglon Grant Fund

1198. SHRI L. RAJAGOPAL: Will the Minister of
PANCHAYAT! RAJ be pleased to state:

(a) whether the Empowered Sub-Committee of the
National Development Council on Panchayat Raj asked
the State Governments to give their suggestions on the
Backward Region Grant Fund;

(b) if so, the States that have given their suggestions;

(c) the details of suggestions that have so far been
received by the Government;

(d) whether the fund presently covers only 250
districts in the country;

(e) if so, the details of such districts, State-wise;

() the details of States which have formed the District
Planning Commiittees for this Fund; and

(g) the reasons for non-constitution of the Committee
by other States?
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THE MINISTER OF PANCHAYAT! RAJ, MINISTER
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
MANI SHANKAR AIYAR): (a) to (c) Arrangements for the
implementation of the Backward Regions Grant Fund
constituted one of the Agenda items for the meeting of
the Empowered Sub-Committee of the National
Development Council on Administrative and Financial
Strengthening of Panchayats, held on 13th September,
2006. The salient features of the Backward Regions
Programme Fund were presented to the Empowered Sub-
Committee during the meeting. The draft guidelines for
the programme had also been circulated earlier to the
States as part of the process of consultation with the
State Governments. Consultations were held with the
representatives of the State Governments during the
meeting of the Committee of Chief Secretaries and
Secretaries of Panchayati haj held on 13th September,
2006 and during the meeting of the State Secretaries of
. Panchayati Raj held of 10th November, 2006. The major
suggestions received from the States are given in the
enclosed statement-|.

(d) Yes, Sir. However, any districts carved out of
these districts after 2001 would be included with the
proviso that the fund allocated for the original district
would be shared between the two districts created from
the earlier undivided district covered under BRGF.

(e) A State-wise list of districts selected under BRGF
is given in the enclosed statement-|l.

(f) and (g) Setting up of District Planning Committees
(DPCs) isa mandatory obligation under Article 243 ZD of
the Constitution. The Constitution enjoins that all States
and Union Territories (except Meghalaya, Nagaland,
Jammu and Kashmir, the Hill areas in the State of
Manipur, the Hill Areas of the District of Darjeeling for
which Darjeeling Gorkha Hill Council exists, the NCT of
Delhi and Sixth Schedule Areas where Autonomous
District Councils have been constituted), to set up DPCs
in order to consolidate the plans prepared by Panchayats
and Municipalities into the draft development plans for
the district. 23 of the 27 States which have districts
covered under the Backward Region Grant Fund are
required to set up DPCs under the Constitutiorial provision.
Only 12 of these 23 States have set up DPCs. Details
are given in the enclosed statement-iil.
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4. Gujarat

5. Jharkhand

7. Kerala
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Statement /

Major suggestions made by State Govemments odurng
the meeting of the Empowered Sub-Commitlee held on
13.9.2006 and subsequent consuftations

1.  Bihar The constitution of DPCs,
completion of activity mapping
and preparation of training
calendar should be the pre-
requisites to be completed
before 31st March, 2007. The
States should be allowed to
complete their ‘desirable’ pre-
requisite during the year 2007-
08. The programme should
commence in erstwhile
Rashtriya Sam Vikas Yojana
districts simultaneously.

2. Haryana Mewat District shouid be

included in the scheme. States
should be consulted while
selecting districts to be covered
under Backward Regions Grant
Fund.

3. Himachal Pradesh Block should be considered as

the unit for allocation of tunds.

Tehsil should be considered as
the unit for allocation of funds.
Kutch should be included in the
list of districts selected for the
programme.

There must be the provision of
a Saving Clause for those
Panchayats where elections
cannot be held because of
certain unforeseen
circumstances such as Court
Intervention etc.

Taluks should have been the
basic units for selection under
Backward Regions Grant Fund.

Backward Regions Grant Fund
may be pern'iittod to commerce
straightaway in all erstwhile
Rashtriya Sam Vikas Yojana
Districts, without waiting for the
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10.

11,

12.

Whritten Answers

Madhya Pradesh

Tripura

Uttar Pradesh

Uttaranchal

West Bengal

Backward Region Grant Fund—List of Districts

Andhra Pradesh

Adilabad
Anantpur
Chittoor
Cuddappah
Karimnagar

Khammam

AGRAHAYANA 8, 1928 (Saks)

latter to
Directions should be issued to
Central Ministries implementing

flagship programmes to adopt 9.

a decentralised planning

methodology, to enable the 10.

BRGF otherwise it would be
difficult to operationalise

11.

suggestions for decentralized 12.

planning for the programme.

13.

The scheme should concentrate
on generic provisions in view

of the differences in the 1.

geographical status and socio-
economic development of the
States.

-

SC/ST population should be
taken into account in addition
to area and population for
allocation of funds. North
Tripura and South Tripura
districts should be included in
the list.

Constitution of DPCs shouid not .
be a pre-requisite during 2006-
07. -

Districts covered under the
schemes should be changed on
rotation basis.

-
©

Block should be considered as 11.
the unit for allocation of funds.

Statemnent I/

-

-
°

be completed. 7.

© ® N ®© o » © N

© ® N O 0 & O N

lo Questions

Mahbubnagar
Medak
Nalgonda
Nizamabad
Rangareddy
Vizianagaram
Warangal
Arunachal Pradesh
Upper Subansiri
Assam
Barpeta
Bongaigaon
Cachar
Dhemaiji
Goalpara
Hailakandi
Karbi Anglong
Kokrajhar
Marigaon
North Lakhimpur (Laksha)
North Cachar Hilis
Bihar
Araria
Aurangabad
Banka
Begusarai
Bhagalpur
Bhojpur
Buxar
Darbhanga
Gaya
Gopalganj
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1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21,
22.
23.
24,
25.
26.
27.

28.

29.

30.

31.

32.
33.
34.
35.

36.

wiritten Answers

Jamui

Jehanabad

Kaimur/Bhabua

Katihar

Kishanganj

Khagaria

Lakhisarai

Madhepura

Madhubani

Munger

Muzzarffarpur

Nalanda

Nawadah

Patna

Pashchim Champaran

Purba Champaran

Purnia

Rohtas

Saharsa

Samastipur

Saran

Sheikhpura

Sheohar

Sitgmami

Supaul

Vaishali
Chhattisgarh

Bastar

Bilaspur

Dantewada

NOVEMBER 29, 2006

10.
11.
12.

13.

to Questions

Dhamtari
Jashpur
Kanker
Kawardha
Korba
Koriya
Mahasamund
Raigarh
Rajnandgaon
Sarguja
Gujarat
Banaskantha
Dangs
Dahod
Narmada
Panch Mabhals
Sabarkantha
Haryana
Mohindergarh
Sirsa
Himachal Pradesh
Chamba
Sirmaur
Jammu and Kashmir
Doda
Kupwara
Poonch
Jharkhand
Bokaro

Chatra

256
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10.

1.

12.

13.

14.

15.

16.

17.

18.

19.
20.

21.

Whnitten- Answers

Deoghar
Dhanbad
Dumka
Garhwa
Giridih
Godda
Gumla
Hazaribagh
Jamtara
Kodarma
Latehar
‘Lohardagga
Pacchim Singhbhum
Pakaur
Palamu
Ranchi
Sahibganj
Saraikela
Simdega
Karnataka
Bidar ]
Chitradurga
Davangere
Gulbarga
Raichur
Kerala
Palakkad
Wynad
Madhya Pradesh
Balaghat
Barwani

AGRAHAYANA 8, 1928 (Saks)

10.
1.
12.
13.
14.
15.
16.
17.
18.
18.
20.
21.
22,
28

24

o Questions

Betul
Chhatarmpur
Damoh
Dhar
Dindori
Guna
Jhabua
Katni
Khandwa
Mgndla

Panna

" Rajgarh

Rewa
Satna
Seoni
Shahdol
Sheopur
Shivpurl
Siddhi
Tikamgarh
Umaria
West Nimar
Maharaghtra
Ahmednagar
Amravati
Aurangabad
Bhandra
Chandrapur
Dhule

Gadchirofi
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10.
11.

12.

10.

wnitten Answers

Gondia
Hingoli
Nanded
Nandurbar
Yavatmal

Manipur
Chandel
Churchandrapur
Tameniong

Meghalaya
Ri Bhoi
South Garo Hills
West Garo Hills

Mizoram
Lawngtlai
Siaha

Nagaland
Mon
Tuensang
Workha

Orissa

Bolangir
Boudh
bebagarh
Dhenkanal
Gajapati
Ganjam
Jharsuguda
Kalahandi
Keonjhar

Koraput
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13.
14.
15.
16.
17.
18.
18.
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Malkangiri
Mayurbhanj
Nabrangpur
Nuapada
Phuibani
Rayagada
Sambalpur
Sonapur
Sundargarh
Punjab

Hoshiarpur

Rajasthan

Banswara

Chhittaurgarh
Dungarpur

Sikkim

Sikkim North

Tamil Nadu
Cuddalore
Dindigul
Nagapattinam
Sivagangai
Tiruvannamalai
Villupuram
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10.
11.
12.
13.
14.
15.
16.
17.
18.

19,

21,
22.
23.
24.
25.
26.
27.
28.

Wnitten Answers

Tripura

Dhalai

Uttar Pradesh
Ambedkar Nagar
Azamgarh
Bahraich
Balrampur
Banda
Barabanki
Basti
Budaun
Chandauli
Chitrakoot
Etah
Farrukhabad
Fatehpur
Gonda
Gorakhpur
Hamirpur
Hardoi
Jalaun
vaunpur
Kaushambi
Kushinagar
Lakhimpur Kheri
Lalitpur
Maharajganj
Mahoba
Mirzapur
Pratapgarh
Raebareli
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29,

31.

8

® N o

©

10.

1.
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Sant Kabir Nagar
Shravasti
Siddharthanagar
Sitapur
Sonebhadra

Unnao

Chamoli
Champawat
Tehri Garhwal
West Bengal
Bankura
Birbhum
Dakshin Dinajpur
Jalpaiguri
Malda
Midnapur East
Midnapur West
Murshidabad
Purulia
South 24 Parganas
Uttar Dinajpur
Staternent I

Stafes that have constituted District Planning
Cormmittees in accordance with Article 243

of the Conshitution

Chhattisgarh
Himachal Pradesh
Kamataka

Kerala

Madhya Pradesh

262
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6 Manipur 1 2
7. Rajasthan
8 Sikkim
9 Tamilnadu . Gujarat
10. West Bengal
11. Assam
12. Orissa
(Goa has set Up DPCs, but it is not covered under the
BRGF).
Table B
5. Haryana
Slates that have not set yp DPCs and the
reasons thersof
Sl.No. State Latest Position
and remarks
1 2 3
6. Jharkhand
1. Andhra Pradesh Andhra Pradesh had issued an
Ordinance in September 2005
for the constitution of DPCs
pending the passage of the 7.  Maharashtra
relevant bill in the Legislative
Assembly. The ordinance has
now been replaced Dby
legislation. Under the legislation,
the Chairperson of the District
Panchayat is to be the
Chairperson of the DPC. It has
been reported that the elections
to the DPCs will be completed
by January 2007.
2. Arunachal Pradeshit has been reported by the
State that the composition and 8. Punjab
terms of reference of DPCs
have been notified and that
immediately after notification,
they will be constituted.
3. Bihar Bihar has laid down a calendar
j f
of events for the constitution o o. Tripura

DPCs. Rules have been
formulated for the same and

are under vetting by the legal
department.

Gujarat does not have a DPC
but a nominated body, the
District Planning Board, created
through govermment order. it
has been reported that draft
legislation for the constitution of
DPCs has been prepared and
will be moved in the next
session of the legislature.

The Government of Haryana
has decided to constitute DPCs
in accordance with Article 243
ZD of the Constitution. The
necessary rules and
notifications are under issue.

Since Panchayats have not
been elected, no DPCs have
been constituted.

Maharashtra has a district level
body, with equal representation
from nominated members and
elected representatives. A
legislation for DPCs was
passed, but has not been
implemented so far. Rules have
been published for inviting
objections and after considering
them if any, the rules will be
finalised and will be followed by
elections.

Punjab has enacted legislation
for the constitution of DPCs in
October 05. The conduct of
DPC elections is under the
consideration of the
Government.

In Tripura 70% of the area is
under the 8th Schedule. There
is a single tier system in ADC
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areas. DPCs therefore cannot
be established through legal
provisions in these districts.
Tripura states that they have
examined the issue from a legal
standpoint and are in the
process of creating DPCs
through executive orders for the
areas coming under Part IX of
the Constitution.

Uttar Pradesh has enacted
legislation for DPCs (in 1999),
but is yet to issue the
notification for the constitution
of these bodies. They have a
nominated body, the DPDC at
the District level, which cannot
be construed to be a DPC.

10. Uttar Pradesh

Uttaranchal, which inherited the
UP Panchayati Raj Act, has
also not notified or constituted
the DPCs. The matter is under
the consideration of the
Government.

11. Uttaranchal

[Translation]
Cadre Review of Central Health Service

1199. SHRI RASHEED MASOOQOD: Will the Minister
of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Government proposes to undertake
Cadre review of Central Health Service;

(b) if so, the time by which it is likely to be done;
(c) if not, the reasons therefor;

(d) whether the Government has received any
proposals from the Javed Chaudhary Committee in this
regard; and

(e) if so, the details thereot?

AGRAHAYANA 8, 1928 (Saka)

o Questions 268

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) The Govemment of
India instructions provide for periodic review of organized
services. As regards the time by which cadre review of
Central Health Service is likely to be done, since it
involves consultation with concemed participating units of
Central Health Service and other departments like
Department of Personnel and Training, Department
Expenditure etc., no definite time frame can be prescribed.

(d) No, Sir.
(e) Does not arise.
Representation of SC/ST/OBC Officers

1200. SHRI RAMDAS ATHAWALE: Will the PRIME
MINISTER be pleased to state:

(a) the total number of IAS, IPS and IFS Officers
belonging to SC/ST/OBC categories as on dato, category-
wise;

(b) whether they have not been given adequate
representation in commensurate with their population; and

(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) A Statement is enclosed. The vacancies
in the Indian Administrative Service, the indian Police
Service and the Indian Foreign Service are reserved for
Other Backwards Classes, Scheduled Castes and
Scheduled Tribes at the prescribed rate of 27%, 15%
and 7.5% respectively at the time of direct recruitment in
these services. The reservation is not applicable for
promotee segment of the respective cadres, as it is
available in the feeder services.

(b) and (c) Representation of SCs and STs in direct
recruitment for Indian Administrative Service (IAS) and
Indian Police Service (IPS) has nearly reached the
prescribed percentage of reservation for the respective
categories. The reservation for OBCs was started only
from the Civil Services Examination, 1994.
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Staterment

Indian Administrative

Indian Police Indian

Service (Information Service Foreign

as on 27.11.2006)

(Information Service
as on 31.1.2006) (Information
as on 27.11.2006)

Total
number of
Direct
recruits

Number of
persons
belonging to
Scheduled
Castes
(SCs) along
with
percentage

Number of
persons
belonging to
Scheduled
Tribes (STs)
alongwith
percentage

Number of
persons

3429

473
(13.79%)

248
(7.23%)

246@
(7.17%)

2306 496

31 59
(13.48%) (11.8%)

162 40
(7.02%) (8.1%)

162@ 48¢@

(7.02%)

(9.7%)

belonging to
Other
Backward
Classes
(OBCs)
along with
percentage

©@Reservation for OBC was implemented only from the Civil Services Examination, 2004 and, hence, percentage, when caiculated at

the base of total strength of DR, is low.

Human Resource Policy for Employees of BSNL

1201. SHRI BRAJESH PATHAK: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Bharat Sanchar Nigam Limited

(BSNL) proposes to formulate any human resource policy
for its employees;

(b) if so, the details thereof;

(c) the main objectives of the said policy; and

(d) the time by which the policy would be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Bharat Sanchar
Nigam Limited (BSNL) after its incorporation on 01.10.2000
upon conversion of Department of Telecom Services and
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Department of Telecom Operations into a Central PSU,
initially adopted HR policies of the Central Government.
Since about 3.5 lakh government employees were
transferred to BSNL upon this conversion, to suit the
corporate working the HR policy in BSNL has been
continuously upgraded. Wage agreements have been
drawn up for Non-Executive employees. Pay, Perks,
Medical Benefit Scheme, Productivity Linked Incentive
Schemes, Training and Development Programmes,
Recruitment Rules, Group Insurance Scheme have been
framed for BSNL employees.

(c) and (d) The objective of BSNL's HR policy is to
utilize the full potential of its human resource. In order to
meet fierce competition in the Telecom Service Sector,
BSNL has been adopting a dynamic and fiexible HR
policy. HR policy and requisite changes necessary for
telecom market are implemented in a timely and phased
manner keeping the intemal and external factors in mind.

[English]
Assessment of Tenth Five Year Plan Targets

1202. SHRI BRAJA KISHORE TRIPATHY: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government has made any
independent assessment of the Tenth Five Year Plan
targets;

(b) if so, the details thereof;

(c) the growth rate projected and the achievements
made in various sectors so far;

(d) the details of new priority areas selected after
the mid-term appraisal alongwith the resource position in
the current plan;

(e) the details of actual GDP growth so far against
the targeted level of plan period; and

(f) the steps taken to achieve the targets fixed in the
remaining period of the current plan?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b)
Yes, Sir. The Planning Commission has undertaken Mid-
Term Appraisal (MTA) of the Tenth Five Year Plan (2002-
07). Copies of the MTA document have been placed in
the Parliament Library.

AGRAHAYANA 8, 1928 (Saks)
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(c) The targeted growth rates for the Tenth Plan
period (2002-07) and the achievements made during the
first four years of the Plan (2002-03 to 2005-06), in the
three broad sectors of the economy as well as in the
Gross Domestic Product (GDP), are given below:

Sector-wise growth) largels and aciveverments
m the Tenth Plan

Si.No. Sectors Tenth Five Year Plan

Target Actual
(2002-07)  (2002-03 to
2005-06)
1. Agriculture 4.0 1.8
2. Industry 8.9 8.0
3. Services 9.3 8.9
4, Gross Domestic 8.1 7.3

Product
(at market prices)

(d) The Mid-Term Appraisal identified 59 priority areas
of action in agriculture, irrigation, rural development,
watershed development, horticulture, fertilizer pricing, food
processing, energy, social sector, power, rural energy,
coal, petroleum, transport, infrastructure, labour and
employment, industry, governance etc. Some of the steps
taken include Bharat Nirman, National Rural Employment
Guarantee Act, National Rural Health Mission, Jawaharial
Nehru National Urban Renewal Mission, etc. The details
are available in the Mid-Term Appraisal of Tenth Five
Year Plan (2002-07), which is available in the
Parliamentary library.

The resource realisation in terms of budgetary
resources for the first four years of the Tenth Five Year
Plan (2002-03 to 2005-068) has been 6.87% of GDP at
market prices, in the first four years of the Tenth Five
Year Plan as against the target of 6.82%, set for the
Tenth plan Period.

(e) Based on estimates of National Accounts Statistics
by Central Statistical Organisation (with a revised base
of 1999-2000), the growth rate of GDP (at market prices)
for the first four years of the Tenth Plan (2002-03 to
2005-06) is estimated to be 7.3% as against the target
of 8.1% set for the Tenth Plan.
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(f) The steps undertaken by the Government to
achieve the targets fixed in the remaining years of the
Tenth Plan period include raising public investment in
agriculture, infrastructure like power, roads with greater
focus on rural roads, health and education, encouraging
foreign direct investment, improving governance and
enhancing the efficiency of delivery system. The
Government has also launched certain programmes viz.
National Rural Employment Guarantee Act, National Rural
Health Mission, Jawaharial Nehru National Urban Renewal
Mission, etc.

[Translation]
Improvement in Condition of Hospitals and PHCs

1203. SHRI RAGHUNATH JHA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Union Government has drawn up a
scheme to improve the condition of Central Government
owned hospitals and Primary health centres in the rural
and urban areas in the country;

(b) it so, the details thereof;, and

(c) the funds allocated during the current financial
year thereunder alongwith the amount released so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI

NOVEMBER 29, 2006
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PANABAKA LAKSHMI): (a) and (b) Yes, Sir. Under
National Rural Health Mission (NRHM), the functioning of
Sub Divisional/Sub Distt. Hospitals, Community Health
Centres and Primary Health Centres are to be improved
through upgradation of these institutions to Indian Public
Health Standards (IPHS). IPHS detalls the specifications
of standards to which these institutions would have to be
raised to so that the citizen is confident of getting public
health services in the hospital that can be measured to
be acceptable standards. Each institution would, as part
of IPHS, be required to set up a Patient Welfare
Committee/Hospital Management Committee, which will
bring in community control into the management of public
hospitals.

(c) Funds @ Rs. 20.00 lakh per CHC for upgradation
of CHCs have been released to the States in 2005-08
and 2006-07. State/UT wise release of funds is given in
the enclosed statement.

An amount of Rs. 588.00 lakhs has been released
for constitution and registration of Rogl Kalyan Samitis
(RKS) @ Rs. Five lakh per Distt. Hospital and Rs. one

lakh for PHC as per registration details received from
State/UTs.

In addition, Annual Maintenance Grant @ Rs. 50000
per PHC for improvement and maintenance of physical
infrastructure and Rs. 25000/- per PHC as a united fund

for local health needs have been approved for release
during 2006-07.

Statement

Funds released for upgradation of CHCs to IPHS under NRHM

@ Rs. 20.00 lakhs per CHC

SI.No. Name of State/UT 2005-06 2006-07 Total
1 2 3 4 5

1. Andhra Pradesh 1380.00 1900.00 3280.00
2. Goa 100.00 100.00
3. Gujarat 1500.00 3940.00 5§440.00
4. Haryana 1200.00 240.00 ‘ 1440.00
5. Himachal Pradesh 720.00 600.00 1320.00
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1 2 3 4 5
6. Jammu and Kashmir 840.00 560.00 1400.00
7. Karmataka 1620.00 3480.00 5080.00
8. Kerala 840.00 1280.00 2120.00
9. Maharashtra 2100.00 §540.00 7640.00
10. Punjab 1020.00 1300.00 2320.00
1. Tamil Nadu 1200.00 2100.00 3300.00
12. West Bengal 1080.00 820.00 1800.00
Total 13600.00 21740.00 35340.00
EAG States
1. Bihar 3080.00 3080.00
2. Chhattisgarh 1280.00 1040.00 2320.00
3. Jharkhand 1760.00 1760.00
4, Madhya Pradesh 3840.00 740.00 4580.00
5. Rajasthan 2560.00 3960.00 8520.00
6. Orissa 2400.00 2220.00 4820.00
7. Uttar Pradesh §600.00 2120.00 7720.00
8. Uttaranchal 1040.00 1040.00
Total 21560.00 10080.00 31640.00
UTs
1. Andaman and Nicobar Islands 80.00 80.00
2 Chandigarh 20.00 20.00
3. Dadra and Nagar Haveli 20.00 20.00
4. Daman and Diu 20.00 20.00
5. Delhi 0.00 0.00
6. Lakshadweep 60.00 60.00
7. Pondicherry 80.00 80.00
Total 280.00 0.00 280.00

Total other than NE States 35440.00 31820.00 67260.00
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1 2 3 4 5
NE States
1. Assam 1320.00 680.00 2000.00
2. Arunachal Pradesh 580.00 40.00 620.00
3. Manipur 460.00 460.00
4 Meghalaya 400.00 80.00 480.00
5. Mizoram 340.00 340.00
6. Nagaland 500.00 5§00.00
7. Tripura 180.00 20.00 200.00
8. Sikkim 160.00 160.00
Total NE States 3940.00 820.00 4760.00
Grand Total (All States and UTs) 398380.00 32640.00 72020.00
[English] [Translation]

Launching of New Scheme

1204. SHRI S.K. KHARVENTHAN: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Department of Posts has introduced/
propose to introduce the scheme, “Delivery of Cash at
Doorstep”;

(b) it so, the salient features of the scheme; and

(c) the time by which the scheme would be
introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) Sir, no such scheme
has been introduced by the Department of Posts on all
India basis. However, tour postal circles i.e. Tamil Nadu,
Andhra Pradesh, Kamataka and Madhya Pradesh on their
own initiative have provided facility of delivery of cash at
the doorstep of account holder through postman in a
limited manner on an experimental basis. The facility
allows the account holder to authorize the postman to
collect cash on his behalf and deliver the same to him
at his doorstep. For this service, the account holder
agrees to pay a token charge.

Regulations to Employ Indians Abroad

1205. SHRI KASHIRAM RANA:
‘SHRI JIVABHAI A. PATEL:

Wiil the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether strict restrictions and rules have been
imposed on the employment of persons of Indian origin
in some of the Gulf Countries;

(b) if so, the details thereof;

(c) whether the Union Government has taken up this
matter of alleged discrimination with the concerned
countries; and

(d) it so, the reaction of these countries?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No.

(b) to (d) Do not arise.
Use of lodized Sait

1208. PROF. MAHADEORAO SHIWANKAR:
SHRI SANTOSH GANGWAR:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:
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(a) whether the use of iodized salt by all the
consumers in the country has been made mandatory by
the Government from May, 2006;

(b) if 8o, the details in this regard;

(c) whether the Government has formulated any
schemes to provide relief to the common man in view of
the rising prices of sait;

(d) if so, the details thereof,

(e) whether the quality of such sait is being checked
by the Government; and

(f) if so, the outcome thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Under PFA Rules
19585, restrictions have been imposed on the sale of non-
iodized salt for direct human consumption. However
Common Sait may be sold for iodization, iron fortification,
animal use, preservation, manufacturing medicines and
industrial use.

(c) and (d) Some States/Union Territories have
included sale of iodised salt through the Public Distribution
System to provide that same at reasonable cost. The
average consumption of iodised sait per person per day
is about 10 grams.

(e) and () Manufacture of iodised salt is monitored
by the Salt Commissioner. The standards of salt are
prescribed under PFA rules, 1955. The PFA Act, 1954 is
implemented by the State/UT Govemment who have the
mandate to draw samples of various food products
including iodized salt and take action under PFA Rules,
1955, it the samples are found not confirming to PFA
Rules, 1965.

[English]
Toll Tax Over Bridges of NHs

1207. SHRI G. KARUNAKARA REDDY: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of over bridges on National Highways
passing through Kamataka where toll tax is being levied,
location-wise;
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(b) the rate at which toll tax is charged, vehicle-
wise;

(c) the total toll collected during the last three ysars,
year-wise,

(d) the criteria adopted for fixing the rate of toll tax;

(e) whether toll tax on over bridges is uniform in the
entire country; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA). (a) There is no over-bridge on
National Highways passing through Kamataka where toll
tax is being collected separately.

(b) The rate of toll tax for services rendered in relation
to use of bridges costing more than Rs. 5.00 crore on
any section of National Highways is charged based on
the initial cost of the bridge and its approaches as per
table given below:

Initial Cost of the Toll Rates (Rs. per Vehicle)
bridge and its
approaches
(Rs. In crores)
Cars/Jeep. oic. Light Commercial Trucke/Buses and
Vehicles/Mini Muti Axde
Buses Vehicles

Below 50 5 10 16
50-76 10 10 25
75-100 10 15 30
100-125 15 20 40
125-150 15 20 40
150-200 15 25 50
Above 200 20 30 60

However, for the bridges constructed through private
sector participation, the toll tax varies from case to case.

(c) As mentioned above, no toll tax is being collected
on over-bridges on National Highways passing through
Kamataka separately.
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(d) to (f) As per present policy, no toll tax is being
collected for the bridges each costing less than Rs. 5.00
crores. For bridges each costing more than Rs. 5.00
crore, the toll tax is fixed based on the initial cost of the
bridge and its approaches as per National Highways (Rate
of Fee) Rules 1997. However for the bridges constructed
through private sector participation the toll tax for various
categories of vehicles is decided based on the cost of
construction, maintenance and operation, volume of traffic
and concession period. For fixing the toll tax same criteria
is followed throughout the country.

Coopaeration in Field of Civil Nuclear Energy

1208. SHRI L. RAJAGOPAL:
SHRI MAHESH KANODIA:
SHIR BHUPENDRASINH SOLANKI:

Will he Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether South Africa and France have expressed
their willingness to cooperate with India in the field of
civil nuclear energy;,

(b) if so, the details thereof;

(c) whether certain South African and French
Companies have carried out feasibility studies to set up
civillan nuclear plants in the country; and

(d) it so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) to (d) India is exploring civil
nuclear cooperation with all potential countries including
South Africa and France. Discussions have been held at
various levels including between companies to fully explore
the potential for cooperation.

[Translation]
Appointment of High Commissioners/Ambassadors

1209. SHRI RAMDAS ATHAWALE: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) the country-wise details of the High
Commissioners/Ambassadors appointed during the last
three years including the officers belonging to Scheduled
Castes/Scheduled Tribes/Other Backward Classes;
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(b) the criteria fixed for selection of High
Commissioners/Ambassadors; and

(c) the total number of IFS officers and the number
of SC/ST/OBC officers among them as on date?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI
PRANAB MUKHERJEE): (a) Appointment of 118 High
Commissioners/Ambassadors in the following countries
have been made by the Govemment during the last three
years:

Afghanistan, Algeria, Angola, Argentina, Armenia, -
Austria, Bahrain, Bangladesh, Belarus, Beigium, Bhutan,
Brazil, Bulgaria, Cambodia, Chile, China, Cote D'lvoire,
Croatia, Cuba, Czech Republic, Democratic Republic of
Congo, Denmark, Egypt, Ethiopia, Finland, France,
Germany, Greece, Hungary, Indonesia, Iran, Israel, Italy,
Japan, Jordan, Kazakhstan, North Korea, South Korea,
Kuwait, Kyrgyzstan, Laos, Lebanon, Madagascar, Mexico,
Mongolia, Morocco, Myanmar, Nepal, Netherlands,
Norway, Oman, Panama, Philippines, Poland, Portugal,
Oatar, Romania, Russian Federation, Saudi Arabia,
Senegal, Serbia, Slovak Republic, Spain, Sudan,
Suriname, Sweden, Switzerland, Syria, Thailand, Tunisia,
Turkey, Turkmenistan, United Arab Emirates, Ukraine,
United States of America, Uzbekistan, Vietnam, Yemen,
Zimbabwe, Australia, Bangladesh, Botswana, Brunei
Darussalam, Canada, Cyprus, Fiji, Ghana, Jamaica,
Malaysia, Maldives, Mozambique, Namibia, New Zealand,
Nigeria, Pakistan, Papua New Guinea, Seychelles,
Singapore, South Africa, Sri Lanka, Tanzania, Trinidad
and Tobago, Uganda, United Kingdom, Zambia.

Out of above, a total of 18 High Commissioners/
Ambassadors belong to Scheduled Castes (SC) and
Scheduled Tribes (ST), which includes 12 officers
appointed to Algeria, Belarus, Finland, Oman, Panama,
Slovak Republic, Turkey, Zimbabwe, Brunei Darussalam,
Mozambique, Papua New Guinea and Trinidad and
Tobago belonging to SC category, and 6 High
Commissioners/Ambassadors appointed to Botswana,
Bulgaria, North Korea, Lebanon, Mozambique and Zambia
belonging to ST category. Recruitment of officers on the
basis of Other Backward Classes (OBC) category
commenced from the year 1994 and consequently officers
of OBC category have as yet not attained the requisite
seniority for being appointed as High Commissioners/
Ambassadors.

(b) Indian High Commissioners/Ambassadors are
appointed by the President of India on the
recommendations of the Prime Minister. These
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appointments are decided on the basis of a number of
criteria, which include, /nter al/a, their seniority,
background, relevant experience and an overall suitability
to the tasks and the post.

(c) As on date, the total number of IFS officers in
the Ministry is 599, out of which number of officers
belonging to SC, ST and OBC are 82, 45 and 48

respectively.
[English]
Opening Coal Mines to Private Sectors

1210. SHRI ASADUDDIN OWAISI: Will the Minister
of COAL be pleased to state:

(a) whether the Govemment is contemplating to open
coal mining to private sector without restriction of captive
use;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Government proposes to amend Coal
Mines (Nationalisation) Act, 1973 in this regard;

(d) if so, the details thereof;, and

(e) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (DR. DASARI NARAYAN RAO): (a) to (e) A Bill to
amend the Coal Mines (Nationalisation) Act, 1973 was
introduced in the Rajya Sabha in April, 2000 with the
following objectives:

(i) To allow Indian companies to mine coal arid
lignite in the country without the existing
restrictions of captive consumption.

(i) To allow Indian companies to undertake
exploration of coal and lignite resources in the
country.

The Bill is pending for consideration in the Rajya
Sabha.

[Trans/ation]

Health Care Facilities Under Mother Care Scheme
1211. PROF. MAHADEORAO SHIWANKAR:
SHRI G.V. HARSHA KUMAR:

SHRI KAILASH NATH SINGH YADAV:

Will the Minister of HEALTH AND FAMILY .WELFARE
be pleased to state:
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(a) whether the Government has made any
assessment of the areas which lack health care facilities
in various States under the mother care scheme;

(b) if so, the details thereof including the State
identified;

(c) whether any scheme has been formulated to give
cash assistance to women to enable them to avail private
treatment;

(d) if so, the details thereof;

(e) whether this facility has been extended to all
income groups, and

(f) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) Govemment has been
continuously reviewing availability of health care facliities
in all the States and UTs for matemal care under its
Reproductive and Child Health Programme.

(c) to (f) Yes, Sir, Janani Suraksha Yojana (JSY), a
safe motherhood intervention, has been introduced ali over
the country in 2005 under the National Rural Health
Mission (NRHM) with the objective of reducing maternal
and neo-natal mortality by promoting institutional detivery
among the poor pregnant women. Cash assistance is
available to the pregnant women also for availing services
from accredited private institutions. A Statement providing
details of Janani Suraksha Yojana is enclosed.

Statement

Janani Suraksha Yojana (JSY) is a safe motherhood
intervention under the National Rural Health Mission
(NRHM) being implemented with the objective of reducing
maternal and neo-natal mortality by promoting institutional
delivery among the poor pregnant women. The Yojana,
launched on 12th April 2005 is being implemented in all
States and UTs. JSY is a 100% centrally sponsored
scheme.

2. The Yojana has identified ASHA, the accredited
social health activist as an effective link between the
Government and the poor pregnant women in 10 low
performing States, namely the 8 EAG States and Assam
and Jammu and Kashmir and the remaining NE States.
Her main role is to facilitate pregnant women to avail
services of maternal care and arrange referral transport.
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3. The scheme focuses on the poor pregnant women
with special dispensation for States having low institutional
delivery rates and namely the States of Uttar Pradesh,
Uttaranchal, Bihar, Jharkhand, Madhya Pradesh,
Chhattisgarh, Assam, Orissa, Rajasthan and Jammu and
Kashmir. While these States have been classified as Low
Performing States (LPS), the remaining states have been
named as High Performing States (HPS).

4. Eligibility for Cash Assistance:

In LPS States All women, including those from SC
and ST families, delivering In
Government health centres like Sub-
centre, PHC/CHS/FRU/general wards
of Districts and state Hospitals or

accredited private institutions.

In HPS States BPL pregnant women, aged 19 years
and above and the SC and ST

. pregnant women.

5. Scale of Cash Assistance (in Rs.) for Institutional
Delivery:

Category Rural Area Urban Area
Mother's ASHA's Mother's ASHA's
Package Package Package Package
In LPS 1400 600 1000 200
In HPS 700 600

6. Limitations of Cash Assistance for Institutional
Delivery:

In LPS States All births, delivered in a health centre
— Govemment or Accredited Private
health institutions.

In HPS States Upto 2 live births.

7. ASHA Package is available in all LPS, NE States
and .in the tribal districts of all States and UTs. In rural
areas it includes the following components:

* Cash assistance for Referral transport for
pregnant women to go to the nearest health
centre for delivery.

* Balance amount to be paid to ASHA in lieu of
her services rendered by her.
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8. The Yojana subsidizes the cost of Caesarean
Section or for the management of Obstetric complications,
upto to Rs. 1500/- per delivery to the Government
institution, where Government specialists are not In
position.

9. In LPS and HPS States, all such BPL pregnant
women, aged 19 years and above, preferring to deliver
at home are entitled to cash assistance of Rs. 500/- per
delivery, upto two live births.

Assistance for Pligrimage Abroad

1212. SHRI RAMDAS ATHAWALE: Will the Minister
of EXTERNAL AFFA_IRS be pleased to state:

(a) the number of pilgrims who undertook Haj and
Kailash-Mansarovar pilgrimage during the last three years,
year-wise;

(b) the criteria laid down for selection of religious
places as piigrim centre abroad; and

(c) the extent of assistance provided to the pilgrims
during the above period?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Year-wise
tigures of number of pilgrims who undertook Haj
pilgrimage through the Haj Committee of India, and
through Private Tour Operators and the number of pilgrims
who performed Kailash Mansarovar pilgrimage during the
last three years is as under:

Year Pilgrims through Haj Number of Pilgrims who
Committee of performed Kailash
India Mansarovar pilgrimage
2004 71,707 537
2005 80,772 529
2006 99,660 592

In addition the pilgrims have also performed Haj
pilgrimage through Private Tour Operators whose quota
was 45,000 and 47,000 during the last two years
respectively.

(b) There are no criteria prescribed by Government
for selection of religious places for Pilgrimage abraod.
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(c) The Government provides faciiities and assistance
to the Haj pligrims which include making arrangements
for transportation and accommodation in Saudl Arabia,
reception at embarkation points, setting up of dispensaries
and medical units in Saudi Arabia, supply of medicines,
temporary deputation of medical, para-medical and
administrative staff. The Consulate General of India in
Jeddah aiso renders assistance in making various logistical
arrangements for the pligrims performing Haj.

Government of India provides assistance to the
pilgrims going for Kailash and Mansarovar also. A sum
of Rs. 3250/- for each pilgrim is paid to Kumaon Mandal
Vikas Nigam, the agency on the Indian side authorized
for making logistical arrangements for the pilgrims. This
is to partially offset the expenditure incurred by Kumaon
Mandal Vikas Nigam. In addition, the facilities include
free medical assistance, security and escort cover by the
Indo-Tibetan Border Police (ITBP) till the Lipulekh pass
on the Indian side and communication links with China
and provision of satellite phone to the liaison officer for
each batch of pilgrims through-out the pilgrimage. A liaison
officer is attached by the Government of India with each
batch of pilgrims who is responsible for their general
welfare.

[English]
Tatkal Scheme

1213. SHRI S.K. KHARVENTHAN: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) the average number of applications being received
daily through various modes in the District Passport Cells
and Passport Application Collection Centres in Tamil Nadu;

(b) the average number of days taken for the issue
of passports;

(c) the special facilities, if any, provided for those
who apply for passports under the Tatkal Scheme; and

(d) the measures undertaken for speedy issuance of
passports?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The
average number of applications being received daily
through the District Passport Cells and Passport
Application Collection Centres in Tamil Nadu is
approximately 375.
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(b) The average number of days taken for the issue
of passports varies from 80 to 80 days.

(c) Under the Tatkal Scheme, passports for firet time
applicants are despatched on the 5th working day and
on the 3rd working day for re-issue cases. There is aiso
a separate counter for urgently processing passport
applications under this scheme.

(d) Several measures have been taken for speedy
issuance of Passports. These include: (i) grant across
the counter to avoid any objections in the future (ii) on-
line registration for interested applicants (ili) pendency
clearance drive from time to time to clear the pending
applications and (iv) requesting State authorities for early
and timely despatch of police verification reports, which
are required for issuance of passports.

installation of INMARSAT

1214. SHRI N.S.V. CHITTHAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the criteria for installation of INMARSAT in the
country; and

(b) the extent to which it would be beneficial to the
people?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Bharat Sanchar
Nigam Limited (BSNL) has deployed INMARSAT terminals

* for providing Village Public Telephone (VPT) facility for

the benefit of the public in the villages located in remote
and inaccessible places which cannot be covered through
existing terrestrial technologies. These terminals are also
deployed basic telephone connectivity in case of
exigencies like flood, tsunami, earthquake, etc. As such
satellite based phones are specifically beneficial during
disaster conditions.

[Translation]
Officers Sent Abroad for Training

1215. SHRIMATI NEETA PATERIYA: Will the PRIME "
MINISTER be pleased to state:

(a) whethar officers of various rank are sent abroad
training on the Union Government expenditure;
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(b) it so, the details thereot and the reasons therefor;

(c) whether facilities to provide such training are not
available in the country;

(d) if so, the reasons therefor, and
(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SURESH
PACHOURI): (a) to (d) Yes Sir. The nominations of
Government officers for various training programmes
abroad are made by the Department of Personnel and
Training as well as by the different Ministries/Departments
-concemed as per the Ministries’ own needs/requirements.
These training programmes also include nominations made
to the training programmes sponsored by other countries.
Officers are sent for training abroad entirely on need
based considerations aimed at drawing lessons from
cross-country experiences. Participation in training courses
abroad helps officers in achieving these objectives.

(e) Does not arise.
[English]
Construction of Container Terminal at Vallarpadam

1216. SHRI P. KARUNAKARAN: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the present status of the proposal for construction
of Container Terminal at Vallarpadam in Kerala; and

(b) the time by which the said construction is likely
to be started?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) The
proposal for setting up of the International Container
Transshipment Terminal (ICTT) at Vallarpadam was
approved by the Government of India on 13th January,
2005. As per the Licence Agreement signed by the Cochin
Port Trust with the Build Operate Transfer (BOT) operator
M/s. India Gateway Private Terminal Limited (IGPTL), the
BOT operator is obligated to commence construction of
Phase | of the ICTT project not later than (i) the date of
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expiry of Twelve (12) Months from the date of declaration
of the ICTT Project Site as a part of Special Economic
Zone (SEZ); or (ii) the date of expiry of Six (6) Months
from the date. of securing all necessary environmental
clearance for construction works for Phase | of ICTT; or
(ili) the date of commencement of construction of Rail
Connectivity by the appropriate Authority; or (iv) the date
of commencement of construction of National Highway
Connectivity by the appropriate Authority; or (v) the date
of expiry of Two (2) Years from the Date of Commercial
Operation of Rajiv Gandhi Container Terminal (RGCT);
whichever is the latest.

Treaties Signed with Nepal

1217. SHRI MILIND DEORA: Wil the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether India and Nepal have signed an
extradition treaty and a Treaty on Mutual Legal Assistance
(MLA) aimed at combating terrorism and cross-border
criminal activities as reported in the /ndilan Express dated
October 02, 2006;

(b) it so, the details thereof;

(c) whether both countries had signed such
agreements earlier also;

(d) if so, the details in this regard; and

(e) the extent to which both countries are likely to
be benefited as a result of such treaties?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) No.

(b) Does not arise.

(c) to (e) An extradition treaty between India and
Nepal was signed in 1953. The treaty is used to extradite
to each other those persons, who, being accused, or
convicted of a crime committed in the territory of one
Govemment are found within the territory of the other
Government.

Psychlatric Patients
1218. SHRI JOACHIM BAXLA: Will the Minister of

HEALTH AND FAMILY WELFARE be pleased to
state:
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(a) the number of mental hospitals and details of

faculties in psychiatry department in medical colleges in
the country, State-wise;

(b) the number of people who sough psychiatric care
treatment during the last three years, year-wise and
hospital-wise;

(c) the per-capita practicing psychiatrists in the country
as at present alongwith patient-psychiatrist ratio during

the said period;

(d) whether there is exodus of psychiatrists from
colleges/hospitals of the country on a large scale;

(e) if so, the reasons therefor; and
(f) the steps taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c) There are 37
Govemnment mental hospitals in the country. In addition,
there are 262 Medical Colleges under the Government.
Most of these colleges have Department of Psychiatry.
The data relating to the number of people seeking
psychiatric care; number of patients admitted for treatment;
and the number of faculty in psychiatry departments in
medical colleges are not centrally maintained. The per-
capita practicing psychiatrists works out to 1 Psychiatrist
per 4,50,000 population, approximately, as assessed
during the mental health resources survey carried out in
May, 2002.

(d) to (f) Over the past few years, there has been
an increase in the number of psychiatrists seeking
employment in advanced countries like UK., US.A &
Australia owing to demand of such Specialists in these
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countries as well as improvement in one's prospects,
professional and academic and financial considerations
which happen worid-wide. The Government is upgrading
psychiatric wards of Government Medical Colleges so as
to enable them to start Post-Graduate Courses.

Black Listing of Contractors

1219. SHRI SUGRIB SINGH: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether National Highways Authority of India
(NHAI) has blacklisted certain domestic and foreign
contractors;

(b) if so, the details thereof and the reasons therefor;

(c) the extent to which such a move will affect the
progress of NHAI projects in a stipulated time frame; and

(d) the time by which new contractors are likely to
be appointed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Yes, Sir.

(b) The detalls are enclosed in the statement.

(c) and (d) Terminated contracts (awarded to
blacklisted firms) have been re-awarded and work is in
progress. Though this may cause delay in completion of
individual contracts due to termination of contracts and
blacklisting of contractors, this deters the contractors

against adoption of wrong means and negligence and
will have a positive impact on completion of overall project.

Statement

List of Black Listed Firms

S.No. Name of black listed firms Reasons for black listing
1 2 3
1. M/s. You One Engineering and Construction

Company Limited.

2. M/s. Maharia Re-surfacing and Construction
Private Limited.
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1 2

3. M/s. You One-Maharia (JV) along with following

associated firms:-

(1) M/s. You One Engineering and
Construction Company Limited (M/s.
Uitra Construction and Engineering
Company Limited-new name).

(ii) M/s. Maharia Re-surfacing and
Construction Private Limited.

4, M/s. Maharia-Raj (JV)
Constituent Partners

(1) M/s. Maharia Re-surfacing and
Construction Private Limited

(ii) M/s. Raj and Associates Construction
Division.
5. M/s. Garg Construction Company.

6. M/s. Prakash-Mahavir.

7. M/s. Rana Projects International Limited.

Submission of forged bank
guarantee

Submission of forged document for
qualification.

Due to collapse of a span of bridge
during construction.

Submission of forged bank
guarantee.

Avallabllity of Port Services to Chinese Companies

1220. SHRI GEORGE FERNANDES: WIll the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether services of Indian ports are not available
to Chinese companies;

(b) if so, the reasons therefor;

(c) whether China has taken up the matter with the
Union Government; and

(d) if so, the reaction of the Union Government
thereto?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHR! T.R. BAALU): (a) and (b)
Services of Indian ports are available to all companies
including Chinese companies.

(c) No, Sir.
(d) Does not arige.
Construction of Deep-Sea Port

1221. SHRI ABU AYES MONDAL: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Union Government has received any

proposal for the construction of a deep-sea port in West
Bengal;

(b) it so, the details thereof including the location
identified for the purpose; and

(c) the steps taken by the Union Govemment for
expediting this project?
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THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (c) Yes,
Sir. A proposal has been received from the State
Government of West Bengal for setting up of a new
deep-sea port on the coastline of West Bengal. The
Government has Initiated preparatory action. Expressions
of Interest have been received from Consultants for
development of the project including identification of
suitable location for the proposed port which are under
evaluation.

[Translation]
Adulteration in Edible Olis

1222. SHRI TUKARAM GANPAT RAO RENGE
PATIL: WIill the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the edible oils are being adulterated on
a large scale;

(b) if so, the reaction of the Government in this
regard;

(c) the effective steps taken by the Government to
check the adulteration in edible oils; and

(d) the success achieved by the Government as a
result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (d) No such specific report
has been brought to the notice of this Ministry. However,
as per the information provided by the Food (Health)
Authorities of the States/Union Territories responsible for
the implementation of the PFA Act, 1954 in their
respective States/U.Ts, the percentage of adulteration in
edible oils under the category of “Edible Oils, Fats and
Vanaspati”, for the years 2001 to 2003 are as based on
samples lifted and tested are as under:-

2001 11.24%
2002 10.37%
2003 10.08%

The standards of edible oils have been prescribed
under the PFA Rules, 1955. The enforcement staff of the
States/U.Ts draw random samples of various food articles
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including edible oils regularly. Action is taken under the
provisions of the PFA Act, 1954 and Rules, 1955 against
the offenders where samples of food articles are not found
to be conforming to the prescribed standards.

The Food (Health) Aurthorities of the States/U.Ts have
been advised from time to time to keep strict vigil on the
quality of all food items including edible oils being sold
in the markets and draw random food samples from all
sources viz Manufacturers/Wholesalers and Retailers.

Bypasses along National Highways

1223. SHRI GANESH SINGH: WIli the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Union Government proposes to
construct bypasses along the National Highways which
pass through big cities;

(b) if so, the National Highways where such
construction work has been sanctioned, State-wise and
location-wise;

(c) whether the Government proposes to construct
bypass along the National Highway No. 75 which passes
through Satna in Madhya Pradesh and National Highway
No. 7 passing through Mehar in Satna district;

(d) whether the Union Government has received any
such proposal from the State Government; and

(e) if so, the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) The construction of the bypass
on National Highways are taken up depending upon the
traffic, congestion in the city, inter-se priority and the
availability of the funds.

(b) The State-wise details of bypasses on National
Highways sanctioned for construction are given in the
enclosed statement.

(c) There is not such proposal.

(d) No such proposal has been received from the
State Govemment.

(e) Does not arise.
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SI.No. Name of State/UT NH No. Name of City/Town
1 2 3 4
1. Andhra Pradesh 7 Adilabad, Echoda, Nirmal, Balconda, Perkit, Kemereddy,
Biknoor, Ramayapet, Chenguta, Toopran, Shadnagar,
Kothakota, Pebbair, Ulindakonda, Ukothapalli, Enugumari,
Pyapili, Gooty, Garladinne, Vadiyampeta, Maruru, Mamilapaili,
NS Gate, CK Palli, Guttur, Penukonda, Sommandepalli
2. Assam 36 and 37 Nagaon
44 Karimganj
52 North Lakhimpur
53 Silchar
3. Bihar 57 Mazaffarpur, Darbhanga, Jhanjharpur, Forbesganj
2 Dhidkhili, Sasaram, Barachatti
4. Guijarat 8B Ranavav, Upleta, Rajkot
5. Himachal Pradesh 21 Kullu
6. Jammu and Kashmir 1A Jammu, Srinagar, Udhampur, Woyil
10 Kargil Town
7. Jharkhand 2 Barahi, Isari Dumri
8. Kamataka 7 Chickballapur, Devanhalli, Yelahanka
4 Tumkur, Sira, Chitradurga, Hiriyur, Baramsagar, Davanagere-
Harihar, Ranebennur, Haveri, Belgaum
9. Kerala 17 Thalassery-Mahe, Koilandy, Kozhikode
47 Allapuza, Kollam, Thiruvanathapuram-Neyyattinkara
49 Tripunithura
10. Madhya Pradesh 7 Rewa, Katni City
76 Shivpuri
3 Guna, Mhow, Gujr, Dhamnod
3 and 75 Gwalior ‘
26 Sagar
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1 2 3 4
11. Maharashtra 6 Akola
7 Nagpur, Kamptee Kanhan
4 Westerly, Katraj Ghat, Kini
12. Punjab 64 Patiala
13. Rajasthan 76 Pindwara, Jashwanthgarh, Udaipur, Kota, Anta, Baran
76 and 79 Chittorgarh
1 Mahua, Dausa
14. Tamil Nadu 7 Kaveripatanam, Periyampatti, Matlampatti, Dharampuri-
Adhiyanamkotti-Nallampalli, Omallur, Mallur, Puduchatram,
Chellappanpatti, Velur, Vedasandur, Kodai Road, Vadipatti,
Madurai, Thrumangalam, China Odaipatti, Kayathar,
Tirunelvali, Valliyoor, Kaval Kinaru, Pazhavur, Karungulam,
Anjugramam, Kanniyakumari, Kodalampatti, Sankari,
Pallakkappalayam, Chittodu, Nasiyanur, Perundurai, Vijayapur,
Pallagoundapalayam, Chengapalli
45 Tindivanam, Villupuram, Ulunderpet, Samayapuram
45-B Kottampatti, Melur, Othakadai, Trichrapalli, Viralimalai,
Thuvarankurichi
46 Vaniyambadi, Vellore, Sti Perumbur, Chennai
15. Tripura 44 Agartala
16. Uttar Pradesh 24, 28, 56A and Lucknow
568
25 Jhansi, Chirgaon, Moth, Orai
58 Meerut, Khautli
11 Bharatpur
28 Gorakhpur, Ramsansha Ghat, Barabanki, Ayodhya
24 Moradabad
2 Agra, Raja ka Taal, Sirsaganj, Ukhrend, Etawah, Ekdil,

Bakewar, Ujhayani-Mahewa-Anantram, Babupur-Ajeetmal,
Bjikepur-Murudganj, Bilinda, Thariaon, Allahabad, Sayyed
Raja, Naubatpur-Khajura
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1 2 3 4
17. Uttaranchal 58 Rudraprayag
18. West Bengal 31 Islampur

34 Dalkhola

Pace of Work on NH-24

1224. DR. SHAFIQUR RAHMAN BARQ: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the pace of the work relating to
conversion of National Highways No. 24 into four lane is
very slow;

(b) if so, the reasons therefor; and

(c) the time frame for completion of this work upto
Moradabad and Bareilly?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (c) Four laning of Delhi —
Hapur section of NH 24 including Hapur bypass has
already been completed.

There is some delay in completion of Hapur-
Moradabad section of NH 24 which is part of NHDP |l
due to following reasons:-

(i) Delay in permission of tree cutting by Forest
Department.

(iiy Utility shifting.
(i) Removal of encroachments..

(iv) Slow mobilization by the contractor.

The stretch is now scheduled for completion by
December 2007.

Moradabad-Bareilly-Sitapur Section of NH 24 has
been included under NHDP Phase-ill B for which the
approval is only for preparation of Detailed Project Report
and not for implementation of four laning work.

The work of four laning for the remaining stretch of
NH 24 i.e. Sitapur-Lucknow section has been awarded
under NHDP Phase-lll A and is scheduled to be
completed by June 2009.

Water Transport Service In Ganga River

1225. SHRI HARISINH CHAVDA:
DR. DHIRENDRA AGARWAL:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether the Union Government proposes to start
water transport service in Ganga river;

(b) if so, the details thereof;

(c) whether terminals have been constructed for the
said service;

(d) f so, the names of the locations where such
terminals have been constructed; and

(e) the progress made in this regard so far?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e) The
River Ganga between Haldia and Allahabad has been
declared as a National Waterway by enactment of an
Act of the Parliament in the year 1982 which came into
force in October, 1986. Basic infrastructural facilities, such
as, navigational channel, terminals, navigational aids, etc.
are being provided and maintained by the Inland
Waterways Authority of India. Transportation of cargo by
water transport mode is already taking place on the River
Ganga, Floating terminals have been provided at Haldia,
Kolkata, Bhagalpur, Patna, Varanasi and Allahabad and
fixed terminals at Kolkata, Pakw and Farakka. A fixed
terminal at Gaighat, Patna is also under construction and
is nearing completion.
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[English/
Widening of Road in Orissa

1226. SHRI JUAL ORAM: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Union Government has received a
proposal from Orissa and widening and improvement of
Rourkela-Sambalpur Road;

(b) if so, the details thereof;
(c) the funds sanctioned for the project; and

(d) the time by which the project is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) No Sir. Rourkela-Sambalpur road
is a State road and its development is under the purview
of State Government.

(b) to (d) Does not arise.
[Trans/ation/
Petrol Pumps on National Highways

1227. SHRI JASWANT SINGH BISHNOI: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is mandatory for the oil companies to
obtain NOC from the National Highways Authority of India
(NHAI) for operating their petrol pumps on National
Highways;

(b) if so, the details of petrol pump of different oil
companies operating on National Highways without
obtaining NOC from the NHAI, State-wise and location-
wise;

(c) the reasons for allowing these to operate their
petrol pump without NOC;

(d) whether such petrol pump will be closed down;
and

(e) if so, the time by which it is likely to be done?
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THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) This Ministry grants permission
for conatruction of access roads connecting petrol pumps
with National Highways and not the permission for
operation of petrol pumps. In these cases license deeds
are signed by the Ministry with Oil Companies.

(b) to (e) This Ministry has not granted permission
or given NOC for construction of access roads connecting
petrol pumps with National Highways unless license deeds
are signed. A tentative list of 25256 cases identified so
far, where petrol pumps abutting National Highways are
operating without obtaining this Ministry's permissions for
construction of access roads, has been forwarded to the
Ministry of Petroleum and Natural Gas for de-energizing
them.

[English]
Bad Condition of NHs

1228. SHRI N.N. KRISHNADAS: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Union Govemnment is aware of the
bad condition of certain National Highways especially in
Kerala;

(b) if so, the details thereof,

(c) whether the Union Government has provided any
amount to the Government of Kerala for the maintenance
of NH-47, NH-213 and NH-17; and

(d) if so, the details thersof?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Some of the National
Highway sections in the country are affected by damages
like cracking, potholes, erosion of berms, ravelling etc.
due to heavy traffic, overloading, climate etc. In Kerala
NH-17, 47, 49, 208, 212, 213 and 220 have been
affected.

(c) and (d) Funds for maintenance of National
Highways is allocated State-wise and not National
Highway wise. Rs. 33.60 crore has been allocated during
the year 2006-07 for the maintenance of the National
Highways in the State of Kerala.
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Status of Bypass

1229. SHRI PANNIAN RAVINDRAN: Will the Minister
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the status of work on the construction of bypass
along the National Highways in Thiruvananthapuram;

(b) the reasons for delay in completing the work;
and

(c) the time by which it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) to (c) The total length of
Thiruvanathapuram bypass on NH 47 is 44.253 km, out
of which, a length of 22.633 km from Kazhakuttam to
Kovalam has already been completed and opened to
traffic. The balance length of 21,620 km now forms part
of NHDP IlIA under which entire bypass will be four
laned. Presently, the preparation of Detalled Project Report
is in progress. NHDP [llA is expected to be completed
by 20089.

[Transiation/

Review of Reproductive and Child Health
Programme

1230. SHRI MOHD. TAHIR: Will the Minister of

HEALTH AND FAMILY WELFARE be pleased to
state:

(a) whether the Union Government has reviewed the
Reproductive and Child Health Programme in the States;

(b) if so, the outcome thereof;

(c) whether the funds provided by the Union
Government are being spent on the health services by
all the States;

(d) if not, the reasons therefor;

(e) whether the amount provided for health services
to the said States is being curtailed; and

(1) it so, the details thereof and the reasons therefor,
State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (f) Yes Sir, the
Reproductive and Child Health Programme is being
regularly reviewed by the Government. The reviews show
that most States and UTs have strengthened programme
management structures, prepared decentralized State level
Programme Implementation Plans and begun
implementation of agreed Matemal Health, Child Health
and Family Welfare technical interventions for reduction
of Infant Mortality Rate, Maternal Mortality Ratio, and Total
Fertility Rate. The States have also started reporting
expenditure on approved programme activities. There is
no proposal to curtail the financlal envelopes available to
the States under the programme and funds as per
entitliement will continue to be released on submission of
utilization certificates in respect of past releases.

(English]
Status of Works on NHs in Blhar

1231. SHRI GANESH PRASAD SINGH: Will the
Minister of SHIPPING, ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of National Highways covered under
the Golden Quadrilateral project in Bihar,

(b) the progress of construction work as compared
to other States:

(c) whether the 89 km stretch of NHAI Bihar project
is delayed due to non-acceptance of tenders fioated for
this purpose;

(d) if so, the details thereof;

(e) whether the Union Government has conducted
any Inquiry in the matter;

(f) #t so, the outcome thereof, and

(g) the steps taken/proposed to be taken by the
Government to expedite the completion of the road
projects in Bihar?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Golden Quadrilateral in Bihar has
208 kms length of National Highway ‘No. 2, out of which
work in 182 kms has been completed. The balance length
is scheduled for completion by December 2006.
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(b) Percentage completion of Golden Quadrilateral in
Bihar is nearly 88% as against nearly 93% for the entire
country.

(c) and (d) In the question probably 890 km of
National Highway Development Project Phase Il in Bihar
is being referred to. Bids on BOT (Toll) basis were invited
for Patna-Bakhtiarpur section of NH-30 and Patna-
Muzaffarpur section of NH-19 and NH-77 having a total
length of 113 kms but no response was received. These
two stretches are now included for implementation under
NHDP Phase lllA. At present, the remaining length of
777 Km is approved only for preparation of DPR under
NHDP Phase |lIB.

(e) No, Sir.
(f) Does not arise.

(g) For the completion of balance length of Golden
Quadrilateral, North-South and East-West corridor under
NHDP Phase | and i, the steps taken are:

Regular monitoring of projects at various levels,
appointment of senior officers as nodal officers for
resolving problems associated with the implementation of
projects, for construction of ROB an officer of raiiways
has been posted in NHAI, action taken against non-
performing contractors and payment of interest bearing
discretionary advance to contractors.

To expedite NHDP Phase-lll in Bihar, following action
has been taken:

For Patna-Muzaffarpur section of NH-19 and NH-77,
NHAI proposes to invite bids again on BOT basis. For
Patna-Bakhtiarpur section of NH-30, updation of DPR has
been taken up. For the remaining length of NHs which
is presently under NHDP Phase IlIB, it is proposed to
seek approval of the Govemnment for implementation of
the project.

Health Facliities to Urban Poor

1232. SHRI NIKHIL KUMAR: Wili the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether a large number of people living in urban
areas of the country are still without basic infrastructure
and public health services;
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(b) if so, the details thereof;

(c) whether the Urban Health Resource Centre has
urged the Government to include urban poor in the heaith
mission;

(d) if so, the reaction of the Government thereto,
and

(e) the steps taken/likely to be taken by the
Government to provide health facilities to the urban poor
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) Yes, Sir.

(b) As per the Report of the Task Force to Advise
the National Rural Health Mission on “Strategies for Urban
Health Care”, 3220 number of primary level heaith (Urban
Health Centres) are required to cover the target population
of 220.87 millions approximately in the towns having a
population of more than one lakh.

At the District level, 883 numbers of First Lavel Health
Facilities are required to be set up.

(c) No, Sir.
(d) Question does not arise, sir.

() Government of India identified Urban Health a
thrust areas in the Tenth Five Year Plan Govemment,
National Population Policy 2000, National Health Policy
2002 and phase-ll of RCH Programme (2005). Under
Phase-li of the Reproductive and Child Health Programme,

"Ministry of Heaith and Family Welfare developed Project

implementation Plan (PIP) for vuinerable groups which
also covers-Urban Slum Population. Most of the States
have, in their State PIPs, proposed Urban Slum Projects
in their States.

A high level Task Force constituted to advise the
National Rural Health Mission on “Strategies for Urban
Health Care” has submitted its report to the Govemment.

A copy of the report has been circulated to all the States/
UTs and Urban Local Bodies to seek their views/

comments/suggestion to enable more effective
implementation of Urban Health Programmes.
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Bypasses Around Jaipur City

1233. SHRI DUSHYANT SINGH: WIll the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the estimated cost of the bypasses being
constructed around Jaipur city;

(b) the amount of assistance sanctioned by the Union
Government for each such project; and

(c) the time by which these projects are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) At present no bypass is
being constructed around Jaipur city. There is already a
Jaipur by-pass on Western side of National Highway 8
connecting Delhi-Jaipur-Bikaner National Highway 8 to
Jaipur-Bikaner (National Highway 11) to Jaipur-Ajmer
(National Highway 8).

(c) It is proposed to construct ring roads around some
of the cities under National Highway Development Project
(NHDP) Phase Vil. However, NHDP Phase VIl is still at
proposal stage and projects to be included under it have
not been finalized.

Public Heaith Law

1234. SHRI MILIND DEORA: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the government is contemplating to bring
out a public health law;

(b) it so, the details thereof and the reasons therefor
including its present status;

(c) the benefits which are likely to accrue to the
general public; and

(d) the date by which the same is likely to come
into effect?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHM:): (a) to (d) The Government of
India is engaged in the preparation of the draft “Public
Health Emergencies Bill" to replace the existing Epidemic
Diseases Act, 1897 as this Act is very old and there
have been considerable advances in the epidemiological
concepts towards prevention and control of epidemic
diseases. Moreover, newer diseases such as HIV/AIDS,
SARS, Awvian Influenza etc. have emerged as major/
potential challenges to tackle the public heaith emergency
situations in the country arising as result of disasters and
bio-terrorism incidents besides dangerous epidemic

diseases by instituting appropriate public health measures.

The proposed bill will be sent to the State
Governments and Union Territories for comments shortly.
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Spread of Diseases

1235. SHRI N.S.V. CHITTHAN:
DR. M. JAGANNATH:

Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether diseases like typhoid, rat fever and hand-
food-and-mouth are on the rise in the country;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to check the
same?

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRIMATI
PANABAKA LAKSHMI): (a) to (c¢) Consumption of
contaminated water and food, poor sanitation and hygiene
are some of the causes of diseases like typhoid, rat
tever and hand-foot-and-mouth (HFMD). HFMD is caused
due to virus, which transmits through feco-oral route. Data
regarding rat fever and HFMD is not centrally maintained,
however number of patients affected by typhoid during
lagt five years as reported by Central Bureau of Health
Intelligence is as follows:

Year Cases Deaths
2001 4,890,195 606
2002 4,88,033 542
2003 5,96,684 839
2004 6,58,301 805
2005 6,95,114 419

Health is primarily a State subject and provision of
medical relief for water borne diseases like typhoid etc.
through primary and community health centres is looked
after by the State Governments. The preventive measures
taken by the local health authorities include provision of
safe drinking water, improvement of personal and
community hygiene, safe disposal of human excreta,
undertaking appropriate health education, awareness
programmes, surveillance and monitoring, distribution of
chlorine tablets and ORS packets etc.
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The Government of India supplements the efforts of
the State Governments/Union Territories by providing funds
under the Accelerated Rural Water Supply Programme,
Accelerated Urban Water Supply Programme, Total
Sanitation Campaign, School Sanitation and Hygiene
Education and Low Cost Sanitation Scheme for tackling
quality related problems in respect of rural and urban
drinking water supply. National Institute of Communicable
Diseases, Delhi (NICD) provides technical support to the
State Governments and undertake surveillance, early
detection and prevention and control of outbreaks of
communicable diseases including water bome diseases.

The Government of India has also launched an
integrated Disease Surveillance Programme in November
2004 to further strengthen identification of outbreaks of
various diseases including water-bome diseases like
Typhoid, etc. so that early intervention couid be made
and occurrence, disability and death due to various
diseases could be reduced.

[Translation]
Bypass along NH No. 28

1236. YOGI ADITYA NATH: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government proposes to construct a
bypass along National Highway No. 28 in Gorakhpur
district of Uttar Pradesh;

(b) if so, the details thereof; and

(c) the time by which the construction work of the
above bypass is likely to start?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. A bypass on
NH-28 in Gorakhpur district of Uttar Pradesh has been
proposed to take off at km. 251.70 of NH-28 and again
it meets at km. 279.80. An agresment for construction of
the bypass on Build Operate and Transfer (BOT-Annuity)
basis has already been signed with the concessionaire.

(c) The work is targeted to be started by April, 2007.
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Arrangements for Loading and Unloading
of Goods in Ports

1237. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:

Will the Minister of SHIPPING, ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(a) whether there is shortage of proper arrangements
for loading and unloading of goods in the ports which
results in additional burden of freight on import and export
of goods;

(b) it so, the extent of its additional burden on goods
like crude oil;

(c) whether the Government proposes to improve
such facilities in the ports;

(d) if so, the details thereof, and

(e) the time by which proposed facilities are likely to
be provided?

THE MINISTER OF SHIPPING, ROAD TRANSPORT
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e) Ports
are generally equipped to deal with loading and unloading
of goods keeping in view the cargo profile a port is
handling. However, improvement of the infrastructure of
major ports in terms of loading and unioading of goods
and other facilities in the country is an ongoing process.
Under the National Maritime Development Programme
(NMDP), a total number of 276 projects in the major
ports involving development of berths, deepening of
channels, equipment upgradation and modemization, rail
and road connectivity and other associated projects are
planned to be implemented by 2011-12.

[English]
Restructuring of NHAI

1238. SHRI JUAL ORAM: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether the Government has any proposal to
restructure the National Highways Authority of India
(NHAI); and

(b) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) Yes Sir.

(b) The proposal of restructuring of NHAI as finalized
by Inter-Ministerial Committee is under consideration of
Government.

Implementation of NHDP Phase il
1239. SHRI HARISINH CHAVDA: Will the Minister of
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be
pleased to state:
(a) whether the Union Government proposes to
implement the National Highways Development

Programme (NHDP) Phase-lIli;

(b) if so, the details thereof including the amount
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likely to be incurred under the programme, State-wise;
and

(c) the time by which these projects are likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. The Government
has envisaged up-gradation of 4,000 km of National
Highways on Builld Operate and Transter (BOT) basis
under NHDP Phase-lllA, at a cost of Rs. 22,000 Crores.
These 4,000 kms shall be awarded out of 6,139.25 km
of National Highways (NH) stretches identified under
NHDP Phase-lllA. The list of 6,139.25 km is placed in
the enclosed statement.

(c) NHDP Phase-lllA is envisaged to be completed
by December, 2009.

Statemnent

Approved stretches under NHDP Phase-llIA

Sl.No. State NH

Stretch Under NHDP Phase-IllA Length

" (km)
1 2 3 4 5
1. Punjab 1 Jalandhar-Amritsar 49
2. Punjab 1 Amritsar-Wagha border 35
3. Madhya Pradesh 3 Guna-Bypass 12.25
4. Maharashtra 3 Dhule-Pimpaigaon 118
5. Maharashtra 3 Vadape-Gonde 100
6. Madhya Pradesh 3 Indore-Khalaghat 83
7. Madhya Pradesh 3 Khalaghat-MP/Maharashtra Border 85
8. Maharashtra 3 Pimpalgaon-Nasik-Gonde 60
9. Maharashtra 3 MP/Maharashtra Border-Dhule 97
10. Kamataka 4 Mulbagal-Kamataka/AP border 11
1. Karmataka 4 Neelamangala-Bangalore 30
12. Kamataka 4 Bangalore-Hoskote-Kolar-Mudabagal 75
13. Karnataka 4A Balgaum-Goa-KNT Border 84
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14. Guijarat 6 Surat-Hazira port 29
15. Chhattisgarh (-] Raipur-Aurang 45
16. ' Maharashtra 6 Nagpur-Wainganga Br. 60
17. Maharashtra 6 Wainganga Br-Maharashtra/Chhattisgarh Border 76
18. Chhattisgarh 6 Maharashtra/Chhattisgarh Border-Durg 90
19. Maharashtra 6 Nagpur-Kondhali 40
20. Maharashtra 6 Kondhali-Talegaon 50
21. Kamataka 7 Bangalore-Hosur 25
22. Andhra Pradesh 9 Hyderabad-Vijayawada (km 40 to 160) 120
23. Andhra Pradesh 9 Hyderabad-Vijayawada and Vijayawada- 121
Machhlipatnam

24. Haryana 10 Bahadurgarh-Rohtak 60
25. Haryana 10 Rohtak-Hissar 80
26. Delhi 10 Delhi-Hissar (Delhi portion) 20
27. Rajasthan 1 Reengus-Sikar 41
28, Uttar Pradesh 11 Agra-Bharatpur 18
29. Rajasthan 11 Agra-Bharatpur 45
30. Rajasthan 11 Bharatpur-Mahua 57
31, Rajasthan " Mahua-Jaipur 108
32. Rajasthan 1 Jaipur-Reengus 54
33. Rajasthan 12 Deoli-Kota-Jhalawar 178
34. Rajasthan 12 Jaipur-Tonk-Deoli 160
35. Madhya Pradesh 12 Bhopal-Bareli 297
36. Madhya Pradesh 12 Bareli-Rajmarg Crossing

37. Madhya Pradesh 12 Rajmarg Crossing-Jabalpur

38. Karnataka 13 Bijapur-Hospet 184
39, Punjab 15 Amritsar-Pathankot 101
40. Kamataka 17 Kundapur-Surathkal 71
41, Kamataka 17 Mangaiore-KNT/Kerala Border 18
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42, Bihar 19 and 77 Patna-Muzzaftarpur 60
43. Punjab 21 Chandigarh-Kurali 30
44. Punjab 21 Kurali-Kiratpur 43
45, Haryana/Punjab 22 and 21 Ambala-Zirakpur 35
46. Punjab/Haryana/HP 22 Zirakpur-Parwanoo 33
47. Punjab/Haryana/HP 22 Pawanoo-Shimia 100
48. Uttar Pradesh 24 Lucknow-Sitapur 76
49, Bihar 30 Patna-Bakhtiarpur 83
50. Jharkhand 33 Hazaribagh-Ranchi 75
51. West Bengal 35 Barasat-Bangaon 60
52. Tamilnadu 45 Dindigul-Trichy 80
53. Kerala 47 Trivendrum-Kerala/Tamilnadu border 43
54, Tamilnadu 47 Kerala/Tamiinadu border-Kanayakumari 70
55. Kerala 47 Charthalai-Pallakad-Thiruvananthapuram 187
56. Kamataka 48 Nelimangala-Hassan 154
57. Maharashtra 50 Pune-Khed 30
58. upP 58 Meerut-Muzaffamagar 79
59. Delhi’lUP 58 Dethi-Meerut 48
60. Pondicherry/Tamiinadu 66 Pondicherry-Tindivanam 40
61. Tamilnadu 66 Krishnagiri-Tindivanam 170
62. Tamilnadu 67 Thanjavur-Trichy 56
63. Tamiinadu 67 Nagapatnam-Thanjavur 74
64. Taminadu 67 Trichy-Karur (including Trichy bypass) 88
65. Tamilnadu 68 Salem-Ulundrupet 134
6. Haryana 7" Rohtak-Bawal 97
67. Uttaranchal 72 Haridwar-Dehradun 69
68. Orissa 200 Chandikhole-Duburi 39
69. Orissa - 200 Duburi-Taichar 98
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